FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016) |
FOR THE ATTENTION OF THE STAKEHOLDERS OF M/S ARCHON ENGICON LIMITED
SL PARTICULARS DETAILS
1. | Name of corporate debtor M/s Archon Engicon Limited
2. | Date of incorporation of corporate debtor 22.12.2004
3 Authority under which corporate debtor is incorporated/ RoC-Ahmedabad
© | registered
4 Corporate Identity No./ Limited Liability Identification U45204GJ2004PLC045191
" | No. of corporate debtor
. o . A/1, Shivam Sundaram Complex, Above
5. I(?f('i ;i;;s)soc)ffcgl:p;eriiztzziciéfﬁce cnd priepall oisiiss ADC Bank, Opp. Haresh Dudhiya, Gurukul
Road, Memnagar, Ahmedabad
6. | Date of closure of Insolvency Resolution Process 20.02.2023
7. | Liquidation commencement date of corporate debtor 20.02.2023
3 Name and registration number of the insolvency CA. Sunil Kumar Kabra
" | professional acting as liquidator IBBI/IPA-001/1P-P01011/2017-18/11662
Address: 3rd Floor, Reegus Business
9 Address and e-mail of the liquidator, as registered Centre, New Citylight Road, Above Mercedes
’ with the Board Benz Showroom, Bharthana-Vesu, Surat-
395007; Email Id: jlnusco@gmail.com
10 - Address and e-mail to be used for correspondence Address same as mentioned in Sl. 9;
" | with the liquidator  ~ Email Id.: lig.archon@gmail.com
11. | Last date for submission of claims 22.03.2023

Notice is hereby given that the National Company Law Tribunal, Ahmedabad Bench has ordered the
commencement of liquidation of M/s Archon Engicon Limited on 20.02.2023. "

The stakeholders of M/s Archon Engicon Limited are hereby called upon to submit their claims with proof on or
before 22.03.2023 to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic megns only. All other creditors may submit
the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract peﬁiﬁties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by such a
stakeholders during the corporate insolvency resolution process under the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall be deemed to be submitted

under Section 38. For Archon Engicon-Limited
In Liquidation

Liquidator

Name and signature of Liquidator
CA. Sunil Kumar Kabra
Date: 23.02.2023
Place: Surat
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HEADQUARTERS
Employees' State Insurance Corporation

(Ministry of Labour & Employment, Govt. of India)
PANCHDEEP BHAWAN, C.1.G. MARG, NEW DELHI-110 002

TR A Website: www.esic_gov.in, Email: jd-f2i@esic.nic.in

APPOINTMENT OF EXTERNAL CONCURRENT AUDITOR (ECA) FOR
THE AUDIT OF ESIC INVESTMENTS.

Proposals are invited through e-Tendering from Partnership Firms of Chartered
Accountants with minimum five (5) full time partners for appointment as External
Concurrent Auditor for the audit of ESIC investments. Applicant must be registered with
the ICAI for at least ten (10) years and experience in concurrent audit of at least one
account of Portfolio Manager.

The Request for Proposal (RFP) documents can be downloaded from the CPP Portal
(https:/leprocure.gov.in/eprocure/app) or ESIC website (www.esic.gov.in>Tenders).

Last date for submission of e-Tender is 14/03/2023 (02:00 pm).

-Sd-
Director (Finance) l/c

PPFAS Mutual Fund

PPFAS Asset Management Private Limited
(Investment Manager to PPFAS Mutual Fund)
Registered Office: - 81/82, Bth Floor, Sakhar Bhavan, Ramnath Goenka Marg,
230 Nariman Point, Mumbai - 400 021. INDIA. Tel.: 91 22 6140 6555 Fax: 91 22 6140 6590.
E-mail: mii@ppfas.com. Website: www.ame.ppfas.com CIN No: - U65100MH2011PTC220623

NOTICE CUM ADDENDUM TO THE SCHEME INFORMATION DOCUMENT (SID) AND KEY INFORMATION
MEMORANDUM (KIM] OF ALL SCHEMES OF PPFAS MUTUAL FUND AND STATEMENT OF ADDITIONAL

1. Addition to the list of Dfficial Points of Acceptance (OPA):

Investors are hereby requested to note that the company's branch office located in Kolkata city having address
at Suite No. A-10, 5th Floor, Chatterjee International Centre, 33-A, Jawaharlal Nehru Rd, Park Street area,
Kolkata, West Bengal, 700 071 shall now be considered as an Official Point of Acceptance for the transactions
of the Schemes of PPFAS Mutual Fund with effect from February 24, 2023.

2. Change in address of AMC's Branch/1SC/0PA:

Investors are requested to take note of the following change in the address of the Bengaluru Eranch office of
PPFAS Asset Management Private Limited. The branch will be termed as "Investor Service Centers {ISCs) and
Official Point of Acceptance |OPA) for the transactions of the Schemes of PPFAS Mutual Fund. The Branch shall
be operational at the new address with effect from February 24, 2023,

Location Existing Address New Address
Bengaluru | 912, 9th Floor, Prestige Meridian-l, No. 29, | Unit no.508, 4th floor {level 5), Prestige Meridian- I,
M.G. Road, Bengaluru - 560001 MNo.30/39, M. G. Road, Bengaluru-560001.

All other terms and conditions of the S10s, KIMs and SAl remains unchanged.

This addendum shall form an integral part of the 310, KIM and SAl of the Fund as applicable and as amended from
time to time.

For PPFAS Asset Management Private Limited
{Investment Manager to PPFAS Mutual Fund)

Place: Mumbai Sd/-
Date: February 22, 2023 Director

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.

PPFAS &5

MUTUAL FUND

Thare's anly onie right way®

POST-OFFER PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

PHAARMASIA LIMITED

Corporate ldentification Number (CIN): L24239TG1981PLCOD2S15
Registered Office: 16, Phase-lll, DA, Jeadimetla, Hyderabad — 500055 Telangana, India.
Tel. No.: +91-040-23035690 | Facsimile: +91- 040-23097323
Contact Person: Mrs. Urvashi Bhatia, Company Secretary & Compliance Officer
Email id: phaarmasiagrdiE@gmall.com | Website: www.phaarmasia.in

This Post Offer Public Announcement (tha “Post Offer Public Announcement™) is being issued by Saffron Capital Advisors
Private Limited (“Manager to the Offer™) for and on behalf of Maneesh Pharmaceuticals Limited (“Prometer Acquirer™),
and other members of promoter and promoter group of Phaarmasia Limited 1o the publbc shareholders as defined under
Regulation 2(1)(t) of the Securities and Exchange Board of India {Delisting of Equity Shares) Regulations, 2021, as amended
(“SEBI Delisting Regulations™)("Public Shareholders”) of Phaarmasia Limited, (“the Company™) in respect of the
acquisition of upto 18,08,228 (Eighteen Lakh Eight Thousand Two Hundred Twenty Eight) (*Ofler Shares™) equity shares of
face value T10/- each (“Equity Shares") representing 26.49% of the total Paid up Equity Share Capital of the Company and
consequent voluntary delisting of the Equity Shares of the Company from the BSE Limited (“BSE™) (Referred to as the “Stock
Exchange™) pursuant to Regulations 15, 20, 21 and 22 and other applicable provisions of the SEBI Delisting Regulations and
in accordance with the ferms and conditions set out below and’ or in the Defailed Public Announcement and! or the Letter of
Offer (defined below) hereinafter collectively referred to as the "Delisting Offer”

This Post Offer Public Announcement is in continuation to and should be read in conjunction with the Detailed Public
Announcement dated February 04, 2023 published an February 06, 2023 (“Detailed Public Announcement”) in Financial
Exprass - English (all editions), Jansatta- Hindi (all editions) and Prathakal- Marathi (Regional edtions) and the Letter of Offer
dated February 04, 2023 ("Letter of Offer™) dispatched to the Public Shareholders on Wednesday, February 08, 2023,
Capitalized terms used but not defined in this Post Ofter Public Announcement shall have the same meaning assigned 1o them
as in the Detailed Public Announcement and the Letter of Offer.

Tha Promaoter Acquirer, akong with other members of Promater and Promoter growp issued the Detailed Public Announcement
10 acguire upto 18,08,228 (Eighteen Lakh Eight Thousand Two Hundred Twenty Eight) (“Offer Shares") reprasenting 26.49%
of the total Paid up Equity Share Capital of the Company, held by the Public Shareholders of the Company, being all the Public
Shareholders of the Company other than the Promoter and the Promoter Group members, pursuant to Fart B of chapter
Il read with Chapter IV and othér applicable provisions of the SEBI Delisting Regulations on the terms and conditions set
out in the Letter of Offar. The Public Shareholders holding Equity Shares of the Company were invited to tender their Equity
Shares pursuant to reverse book- building process as prescribed in the SEBI Delisting Regulations through Stock Exchange
Mechanism (“Reverse Book Building Process™/"RBBP") during the Bid Period (Wednesday, February 15, 2023 10 Tuesday,
February 21, 2023, both days inclusive) in accordance with the SEBI Delisting Regulations (*Bids").

1. FAILURE OF THE DELISTING OFFER

1.1 Interms of Regulation 21 of the SEBI Delisting Regulations, this Defisting offer would be deemed to be successful only
if the post offer sharsholding of the Promoter Acquirer, along with the shares tendered / offerad by public shareholders
accepted as efigible bids at the discoverad price or the counter offer price, as the case may be, rmaches $0% of the total
issued Share Capital of the Company, excluding shares held by inactive shareholders and held under Investor Education
and Protection Fund (1EPF)(“Minimum Acceptance Gondition”).

1.2 Venture Capital & Corporate Investment Privata Limited, Registrar to the Delisting Offer, vide Certificate dated February
09, 2023, confirmed that the Latter of Offer has been dispatched to all the public sharaholders, whose email ids ware
avaiiable, through email as an attachment to email and to the remaining shareholders (Including those to whom emall
cannot be delwvered successlully) by the Registerad post and a detailed account regarding the stalus of delivery of the
Letter of Dffer is maintainad.

1.3 Inthe Reverse Book Building Process, total 16,538 Equity shares have been validly tendered between price range from
224 per Equity Share to 199 per Equity Share. However, the Shares tendered are less that the Minimum Acceptance
Condition, as mentioned in Clause 1.1 of this Post Offer Public Announcement and the post Delisting sharehalding of the
Promoter Acquirer, along with the other promoter and promoter group, has not excesdad 30% of the tofal issued number
of Equity Shares (excheding shares hakd under IEPF and Considered as Inactive Shareholdars).

1.4 The Delisting Offer is thus considered fo have failed in terms of Regulation 21(a) of the SEBI Delisting Regulations.

1.5 Pursuant to Reguiation 23(2) of the SEBI Delisting Regulations, the equity shares tendered / offered in terms of Schedule
Il of the SEBI Delisting Regulations were processed to be releasad on the date of disclosure to the outcome of the reverse
book building process, i.e. Tuesday, February 21, 2023.

2. Al other terms and conditions sat forth in the Detailed Public Announcemant and the Letter of Offer remain unchangead.
This Post Offer Public Announcement is issued on behalf of the Promoter Acguirer by the Manager to the Offer in terms
of Regulation 17(4) of the SEBI Delisting Regulations. Al gueries may be direcled 1o the Manger of the Offer or the

Repistrar to the Offer.
MAMAGER TO THE OFFER REGISTRAR TO THE OFFER
¥ 8% & 8 pnergising ideos i i
SAFFRON CAPITAL ADVISORS PRIVATE LIMITED VENTURE CAPITAL AND CORPORATE INVESTMENTS
605, Gth floor, Centre Point, Andher Kurla Road, J B, Nagar, | PRIVATE LIMITED
Andherl (East) Mumbai - 400 059, Maharashtra, India. 12-10-167, Bharat Nagar, Hyderabad - 500018
Telephone: +91 22 4973 0394 | Fax: NA Telangana, India | Telephone: +91 40-23813475/76
E-mail: delistings@satironadvisor.com Fax: + 91 40-23868024;
Website: www saffronadvisorcom Email: imvestor.relations@vocipl.com
Investor grievance: investorgrievance@saffronadvisorcom | Website: www.vccipl.com
SEBI Registration Number: INM 000011211 Validity of Registration: Permanent
Validity of Registration: Permanent Contact Person: Mr. ESK Prasad/Mr. P V Srinivasa Rao
Contacl Person: Eiton 0" Souza’ Pooja Jain SEBI Registration Number: INROOD001203
For and on behalf of the Board of Directors of Maneesh Pharmaceuticals Limited (the Promoter Acquirer)
ad/- Sd/- sd/-
Maneesh R. Sapte Rashmi Vinay Sapte Chetan 5. Chandwani
Director Director Company Secrefary
DIN: 00020450 DIN: 00334247
Place: Mumbai

Date: February 22, 2023

Maka
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CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT AND DETAILED
PUBLIC STATEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

RITA FINANCE AND LEASING LIMITED

CIN No.: LE7T120DL1981PLCO11741
Registered Office: D-328, Basement Floor, Defence Colony, South Delhi, New Delhi, India — 110024,
Contact No.: 011-45689444; Email Id: info@ritaholdings.in; Website: www.ritaholdings.in

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT DATED FEBRUARY 09, 2023 AND DETAILED PUBLIC STATEMENT
PUBLISHED ON FEBRUARY 16, 2023, FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF RITA FINANCE AND
LEASING LIMITED.

This Corrigendum (the “Carrigendum’) to the Public Announcement dated February 08, 2023 and Detailed Public Statement published
on February 16, 2023 (*DPS") in connection with the Open Offer by the Acquirers 1o the public shareholders of Rita Finance and Leasing
Limited {"RFLL" or the *Target Company™) to acquire from them up to 26,00,000 Equity Shares of Rs. 10/- each representing 26.00% of
the total equity and voting share capital of Target Company at a price of Rs. 31.40/= {Kupees Thirly One and Forty Paiza) per share.

The Carrigendum should be read in conjunction with the Public Annoencemeant dated Febeuany 089, 2023 ("PA") and DPS published in
Financial Exprass (English Daily - All Editiong), Jansatta (Hindi Daily - All Editions) and Mumbai Lakshdaap (Marathi daily - Mumbai
Edition) on February 16, 2023, The capitalized terms and abbreviations used in this Comgendum hawve tie same meaning as ascribed
to themin the PAand DPS, unless otherwise specified,

The shareholders of the Target Company ara requested o kindly note the following update in the information related to the Offer:

On Thursday, February 09, 2023, the Acquirers had enterad into and executed a Share Purchase Agreement with the Sellers of the
Target Company to acquire 71,74 001 {Seventy-Ona Lakhs Saventy-Four Thousand and Ona) Equity Shares constituting 71.74% of
Equity and Vobing Share Capital of the Targe! Company ata price of B, 12.000- (Rupees Twelve Only). Subsequently, on February 22,
2023, the Acquirers have entered into and executed an Addendum to the Share Purchase Agreement with the Sellers of the
Target Company to acquire 71,74,001 (Seventy-One Lakhs Seventy-Four Thousand and One) Equity Shares constituting
71.74% of Equity and Vioting Share Capital of the Target Company at a revised price of Rs. 24,00/ (Rupees Twenty-Four Only).
Consaquently, the Acquirers shall acquire substantial Equity Shares and Voting rights along with complete control over the
management of the Target Company during or after the successful complation ofthis Offer, as applicable.

2) TRANSACTION WHICH HAS TRIGGERED THE OPEN OFFER OBLIGATIONS (UNDERLYING TRANSACTION):

Details of underlying Transaction
Shares | Voting Rights Total
Type u_l Mode of Transaction acquired Iprqpn-sad " i bt Regulation
Transaction acquired for Shares./ payment
(Agresment | Allotment | — which has
(Direct / Market Purchase) b vis a vis Voling Rights (Cash/ ik
Indirect] Number total Equity / [VR) acquired | Securifies) ggere
Share Capital (R, in Crores)
Share Purchase ;
Diract Anreement {“SPA") dated 71,74,001 iﬁ“ﬂ??ﬁj
Rt uisition February 04, 2023 along Equity 71.74% 172176 Cash SEBI(SAST
9 with Addendum o SPA Shares !
dated Fabruary 22, 2023 o

The shareholders of the Target Company are requastad to kindly note the following mformation related to the Offer in the DPS should be
read as under;

"3PA" dated February 09, 2023, entered among the Acquirers and the Sellers along with Addenduem o the SPA dated February 22, 2023,

[both documents collectivaly constituling the SPA)

(B} DETAILSOF SELLERS:
The Sellers i.e, Current Promaters | Promoler Group have entered info the Share Purchase Agreement dated February 09, 2023
along with addendurn to SPA dated February 22, 2023 with the Acguirers, The Sellers underake not to tender any shares held by
them in the Opan Offer,

. BACKGROUNDTOTHEQOFFER

(A)  On Thursday, February 09, 2023, the Acquirers entered info a8 Share Purchase Agresment ("SPA) with the Sellers, fo which the
Aquirers have agresd to acguire 71.74,001 Equity Shares ("Sale Shares™) constituling ¥1.74% of the Equity Share Capital of the
Target Company. Subsequently, on February 22, 2023, the Acquirers have entered into and executed a an Addendum to the Share
FPurchase Agreementwith the Sellers of the Target Company to acquire 71,74,001 {Seventy-One Lakhs Seventy-Four Thousand and
One) Equity Shares constitluting 71.74% of Equity and Voting Share Capital of the Target Company ata price of Rs. 24.00/- (Rupees
Twenty-Four Only) per Equity Share aggregating to Ris, 17,21,76,024/- (Rupees Seventeen Crore Twenty-One Lakhs Seventy-Six
Thousand and Twendy-Four Only), pavable in cash.

V. OFFERPRICE

(07 The Offer Price has bean delermined considening the paramaters in lerms of Regulation 82 of the SEBI (SAST) Regulations, being
higherthan the followings:

(a) | Highest Negobated Price per equity share for any acquisition under the Share Purchase Agreement along | Rs. 24.00/-

B =S = = R U TR us pRp s £ e

(b} | The volume-weighted average price paid or payable for acquisition during the 52 (Fifty-Twa) weeks | Rs. 22 .67/-
immediately preceding the date of PA
The highest price paid or payvabée for any acquisttion during 26 (Twenty-3ix) weeks period immediately | Rz, 22 aqy-
preceding the date of PA
(d) | In case of frequently traded shares, the volume-weighted average market prce for a penod of 80 trading | Rs, 23.04/-
days immediately precading the date of PA on BSE

In view of the paramaters considerad and presanted in lable above, in the opinion of the Acquirers and Manager to the Offer, the Offer Price of
Rs. 31.4l- (Rupees Thiry-One and Forty peisa Only) per fully paid-up Equity Share is justified in terms of Regulstion 8(2) of the SEEI
[SAST) Regulations, 2011.
The Acquirers accept the full responsibility for the information contained in this advertisement and also accept responsibility for the
obligations of the Acquirers prescrbed under SEBI (SAST) Reguistions. All otherinformation and terms of the Cipen Offer as discosed in the
Datailed Public Statement remain unchanged. This Corrigendum will also be available on SEBI's wabsziis af weaw sebi.govin
THISZ CORRIGENDUM ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRERS

Khandwala Securities Limited

£

r1 KHANDWALA cmv mo.: Le7120MH1283PLCOT0T0S

" SECURITIES LIMITED Registered Office: Vikas Builting, Ground Floor, Green Street, Fort, Mumbai, Maharashira, 400023
Tel. No.: 022 - 4076 7373,
Fax No.; 022 - 4076 7377/ 78
Email; abhishek joshiikstndia.com f ingvi@kslindia.com | kskmbd@kslndia, com;
Wehbsite: www kslindia.com;

Place: Mumbai Contact Person: Mr. Abhishek Jashi | Mr, Rinav Manseta

Date: February 22, 2023 SEBI Reg. No.: INMODKO01899

ich

 SHDFC MUTUAL
MUTUAL FUND “Sahi Hai

BHARO5A APNO KA

HDFC Asset Management Company Limited
A Joint Venture with abrdn Investment Management Limited (.
CIMN: LES991MH1998PLC 123027

Registered Office: HDFC House, 2nd Floor, H.T. Parekh Marg, 165-166, Backbay Reclamation,
Churchgate, Mumbai - 400 020. Phone: 022 66316333 » Toll Free Nos: 1800-3010-6767 / 1800-419-7676
Fax: 022 22821144 + e-mail: hello® hdfcfund.com * Visit us at: www.hdfcfund.com

NOTICE is hereby given that in accordance with the powers delegated by HDFC Trustee Company
Limited, Trustee fo HOFC Mutual Fund (“the Fund"), the following Distribution under Income Distribution
cum Capital Withdrawal (*IDCW") Options is declared under HDFC Balanced Advantage Fund, an
Open-ended Balanced Advantage Fund (“the Scheme") and Monday, February 27, 2023 (or the
immediately following Business Day, if that day is nol a Business Day) is fixed as the Record Date
for the same:

' Name of the Scheme / Plan{s) / Option(s) Net Asset Value Amount of  Face Value |
(“NAV") as on  Distribution | (T per unit) |
February 21, 2023 (T per unit)#

e |

| HDFC Balanced Advantage Fund - Regular Plan |
IDCW Option (Payout and Reinvestment)

HOFC Balanced Advantage Fund - Direct Plan -
IDCW Option (Payout and Reinvestment)

# Amount of distribution per unit will be the lower of the rate mentioned above or the avallable
distributable surplus (rounded down to a multiple of five at the third decimal) as on the Record Date.

Pursuant to the Distribution, the NAV of the IDCW Option(s) of the above Scheme
would fall to the extent of such distribution and statutory levy, if any.

Amount will be paid, net of applicable tax deducted at source (TDS), to those Unit holders / Beneficial
Owners whose names appear in the Register of Unit holders maintained by the Fund / Statements of
Beneficial Ownership maintained by the Depositories, as applicable, under the IDCW Option(s) of the
aforesaid Scheme on the Record Date (including investors whose valid purchase / switch-in requests
are received by the Fund and the funds are available for utilization before cut-off timings in respect of
the aforesaid Scheme, on the Record date).

With regard to Unit holders who have opted for Reinvestment facility under the IDCW Option(s), the
amount due {net of applicable TDS) will be reinvested, by allotting Units at the ex-Distribution NAV
per Unit (adjusted for applicable stamp duty).

Unit holders are advised to note that for redemptions and IDCW declared with effect from January 13,
2023, as per amended SEBI regulations, payout will be done only through electronic mode(s), even
where a Unit holder has opted to receive physical instruments, Thus, payment of such amounts shall
be made through physical instruments only in exceptional circumstances for reasons fo be recorded
by the AMC. Accordingly, unit holders who have opted for / have earlier received physical instruments
are requested to update their bank account details by / sending us a copy of a cancelled cheque of
first / sole holder's bank account.

All updations of PAN, KYC, email address, mobile number, nominee details, etc. should immediately be
forwarded to the Investor Services Centers of the Fund (for units held in non-demat form) / Dapository
Participant (for units held in demat form). Unit holders are also advised to link their PAN with Aadhaar
MNumber. Further, Unit holders can view the Investor Charter available on website of the Fund as well
as check for any unclaimed redemptions or IDCW payments.

29.824

0.260 10.00
33.469

In view of individual nature of tax consequences, each investor should seek appropriate advice.

For HDFC Asset Management Company Limited
(Investment Manager to HDFC Mutual Fund)

Place : Mumbai Sd/l-
Date : February 22, 2023 Authorized Signatory

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, READ ALL SCHEME
RELATED DOCUMENTS CAREFULLY.

0SBl

HEMS Departrment, Global IT Centre, State Bank OF India, 4th Flogr,
Tower No 7, CBD Belapur Railways Station Building, Sector 11,
CED Belapur, Mavi Mumbai- 400614, Maharashtra

Inviting Request for Proposal (RFP) for “Procurement of Human
Resource Management System (HRMS) along with Mobile App,

its Implementation, Maintenance, Customization and
Post Implementation Support™

State Bank of India invites RFP for selection of eligible bidder for
proecurement of Human Resource Management Systems along with
mobile app, its Implementation, Maintenance, Customization and
Post Implementation Support, to upgrade/replace the existing HRMS
application of Bank. Details of RFP and eligibility criteria are available
at Bank's website https://bank,sbi under "Procurement News"
section.

Place: Mavi Mumbai Deputy General Manager
Date: 23.02.2023 (IT-HRMS)

BRAITHWAITE & CO. LIMITED

(A Government of India Undertaking)
(A MINIRATNA Category-l Company)

Ministry of Rallways
CIN : U74210WB1976G0I1030798
5, Hide Road, Kolkata - 700 043

Braithwaite & Co. Ltd., A Gowvt. of India Undertaking
under Ministry of Railways invites applications from Indian
Nationals for filling up the post of Manager (Public
Relations), Site Engineer, Supervisor (Projects),
Executive Personal Secretary & Shop Floor Assistant
(Production).

The details of post, qualification and experience
required etc. are displayed in Company's website
www.braithwaiteindia.com.

Closing Date: The last date & time of receipt of
applications will be 11.03.2023, 4.00 P.M.

No. Rectt./2023/1 Executive Director (HR, A, S)

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of e Irsalvency and Banirupicy Board of india (Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

M/'S ARCHON ENGICON LIMITED

PARTICULARS DETAILS

Mame of corparate debior W5 Archon Engimn Limited

Drate of incarporation of corporate deblor | 22.12.2004
Authonty under whech carporate deblar RoC-Ahmeadatad
iz incorporatedireqistenad

=
Led | Pl | =&
o

4, | Corporate Idenkity No.J Limited Liability L5204 GJ2004PLCO451
Identification Mo. of corparate deblor

2. | Address of the registered office and AT, Shivam Sundaram Complex,
principal affice (if any) of corporate deblor | Above ADC Bank, Opp, Harash Dudhiva,
Gurukul Road, Mermnagar, Ahmedalad

6. | Date of cosure of Insolvency 20.02.2023

| Resalution Procass : : -

T. | Liquidation commencement date of 20,02.2023
carporate deblar

E. | Mame and registration murmer ol the CA. Sunil Kumar Kabra
insolvency professional acting as liguidztor | IBBITPA-Q090P-F310112097-18M1662

8, | Addrass and e-mail af the liquidatar, Address: 3% Floor, Reequs Busness Canlre,
as ragistered with the Board Mew Citylight Road, Above Merceses Benz

Showroom, Bharhana-Vesy, Surel-385007
Email Id: jlnuscefggmail.com

10] Address and e-mail i be used for Address same as mentioned in S 9;
correspondence with the liguidator Email Id.: lig.archon@gmail.com
11.| Last date Tor submission of claims 22032023

Molica is hereby given hat the Matienal Company Law Tribunal, Ahmedabad Banch has crderad
the commencement of liquidation of M's Archon Engicon Limited on 20.02.2023.

The stakehalders of Mis Archon Engicon Limited are hareby called upon fo sebmit their claims
with procfan or before 22.03.2023 to the Equidator at the address mentioned against iem Mo, 10
The fnencial crediors shall submit their claims with prood by elecironic means only, &8 ofhar
crediors may submitthe claims with the proofin person, by postor by eeciranic means,
Submis=aan af false or misleading prood of clams shall sttracl panalfies

In cage a slakeholder does nol submit Bs claims during the Bquidation process, the clakms
submitbad by such a siasehokiers during the comporate insolvancy resolulion pracass under the
Insalvency and Banknuptey Board of India {Inscévency Resoluifion Process for Corporade Persons)
Regulations, 2016, shal be deemed 1o be submitted wder Section 38,

Diate: 2302 2023 Mame and signatune of Liguidator:
Place: Sural CA. Sunil Kumar Kabra

SALE NOTICE
AUTOMOTIVE COACHES AND COMPONENTS LIMITED (In Liguidation)

Reg. OH.: C1 & D6, SIPCOT Industrial GComplex, Gummidipoondi
Thiruvalur 601201, Tamilnadu,

E- Ruction
Sale of Assels under Insolvency and Bankrupicy Code, 2016
Date and Time of Auction: Friday 10th March 2023 at 3 pm to 5 pm
(With unlimited extension of 5 minutes each)

Sale of Land & Building 2nd Plants & Machinaries farming part of Liquidation Estate will be
dane by the Liquidator, appointed by the Hon'ble Mational Comgany Law Tribunal Channai
Bench through the e-auction platiorm WA BANKAUCTIONS. IN

Description of Azsels:

Azsel A - Sale of all the assets of Corporaie Debtor in liguidation in both units

AzsetB - Leasehold Land & Building at Gummidipoondi

Land measuring 21.53 acres with buikings in Piot Mo, G-1, DB & F-97, SIPCOT Industrial
Complex, Gummidipoondi 601201, Thirvvallur District, Tamilnade within the village Emits
of Pappankeppam & Peddikuppam Taluk & Sub registration District of Gurnmidipoondi in
Chengalpatiu Bewanue District.

AsselC: Freehold Land & Building at Puducherry

Land measuring 11.03 Acres with buildings in S.Mos Nos, 11315, 115/384, 1155,
11014, 110/2, 110018, 11210, (1141 to 114/4), 10718, 10773, 107411564, In Plat
Mo. 17 1o 19, at Villiznur Commune, Sedarapet Village, Puducherry = 605111,

Azzel D: Plant and Machinery al Gummidipoondi unit & Pondicherry Unit

Assel Reserve Price | Earnest Money
in Rs. Amount in Rs. |

BATCH 1

Assel A- All assets of both wnits 60.00.00.000/- | 6.00.00.000-

BATCH 2

Assel B [Land and bullding a1 Gummidipoondi] | 39.48.00.000/- | 3.94.80.000-
BATCH 3

Assel € [Land and buiiding at Puducherry 12 B5.30.000:- | 1.28.30.000-
BATCH 4
Assel D (Plants & Machineras at Both Units) 4, 48,00, 000, - 44 80,000/-

1. E-Auction will be conducted on “AS IS WHERE 15", "AS IS WHAT 15" AND “WHATEVER
THERE IS BASIS™ a5 such sale s without ary kind of warrantias and mdemnitias through
approved service provider M/'s. 4CLOSURE.

2. The aguction comprises of 4 batches —

a. Auction under alher balches will be considered il no bidder comes for Batch 1.
b. The Liguidator reserves the right in announcing the successfl bidder based onth
highest bid received for each ofthe Batch

3. The EMD shall be payable through DOYNEFT/RTGES in the bank account of AUTOMOTIVE
COACHES AND COMPONENTS LIMITED-IN LIQUIDATION - A'c. No. 120002073834,
Canara Bank, Madspakkam Branch, Chennai and IFSC Code: CNRBOOD2951,

4, Bids shall be submitted thraugh anline mode anly i the format prescribed. The bid form
can be downlozded from the wabsite of WWAW BANKAUCTIONS. I

5. Lastdate and ime for submission of EMD & Tender documenis is 9th March 2023 upto
05.00 p.m

6. The date and time of e-Auction is Friday the 10th March 2023 betweaen 3.00 p.m and
05.00 p.m.

7. Theintended bidder who has deposited EMD and requires assistance increating login ID

and password may contact the liquidator office on phone +91 6383318097 through

email at acelinliquidationggmail com and for technical support, you can contact Kr.

Bharathi Raju @ 081420007 35/66.

The EMD amount of unsuceassiul Bidders will be refunded.

The bidder who submits highest offer on closure of online auction shall be declared

successful bidder subject to approval by the Liquidztor. The liguidator reserves her

rights ta reject any or &l of the offers or accept offer for one or mare proparias raceved

Wit as5ening any reasons whalssever alany stage,

10. Upon confirmation of sale, the successiul bidder shall deposit balance sale
consideration within 30 days of the date of e-auction. Payment mads after 30 days shall
attract inferast @ 12%. However this sale shall be cancelled if the payment is not
receivad within 90 days as per the provisions of Sub Regulation 12 of Regulation 1 of
Schedule | of 1BBI (Ligwdation Process) Regulations 2016 as amanded fram time o
time,

11. The advertisement will be valid for 90 days from the date of advertizement. The
properfies mentioned above can be inspected by the prospective bidders at the site with
prior appaintment contacting Mrs E Santhanalakshmi { +897 638387 3047)

23/02/2023 E.SANTHANALAKSHMI, Liquidator
Regn Mo: |BBLO02AP-NO0A31/2019-2020/12661

o

O® @ cHennvavkocH



THURSDAY, FEBRUARY 23, 2023

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

HEADQUARTERS

Employees' State Insurance Cnrpnratmn r
Err"l{ﬂD"'ﬂ'IF"ﬂt Govt. of India) k.

(Ministry of L::J.I]DIJI'
FAMCHDEEP BHAWAN, C.1.G. JEW ELH' 10 002

Website: waw.e sic.nic.in 3
NOTICE INVITING REQU EET FD'H FRUF’UEAL (RFP) FOR

APPOINTMENT OF EXTERNAL CONCURRENT AUDITOR (ECA) FOR
THE AUDIT OF ESIC INVESTMENTS.

Proposals are invited through e-Tendering from Partnership Firms of Chartered
Accountants with minimum five (5) full time partners for appointment as External
Concurrent Auditor for the audit of ESIC investments. Applicant must be registered with
the |CAI for at least ten (10) years and experience in concurrent audit of at least one
account of Portfolio Manager.

The Request for Proposal (RFP) documents can be downloaded from the CPP Portal
(https:/leprocure.gov.in/eprocure/app) or ESIC website (www.esic.gov.in>Tenders).

Last date for submission of e-Tender is 14/03/2023 (02:00 pm). Sd.-

Director (Finance) lfc

PPFAS Mutual Fund

PPFAS Asset Management Private Limited
{Investment Manager to PPFAS Mutual Fund)
Reqistered Office: - 81/82, 8th Floor, Sakhar Bhavan, Ramnath Goenka Marg,
230 Nariman Point, Mumbai - 400 021. INDIA. Tel.: 91 22 6140 6555 Fax: 91 22 6140 6590.
E-mail: mficoppfas.com. Website: www.amc.ppfas.com CIN No: - UBS100MHZ011PTC220623

NOTICE CUM ADDENDUM TO THE SCHEME INFORMATION DOCUMENT (SI1D) AND KEY INFORMATION
MEMORANDUM (KIM) OF ALL SCHEMES OF PPFAS MUTUAL FUND AND STATEMENT OF ADDITIONAL
INFORMATION (SAl} OF PPFAS MUTUAL FUND ('THE FUND')

1. Addition to the list of Official Points of Acceptance (OPA):

Investors are hereby requested to note that the company's branch office located in Kolkata city having address
at Suite No. A-10, 5th Floor, Chatterjee International Centre, 33-A, Jawaharlal Nehru Rd, Park Street area,
Kolkata, West Bengal, 700 071 shall now be considered as an Official Point of Acceptance for the transactions
of the Schemes of PPFAS Mutual Fund with effect from February 24, 2023.

2. Ghange in address of AMC's Branch/ISC/OPA:

Investors are requested to take note of the following change in the address of the Bengaluru Branch office of
PPFAS Asset Management Private Limited. The branch will be termed as "Investor Service Centers (1SCs) and
Official Point of Acceptance (OPA) for the transactions of the Schemes of PPFAS Mutual Fund. The Branch shall
be operational at the new address with effect from February 24, 2023,

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT AND DETAILED
PUBLIC STATEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

RITA FINANCE AND LEASING LIMITED

CIN No.: Le/120DL1981PLCO11741
Registered Office: D-328, Basement Floor, Defence Colony, South Delhi, New Delhi, India = 110024.
Contact No.: 011-45688444; Email Id: infoi@ritaholdings.in; Website: www.ritaheldings.in

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT DATED FEBRUARY 09, 2023 AND DETAILED PUBLIC STATEMENT
PUBLISHED ON FEBRUARY 16, 2023, FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF RITA FINANCE AND
LEASING LIMITED.

This Corrigendum (the *Cornigendum”) to the Public Announcement dated February 09, 2023 and Detailed Public Siatement published
on February 16, 2023 ("DFS") in connection with the Open Offer by the Acquirers to the public shareholders of Rita Finance and Leasing
Limited {*RFLL" or the “Targe! Company”) 1o acquire from them up 1o 26.00,000 Equity Shares of Rs, 10V- each representing 26,005 of
the: fotal equity and woting share capital of Target Company at a price of Rs. 31.40/- (Rupees Thirty One and Forty Paisa) pershara.

The Corrigendum should be read in congunction with the Public Announcement dated February 08, 2023 (*PA”) and DPS published in
Financial Exprass (English Daily - Al Editions}, Jansatta (Hindi Daily - All Editions) and Mumbai Lakshdeep (Marathi daily = Mumbai
Edifion) on February 16, 2023, The capitalized terms and abbreviations used in this Comgendum have the same meaning as ascribed
tothemin the PAand DPS, unless alherwise specified,

The sharehobders of the Target Company are requested to kindly note the followsng update in the information related to the Offer:

On Thursday, February 08, 2023, the Acguirers had entered into and executed a Share Purchaze Agreement with the Sellers of the
Target Company 1o aoguire 71,74,001 {Seventy-One Lakhs Seventy-Four Thousand and One) Equity Shares constituting 71.74% of
Equity and Vaoling Share Capital of the Target Company ata price of Rs, 12.00/- (Rupeas Twelve Only). Subsequently, on February 22,
2023, the Acquirers have entered into and executed an Addendum to the Share Purchase Agreement with the Sellers of the
Target Company 1o acguire 71,74.001 (Seventy-One Lakhs Seventy-Four Thousand and One) Equity Shares constituting
71.74% of Equity and Voting Share Capital of the Target Company at a revised price of Rs. 24.00/- (Rupees Twenty-Four Only).
Consequently, the Acquirers shall acquire substantial Equity Shares and Vioting rights along with complete control over the
management of the Target Company during or after the successful completion of this Offer, as applicable.

2) TRANSACTION WHICH HAS TRIGGERED THE OPEN OFFER OBLIGATIONS (UNDERLYING TRANSACTION):

Details of underlying Transaction
Shares | Voling Rights Total
: Type -|:|i Mol of Trniesction acquired / pr:tpnm-d o ba Consideration Mode of Regulation
ransaction |, - eement | Allotment acqiired ICONAINE] | | UTNIL | iy e
[Direct f gh‘larht Purchase] U vig a vis Voling Rights [Cagh/ triggered
Indirect) Number | total Equity! | (VR)acquired | Securities) 4
Share Capital | (Rs. in Crores)
Stioe Pirchass Fequlglions 3
i Agresment ("SPA”) dated | 71.74,001 E% d ot
A quisivt- - February 09, 2023 along Equity Ti.74% 172176 >ash EI:ZEI [SAST]
with Addenduem to SPA Shares R Ia Boii
dated Fabruary 22, 2023 e

Location Existing Address New Address

912, 9th Floor, Prestige Meridian-l, No. 29, | Unit no.508, 4th floor (level 5, Prestige Mendian- |l
M.G. Road, Bengaluru - 560 001 MNo.30/39, M. G. Road, Bengaluru - 560001,

Bengaluru

The shareholders of the Target Company are requested 1o kindly note the fcllu'.m g infarmation related fo the Offer in the DFS should be

read as under:

*BPA” dated February (4, 2023, entered amang the Acquirers and the Sellers along with Addendum to the SPA dated February 22, 2023,

(both docurnents collectively constituting the SPA)

(B) DETAILS OF SELLERS:
The Sallars i.e. Currant Promaodars | Promotar Grougs have antesed into the Share Purchaza Agreement dated February 09, 2023
alang with addendum o SPA dated February 22, 2023 with the Acquirers. The Sellers underake nol 1o lender any shares hald by
them in the Dpen Offer

ll. BACKGROUNDTOTHEOFFER

(&) On Thursday, February 09, 2023, the Acguirers entered into a Share Purchase Agreement 'SP with the Sellers, 1o which the
Anguirers have agreed 1o aequire 71,74,001 Equity Shares (“Sale Shares”) constituting 71.74% of the Equily Shara Capital of the
Target Company, Subsequently, on February 22, 2023, the Acquirers have entered into and executed a an Addendum to the Share
Purchase Agreement with the Sellers of the Target Company to acquire 71,714,001 [Seventy-One Lakhs Seventy-Fouwr Thousand and
One) Equily Shares constituting 71.74% of Equity and Yoling Share Capital of the Targat Company at a price of Bs. 24.000- {(Rupees
Twenty-Four Only) per Equity Share aggregating to Rs, 17,21,76,024/)- (Rupees Seventeen Crore Twenty-One Lakhs Seventy-Six
Thousand and Twenty-Four Cnéy), payable incash.

IV, OFFERPRICE

(0} The Offer Price has been determined consadening the parametars i terms of Ragulation 8(2) of the SEBI [SAST) Requlations, baing
higher than the followings:

All other terms and conditions of the SIDs, KIMs and SAl remains unchanged.

This addendum shall form an integral part of the 310, KIM and SAl of the Fund as applicable and as amended from
time to time.

For PPFAS Asset Management Private Limited
(Investment Manager to PPFAS Mutual Fund)

Place: Mumbai Sd/-
Date: February 22, 2023 Director

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.

PPFAS A&/

MUTUAL FUND

Thers's only one righl way®

fa)] | Highest Megotiated Price per equity share for any acquisition under the Share Purchase Agreement along | Rs. 24.00/-
with Addendum to Share Purchase Agreement (*SPA")

(b) | The volume-weighted average price paid or payable for acquisition during the 52 (Fifty-Two) weeks | Rs, 22 671-
L. ‘|mrrred|ate|}| pram-::hng the datau:-fP.ﬁ.
(e} | The highest price pald of pag,rahle fir any acquisition dufm; 2 n;Tw-anrg,r-Em] weeks period |mn'-e~a:hate*:.- Rz 27 00-
FfE:EI:IIﬂl; the date of PA

'lfl:l]' 1in case DTfre-:.ﬁentl'.' traded shares, the volume -weighted average marked price for a pencd of 60 trading | Fs. 23.04/-

days immediately praceding the date of PAon BSE

Inwaw af the paramelers considersd and presanted intable above, in the apinion of the Acquirars and Managar o the Offer, the Offer Price of
Rs, 31.40¢- (Rupses Thirly-One and Forty patsa Only) per fully paid-up Equity Share is justified in lerms of Requlation 8(2) of the SEEBI
[3AST) Regulations, 2011
The Acquirers accapd the full responsibility for the mformabon contained in this adverlisernent and alzo accepl responsibility for the
obligations of the Acquirers prascribed under SEBI {SAST) Requlations. All other infarmation and terms of the Opean Offer as disclosed in the
Detailed Public Siatemsnt remain unchanged, This Comigendum wil also be available on SEBI's website atwww.ssbigovin,
THIS CORRIGENDUM ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRERS

Khandwala Securities Limited

Fd; KHANDWALA ciN Mo.: Li7120MH1883PLCO70704
= SECURITIES LIMITED Raglstered Office: Yikas Buiding, Ground Floor, Green Street, Fort, Mumbai, Maharashtra, 400023
Tel. Mo 022 - 2076 T375;
Fax No.: 022 - 4076 7377 1 74,
Email: abhishek joshi@ksindiz.com { rinaw@lkstndia.com | kslmbiksSndiz.com,
Websita: wwa kslindia.com;
Place: Mumbai Contact Person: Mr. Abheshak Joshi / Mr. Rinav Mansels
Date: February 22, 2023 SEBI Reg. No.: INMODIO0189%

POST-OFFER PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

PHAARMASIA LIMITED

Corporate Identilication Number (CIN): L24239TG1981PLCO02E915
Registered Office: 16, Phase-lil, 1DA, Jeadimetla. Hyderabad — 500065 Telangana. India.
Tel. No.: +91-040-23095690 | Facsimile: +91- 040-23097323
Contact Person: Mrs. Urvashi Bhatia, Company Secretary & Compliance Officer
Email id: phaarmasiagrdEgmall.com | Website: www.phaarmasia.in

This Post Offer Public Announcement (the “Post Offer Public Announcement”) is being issued by Safiron Capital Advisors
Private Limited (“Manager to the Offer”} for and on behalf of Maneesh Pharmaceuticals Limited (“Promoler Acguirer"),
angd other mambers of promoter and promoter group of Phaarmasia Limited to the public shareholders as defined under
Ragulation 2{1)(t) of the Sacurities and Exchange Board of India {Delisting of Equity Shares) Reguiations, 2021, as amended
{"SEBI Delisting Regulations”)(“Public Shareholders™) of Phaarmasia Limitad, (“the Company™) in respect of the
acquisition of upto 18,08,228 (Eighteen Lakh Eight Thousand Two Hundred Twenty Eight) (*Ofer Shares™) equity shares of
face valug T10/- each (“Equity Shares™) reprasenting 26.49% of the total Paid up Equity Share Capital of the Company and
consequent voluntary delisting of the Equity Shares of the Company from the BSE Limited ("BSE™) (Referred to as the “Stock
Exchange") pursuant fo Regulations 15, 20, 21 and 22 and other applicable provisions of the SEBI Delisting Regulations and
in acoordance with the terms and conditions set out below and! or in the Detailed Public Announcement and’ or the Latter of
Offer (defined below) hereinaftar collectively referred to as the “Delisting Offer”.

This Post Ofter Public Announcement is in continuation to and should be read in conjunction with the Detailed Public
Announcement dated February 04, 2023 published on February 06, 2023 (“Detailed Public Announcement™) in Financial
Express - English (all editions), Jansata- Hindi (all editions) and Prathakal- Marathi (Regional editions) and the Letter of Offer
dated February 04, 2023 ("Letter of Offer”) dispatched to the Public Shareholders on Wednesday, February 08, 2023

Capitalized terms used but not defined in this Post Offer Public Announcement shall have the same meaning assigned to them
as in the Detailed Public Announcement and the Letter of (ffer,

The Promater Acquirer, along with other members of Promoter and Promoter group issued the Detailed Public Announcement
to acquire upto 18,08,228 (Eighteen Lakh Eight Thousand Two Hundred Twenty Eight) (“0ffer Shares") representing 26.49%
of the total Paid up Equity Share Capital of the Company, held by the Public Shareholders of the Company, being all the Public
ahargholders of the Company other than the Promoter and the Promoter Group members, pursuant to Part B of chapter
Ml read with Chapter IV and other applicable provisions of the SEBI Delisting Regutations on the terms and conditions set
out in the Letter of Offer. The Public Shareholders holding Equity Shares of the Company were invited to tender their Eguity
Shares pursuant to reverse book- building process as prescribed in the SEBI Delisting Regulations through Stock Exchange
Meachanism (“Reverse Book Building Process”/RBBP") during the Bid Period (Wednesday, February 15, 2023 to Tuesday,
February 21, 2023, both days inclusive) in accordance with the SEBI Delisting Regulations (“Bids").

1. FAILURE OF THE DELISTING OFFER

1.1 In terms of Regulation 21 of the SEBI Delisting Regulations, this Dalisting offer would be deemead 1o be successiul only
it the post offer shareholding of the Promoter Acguirer, along with the shares tendered / offered by public shareholders
accepled as eligible bids at the discovered price or the counter offer price, s the case may be, reaches 90% of the total
issued Share Capital of the Company, excluding shares held by inactive shareholders and held under Investor Education
and Protection Fund {IEPF}{“Minimum Acceptance Condition™).

1.2 Venture Capital & Corporate Investment Private Limited, Registrar to the Delisting Offer, vide Certificate dated February
04, 2023, confirmed that the Letter of Offer has bean dispatched to all the public shareholders, whose emall ids were
available, through email as an attachment to email and to the remaining shareholders (including those to whom email
cannot be delvered successtully) by the Registered post and a detailed account regarding the status of delivery of the
Letter af Offer is maintained.

1.3 In the Reverse Book Building Process, tofal 16,538 Equity sharas have baen validly tendered between price range from
*24 per Equity Share to ¥199 per Equity Share. However, the Shares tendered are less that the Minimum Acceptance
Condition, as mentioned in Clause 1.1 of this Post Offer Public Announcement and the post Delisting shareholding of the
Promater Acquirer, along with the other promoter and promoter group, has not exceaded 90% of the total issued number
of Equity Shares {excluding shares held under [EPF and Considered as Inactive Shareholders).

1.4 The Delisting Offer is thus considered to have failed in terms of Regulation 21(a) of the SEBI Delisting Regulations.
1.5 Pursuant to Regulation 23(2) of the SEBI Delisting Ragulations, the equity shares tendered [ offered in terms of Schedule

1 of the SEBI Delisting Regulations were processed to be released on the date of disclosure to the outcome of the reverse
baok buikding process, i.e. Tuesday, February 21, 2023.
This Post Offer Public Announcement is issued on behalf of the Promoter Acquirer by the Manager to the Offer in tarms
of Regulation 17(4) of the SEBI Delisting Regulations. All queries may be directed to the Manger of the Offer or the
MANAGER TO THE OFFER
SAFFRON
SAFFROMN CAPITAL ADVISORS PRIVATE LIMITED VENTURE CAPITAL AND CORPORATE INVESTMENTS
(05, 6th floor, Centre Point, Andheri Kurla Road, J.B. Nagar, | PRIVATE LIMITED
Telephone: +91 22 4973 0394 | Fax: NA Tedangana, India | Telephone: +91 40-23818475/76
E-mail: defistings@salironadvisor com Fax: + 91 40-23868024;
Investor grievance: investorgrievanced@satironadvisorcom | Website: www.vccipl.com
SEBI Registration Number: [NM 000011211 Validity ol Registration: Fermanent
Contact Person: Efton 0'Souzal Pooja Jain SEBI Registration Number; INHDOOO01203
For and on behall of the Board of Directors of Maneesh Pharmaceuticals Limited (the Promater Acquirer)

REGISTRAR TO THE OFFER

2. All other terms and conditions set forth in the Detailed Public Announcement and the Letter of Offer remain unchanged
Registrar to the Offer.
* % owow e energising ideos ‘
Andher (East) Mumbai - 400 059, Maharashtra, India. 12-10-167, Bharat Nagar, Hyderabad - 500018
Website; www saffronadvisor.com Email: investorrelationsi@veeipl.com
Validity of Registration: Permanent Contact Person: Mr. ESK Prasad/Nr. P V Srinivasa Rao

Sd/- Sd/- Sd/-
Maneesh R. Saple Rashmi Vinay Sapte Chetan 5. Chandwani
Director Director Company Secretary
DIN: 00020450 DIN: 00334247

Place: Mumbai
Dale: February 22, 2023

Faka

f‘inanci“.ep. .in

5 HDFC
&

BHAROSA APNO KA
HDFC Asset Management Company Limited

A Joint Venture with abrdn Investment Management Limited
CIN: LE5991MH1999PLC123027

Registered Office: HDOFC House, 2nd Floor, H.T. Parekh Marg, 165-166, Backbay Reclamation,
Churchgate, Mumbai - 400 020, Phone: 022 BB316333 » Toll Free Nos: 1800-3010-6767 / 1800-419-7678
Fax: 022 22821144 » e-mail: hello@ hdictund.com * Visit us at: www.hdfcfund.com

NOTICE is hereby given that in accordance mth the powers delegated by HDFC Trustee Company
Limited, Trustee to HDFC Mutual Fund (“the Fund”), the following Distribution under Income Distribution
cum Capital Withdrawal ("DCW") Options is declared under HDFC Balanced Advantage Fund, an
Open-ended Balanced Advantage Fund (“the Scheme™) and Monday, February 27, 2023 (or the
immediately following Business Day, if that day 1s not a Business Day) is fixed as the Record Date
for the same:
Name of the Scheme / Plan(s) / Option(s) Net Asset Value | Amount of | Face Value
("NAV") as on | Distribution | Ff per unit)
February 21, 2023 (% per unit}# |

(X per unit)
HOFC Balanced Advantage Fund - Regular Plan - 09 824

IDCW Option (Payout and Reinvestment)

HDFC Balanced Advantage Fund - Direct Plan -
| IDCW Option (Payout and Reinvestment)

# Amount of distribution per unit will be the It}wer of the rate mentmned above or the avallabfa
distributable surplus (rounded down to a multiple of five at the third decimal) as on the Record Date.

Pursuant to the Distribution, the NAV of the IDCW Option(s) of the above Scheme
would fall to the extent of such distribution and statutory levy, if any.

Amount will be paid, net of applicable tax deducted at source (TDS), to those Unit holders / Beneficial
Owners whose names appear in the Register of Unit holders maintained by the Fund / Statements of
Beneficial Ownership maintained by the Depositories, as applicable, under the IDCW Qption(s) of the
aforesaid Scheme on the Record Date (including investors whose valid purchase / switch-in requests
are received by the Fund and the funds are available for utilization before cut-off fimings in respect of
the aforesaid Scheme, on the Record date).

With regard to Unit holders who have opted for Reinvestment facility under the IDCW Option(s), the
amount due (net of applicable TDS) will be reinvested, by allotting Units at the ex-Distribution NAY
per Unit (adjusted for applicable stamp duty).

Unit holders are advised to note that for redemptions and IDCW declared with effect from January 13,
2023, as per amended SEEI regulations, payout will be done only through electronic mode(s), even
where a Unit holder has opted to receive physical instruments. Thus, payment of such amounts shall
be made through physical instruments only in exceptional circumstances for reasons to be recorded
by the AMC. Accordingly, unit holders who have opted for / have earlier received physical instruments
are requested to update their bank account details by / sending us a copy of a cancelled cheque of
first / sole holder's bank account.

All updations of PAN, KYC:, email address, mobile number, nominee details, ete. should immediately be
forwarded to the Investor Services Centers of the Fund (for units held in non-demat form) / Depository
Participant {for units held in demat form). Unit holders are also advised to link their PAN with Aadhaar
Number. Further, Unit holders can view the Investor Charter available on website of the Fund as well
as check for any unclaimed redemptions or IDCW payments.

In view of individual nature of tax consequences, each investor should seek appropnate advice,

For HDFC Asset Management Company Limited
(Investment Manager to HDFC Mutual Fund)

Place : Mumbai sd/-
Date : February 22, 2023 Authorized Signatary

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, READ ALL SCHEME
RELATED DOCUMENTS CAREFULLY.

0.260 10.00

33.469

New Delhi

OSBI

HRMS Department, Global IT Centre, State Bank Of India, 4th Floor,
Tower Mo 7, CBD Belapur Railways Station Building, Sector 11,
CBD Belapur, Navi Mumbai- 400614, Maharashtra

Inviting Request for Proposal (RFP) for “Procurement of Human
Resource Management System (HRMS) along with Mobile App,

its Implementation, Maintenance, Customization and
Post Implementation Support”

State Bank of India invites RFP for selection of eligible bidder for
procurement of Human Resource Management Systems along with
miabile app, its Implementation, Maintenance, Customization and
Post Implementation Support, toupgrade/replace the existing HREMS
application of Bank. Details of RFF and eligibility criteria are available
at Bank's website https:/fbank.sbi under “Procurement Mews"
section,

Place: Mavi Mumbai
Date: 23.02.2023

Deputy General Manager
(IT-HRMS)

BRAITHWAITE & CO. LIMITED

(A Government of India Undertaking)
(A MINIRATNA Category-l Company)

Ministry of Railways
CIN : UT4210WB1976GOI030798

5, Hide Road, Kolkata - 700 043

Braithwaite & Co. Ltd., A Gowvt. of India Undertaking |
under Ministry of Railways invites applications from Indian
Nationals for filling up the post of Manager (Public
Relations), Site Engineer, Supervisor (Projects),
Executive Personal Secretary & Shop Floor Assistant
(Production).

The details of post, qualification and experience
required etc. are displayed in Company's website
www.braithwaiteindia.com.

Closing Date: The last date & time of receipt of
applications will be 11.03.2023, 4.00 P.M.

No. Rectt./2023/1 Executive Director (HR, A, Ejj

FORM B
PUBLIC ANNOUNCEMENT
(Reguizion 12 of the Insahency and Baniruptcy Beard of India (Liguidation Process) Regulations, 2014

FOR THE ATTENTION OF THE STAKEHOLDERS OF

M/S ARCHON ENGICON LIMITED

| EE PARTICULARS DETAILS
1. | Name of corporate debtor Mis Archon Engicon Limited
£. | Date of meorporation of corparate debbor 22122004
3. | Adthority under which corporate debtor FoC-Ahmedatad
5 Incompartadiregisiensd
4. | Comparate Idenity Moo/ Limited Liabilty 4534 GI2M4 PLCO4ST

Identilicalion Mo, of corporate debior

5. | Address of the r&gnsEEc'I_nfr'r:e and
principal office (if any) of corporate debtar

A1, Shivam Sundaram Complex,
Aboee ADC Bank, Opp. Heresh Dudhiva,
Gunkul Boad, Memnagar, Ahmedatad

. | Dale of closure of Insalency | 20,02.2023
Resolubon Process |
7. | Liguidstion commencement date of 20,02 2023

corparale dedior

B | Mame and registration number of the CA, Sunil Kumar Kabra
nzalwancy profassional actng as quidator | IBEIIPA-DD1IP-PO012017-18M11662

8, | Address and e-mail of the ligedator Address: 37 Fioor, Reegus Busness Centre,
a5 regisierad with [he Board Maw Citdight Fiaad, Abowve Mercedas Banz
Showroom, Bharthana-Vesu, Surat-395007
Email id: finusco@gmail.com

Address same as mantboned = SI.9;

10| Address and e-mail 1o be wsed for
|| comespondence with the liguidator Email id.: lig.archoni@gmail.com
11, Last I:|_E!|EI far submission of claims R

Motice s bereby given that the Mationad Company Law Trbunal, Ahmedabad Bench has ordered
the commencamenti of iqusdation of Mi's Archon Engicon Limited on 20.02.2023.

The slakenokders of Mis Archon Engicon Limited are heraby cabad upon io submil Sair claims
with proaf on or before 22.03. 2023 ta the liquidator &1 the address mentionad against dem No. 10
The firancial craditors shall submil thelr clairs with proof by sleclronic means only, All ather
credibars may submit the claeres wilh the proof in parsan, by past or by elacinanic maans,
Submission of false or misleading proof of claims shall atiract penalties.,

In case a stakeholder dees nod submit its claims dusing the liquidation process, the claims
submitted by such a stakeholders during the corporate insolvency resolution procass under the
Ingolvency and Bankruptey Board of India {Insalvency Resalution Process for Corporate Parsons)
Regulaticns, 2016, shall be deamed to ba submitted undar Seclion 34.

Drabe: 230G 2023 Marma and signatura of Liquidatos
Place: Sural CA& Sunil Kumar Kabra

SALE NOTICE
AUTOMOTIVE COACHES AND COMPONENTS LIMITED (in Liquidation)

Reg. Off.: C1 & D6, SIPCOT Industrial Complex, Gummidipoondi
Thiruvallur 601207, Tamilnadu,

E- Auclion
Sale of Assels under Insolvency and Bankrupicy Code, 2016
Date and Time of Auction: Friday 10th March 2023 a1 3 pm lo 5 pm
(With unlimited extension of 5 minutes each)

aale of Land & Building amd Plants & Machineries forming part of Liquidation Estate will be
daone by tha Liguidatos, appaintad by the Hon'ble National Gompany Law Tribunal Ghennai
Benchthrough the e-auction platform WHW BANKAUCTIDNS. IN

Dezcriplion of Assets:

Aszet A - Sale of all the assets of Corporate Debior in liquidation in both units

Assel B - Leasehold Land & Building al Gummidipoondi

Land measuring 21.53 acres with buildings in Plat No. C=1, D6 & F-87, SIPCOT industrial
Compilex, Gummidipoondi 6071201, Thirusaliur District, Tamilnadu within the vilkage limits
of Pappankuppam & Peddikuppam Taluk & Sub ragistration District of Gummidipoond in
Chengalpattu Revenue District.

Aszet C: Freehold Land & Building at Puducherry

Land measuring 11.03 Acras with buildings in 5.Nos Nos, 11315, 115/384. 115/5,
1101 A, 11052, 11011811210, (11471 10 114/4), 10718, 1073, 1077411584, in Plot
Mo. 17 to 19, atVillianer Commune, Sedaraget Village, Puduchesry - 605111,

Asset D: Plant and Machinery al Gummidipoondi unit & Pondicherry Unit

Aszet Reserve Price | Earnest Money
in Rs. Amaount in RS,
BATCH 1
Asset A- All assets of both wnils 60, 00, O, DN - £.00,00,000;-
| BATCH 2
Asset B |Land and building al Gummidipaondi] | 39,48 00,000~ | 3.94 80,000/~
BATCH 3
Asset C [Land and bullding at Puduchesry 12 85 30 0y- 1,28,30,000,-
BATCH 4
Azzet D iPlants & Machinenas at Both Units) 4. 48,00,000/- 44 BO_000y-

Terms and Condition of the E-Auclion are a3 under:

1. E-Awction will be conducted on "AS 1S WHERE 157, "AS 15 WHAT I5™ AND "WHATEVER
THERE 15 BASIS™ a5 such saleis without any kind of warranties and indemnities through
approved senvice provides M's. ACLOSURE,

2. The auction compeises of 4 batches -

a. Auclion under other batches will be considered if no bidder comes for Batch 1.
b, The Liquidator reserves the right in announcing tha seccassiul bidder based on the
highest bd received for gach of the Baich

3. TheEMD shall be payabie through DIVREFT/ATGES in the bank account of AUTOMOTIVE
COACHES AND COMPONENTS LIMITED-IN LIEZUIDATION - A'c, No. 120002073334,
Canara Bank, Madipakkam Branch, Chennal and IFSC Code: CRABODO2951

4, Bids shall be submitted through onfine made only in the format prescribed. The bid form
can be downloaded from the website of WWW.BARKAUCTIONS. I

5. Lastdaleand time for sebamission of EMD & Tender documents is Bth March 2023 upto
05,00 p.rm,

6. The date and ime of e-Awction is Friday the 10th March 2023 beteeen 3.00 p.m and
05.00 p.m,

7. Tha imendad bidder who has deposited EMD and requires assistance in creating login 1D
and password may contact the ligueidator office on phona 491 6383418097 through
email af acchnbgquidationdgmail.com and for technical support, you can contact Mr.
Bharathi Raju i 087142000735/66,

8, The EMD amount of unsuccassiul Bidders will be rafundad,

9. The bidder who subméts highest offer on closure of online auction shall be declared
succassiul bidder subject to approval by the Liguidator. The liquidator reserves her
regiids 1o regect any o all of the offers or accapt ofler lar ane or moare propearlies raceivad
without assigning any reasons whatsoever at ary stage.

10. Upon confirmation of sale, the successful bidder shall deposit balance sale
consideration within 20 days of the date of e-aection. Paymant mada after 30 days shall
atfract intarest @@ 12%. Howevar this sale shall be canceSiad if the payment 5 not
received within 90 days as per the provissons of Sub Requlation 12 of Requlation 1 of
Schedule | of IBBI [Ligwidation Process) Regulations 2016 as amended from time o
firme

11. The advertisement will be valid for 90 days from the date of advertizsement The
properties mentioned above can be inspected by the prospective bidders af the sits with
prios appointment contacting Mrs.E_Santhanalakshmi (91 6283813007

23/02/2023 ESANTHANALAKSHMI, Liquidator
Repgn Mo IBBI/002/4P-NOGES 1201 8- 2020/ 12661
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HEADQUARTERS
Employees' State Insurance Corporation

(Ministry of Labour & Employment, Govt. of India)
PANCHDEEP BHAWAN, C.1.G. MARG, NEW DELHI-110 002

TR A Website: www.esic_gov.in, Email: jd-f2i@esic.nic.in

APPOINTMENT OF EXTERNAL CONCURRENT AUDITOR (ECA) FOR
THE AUDIT OF ESIC INVESTMENTS.

Proposals are invited through e-Tendering from Partnership Firms of Chartered
Accountants with minimum five (5) full time partners for appointment as External
Concurrent Auditor for the audit of ESIC investments. Applicant must be registered with
the ICAI for at least ten (10) years and experience in concurrent audit of at least one
account of Portfolio Manager.

The Request for Proposal (RFP) documents can be downloaded from the CPP Portal
(https:/leprocure.gov.in/eprocure/app) or ESIC website (www.esic.gov.in>Tenders).

Last date for submission of e-Tender is 14/03/2023 (02:00 pm).

-Sd-
Director (Finance) l/c

PPFAS Mutual Fund

PPFAS Asset Management Private Limited
(Investment Manager to PPFAS Mutual Fund)
Registered Office: - 81/82, Bth Floor, Sakhar Bhavan, Ramnath Goenka Marg,
230 Nariman Point, Mumbai - 400 021. INDIA. Tel.: 91 22 6140 6555 Fax: 91 22 6140 6590.
E-mail: mii@ppfas.com. Website: www.ame.ppfas.com CIN No: - U65100MH2011PTC220623

NOTICE CUM ADDENDUM TO THE SCHEME INFORMATION DOCUMENT (SID) AND KEY INFORMATION
MEMORANDUM (KIM] OF ALL SCHEMES OF PPFAS MUTUAL FUND AND STATEMENT OF ADDITIONAL

1. Addition to the list of Dfficial Points of Acceptance (OPA):

Investors are hereby requested to note that the company's branch office located in Kolkata city having address
at Suite No. A-10, 5th Floor, Chatterjee International Centre, 33-A, Jawaharlal Nehru Rd, Park Street area,
Kolkata, West Bengal, 700 071 shall now be considered as an Official Point of Acceptance for the transactions
of the Schemes of PPFAS Mutual Fund with effect from February 24, 2023.

2. Change in address of AMC's Branch/1SC/0PA:

Investors are requested to take note of the following change in the address of the Bengaluru Eranch office of
PPFAS Asset Management Private Limited. The branch will be termed as "Investor Service Centers {ISCs) and
Official Point of Acceptance |OPA) for the transactions of the Schemes of PPFAS Mutual Fund. The Branch shall
be operational at the new address with effect from February 24, 2023,

Location Existing Address New Address
Bengaluru | 912, 9th Floor, Prestige Meridian-l, No. 29, | Unit no.508, 4th floor {level 5), Prestige Meridian- I,
M.G. Road, Bengaluru - 560001 MNo.30/39, M. G. Road, Bengaluru-560001.

All other terms and conditions of the S10s, KIMs and SAl remains unchanged.

This addendum shall form an integral part of the 310, KIM and SAl of the Fund as applicable and as amended from
time to time.

For PPFAS Asset Management Private Limited
{Investment Manager to PPFAS Mutual Fund)

Place: Mumbai Sd/-
Date: February 22, 2023 Director

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.

PPFAS &5

MUTUAL FUND

Thare's anly onie right way®

POST-OFFER PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

PHAARMASIA LIMITED

Corporate ldentification Number (CIN): L24239TG1981PLCOD2S15
Registered Office: 16, Phase-lll, DA, Jeadimetla, Hyderabad — 500055 Telangana, India.
Tel. No.: +91-040-23035690 | Facsimile: +91- 040-23097323
Contact Person: Mrs. Urvashi Bhatia, Company Secretary & Compliance Officer
Email id: phaarmasiagrdiE@gmall.com | Website: www.phaarmasia.in

This Post Offer Public Announcement (tha “Post Offer Public Announcement™) is being issued by Saffron Capital Advisors
Private Limited (“Manager to the Offer™) for and on behalf of Maneesh Pharmaceuticals Limited (“Prometer Acquirer™),
and other members of promoter and promoter group of Phaarmasia Limited 1o the publbc shareholders as defined under
Regulation 2(1)(t) of the Securities and Exchange Board of India {Delisting of Equity Shares) Regulations, 2021, as amended
(“SEBI Delisting Regulations™)("Public Shareholders”) of Phaarmasia Limited, (“the Company™) in respect of the
acquisition of upto 18,08,228 (Eighteen Lakh Eight Thousand Two Hundred Twenty Eight) (*Ofler Shares™) equity shares of
face value T10/- each (“Equity Shares") representing 26.49% of the total Paid up Equity Share Capital of the Company and
consequent voluntary delisting of the Equity Shares of the Company from the BSE Limited (“BSE™) (Referred to as the “Stock
Exchange™) pursuant to Regulations 15, 20, 21 and 22 and other applicable provisions of the SEBI Delisting Regulations and
in accordance with the ferms and conditions set out below and’ or in the Defailed Public Announcement and! or the Letter of
Offer (defined below) hereinafter collectively referred to as the "Delisting Offer”

This Post Offer Public Announcement is in continuation to and should be read in conjunction with the Detailed Public
Announcement dated February 04, 2023 published an February 06, 2023 (“Detailed Public Announcement”) in Financial
Exprass - English (all editions), Jansatta- Hindi (all editions) and Prathakal- Marathi (Regional edtions) and the Letter of Offer
dated February 04, 2023 ("Letter of Offer™) dispatched to the Public Shareholders on Wednesday, February 08, 2023,
Capitalized terms used but not defined in this Post Ofter Public Announcement shall have the same meaning assigned 1o them
as in the Detailed Public Announcement and the Letter of Offer.

Tha Promaoter Acquirer, akong with other members of Promater and Promoter growp issued the Detailed Public Announcement
10 acguire upto 18,08,228 (Eighteen Lakh Eight Thousand Two Hundred Twenty Eight) (“Offer Shares") reprasenting 26.49%
of the total Paid up Equity Share Capital of the Company, held by the Public Shareholders of the Company, being all the Public
Shareholders of the Company other than the Promoter and the Promoter Group members, pursuant to Fart B of chapter
Il read with Chapter IV and othér applicable provisions of the SEBI Delisting Regulations on the terms and conditions set
out in the Letter of Offar. The Public Shareholders holding Equity Shares of the Company were invited to tender their Equity
Shares pursuant to reverse book- building process as prescribed in the SEBI Delisting Regulations through Stock Exchange
Mechanism (“Reverse Book Building Process™/"RBBP") during the Bid Period (Wednesday, February 15, 2023 10 Tuesday,
February 21, 2023, both days inclusive) in accordance with the SEBI Delisting Regulations (*Bids").

1. FAILURE OF THE DELISTING OFFER

1.1 Interms of Regulation 21 of the SEBI Delisting Regulations, this Defisting offer would be deemed to be successful only
if the post offer sharsholding of the Promoter Acquirer, along with the shares tendered / offerad by public shareholders
accepted as efigible bids at the discoverad price or the counter offer price, as the case may be, rmaches $0% of the total
issued Share Capital of the Company, excluding shares held by inactive shareholders and held under Investor Education
and Protection Fund (1EPF)(“Minimum Acceptance Gondition”).

1.2 Venture Capital & Corporate Investment Privata Limited, Registrar to the Delisting Offer, vide Certificate dated February
09, 2023, confirmed that the Latter of Offer has been dispatched to all the public sharaholders, whose email ids ware
avaiiable, through email as an attachment to email and to the remaining shareholders (Including those to whom emall
cannot be delwvered successlully) by the Registerad post and a detailed account regarding the stalus of delivery of the
Letter of Dffer is maintainad.

1.3 Inthe Reverse Book Building Process, total 16,538 Equity shares have been validly tendered between price range from
224 per Equity Share to 199 per Equity Share. However, the Shares tendered are less that the Minimum Acceptance
Condition, as mentioned in Clause 1.1 of this Post Offer Public Announcement and the post Delisting sharehalding of the
Promoter Acquirer, along with the other promoter and promoter group, has not excesdad 30% of the tofal issued number
of Equity Shares (excheding shares hakd under IEPF and Considered as Inactive Shareholdars).

1.4 The Delisting Offer is thus considered fo have failed in terms of Regulation 21(a) of the SEBI Delisting Regulations.

1.5 Pursuant to Reguiation 23(2) of the SEBI Delisting Regulations, the equity shares tendered / offered in terms of Schedule
Il of the SEBI Delisting Regulations were processed to be releasad on the date of disclosure to the outcome of the reverse
book building process, i.e. Tuesday, February 21, 2023.

2. Al other terms and conditions sat forth in the Detailed Public Announcemant and the Letter of Offer remain unchangead.
This Post Offer Public Announcement is issued on behalf of the Promoter Acguirer by the Manager to the Offer in terms
of Regulation 17(4) of the SEBI Delisting Regulations. Al gueries may be direcled 1o the Manger of the Offer or the

Repistrar to the Offer.
MAMAGER TO THE OFFER REGISTRAR TO THE OFFER
¥ 8% & 8 pnergising ideos i i
SAFFRON CAPITAL ADVISORS PRIVATE LIMITED VENTURE CAPITAL AND CORPORATE INVESTMENTS
605, Gth floor, Centre Point, Andher Kurla Road, J B, Nagar, | PRIVATE LIMITED
Andherl (East) Mumbai - 400 059, Maharashtra, India. 12-10-167, Bharat Nagar, Hyderabad - 500018
Telephone: +91 22 4973 0394 | Fax: NA Telangana, India | Telephone: +91 40-23813475/76
E-mail: delistings@satironadvisor.com Fax: + 91 40-23868024;
Website: www saffronadvisorcom Email: imvestor.relations@vocipl.com
Investor grievance: investorgrievance@saffronadvisorcom | Website: www.vccipl.com
SEBI Registration Number: INM 000011211 Validity of Registration: Permanent
Validity of Registration: Permanent Contact Person: Mr. ESK Prasad/Mr. P V Srinivasa Rao
Contacl Person: Eiton 0" Souza’ Pooja Jain SEBI Registration Number: INROOD001203
For and on behalf of the Board of Directors of Maneesh Pharmaceuticals Limited (the Promoter Acquirer)
ad/- Sd/- sd/-
Maneesh R. Sapte Rashmi Vinay Sapte Chetan 5. Chandwani
Director Director Company Secrefary
DIN: 00020450 DIN: 00334247
Place: Mumbai

Date: February 22, 2023

Maka

Financ@..ep.‘.in '.. .

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT AND DETAILED
PUBLIC STATEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

RITA FINANCE AND LEASING LIMITED

CIN No.: LE7T120DL1981PLCO11741
Registered Office: D-328, Basement Floor, Defence Colony, South Delhi, New Delhi, India — 110024,
Contact No.: 011-45689444; Email Id: info@ritaholdings.in; Website: www.ritaholdings.in

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT DATED FEBRUARY 09, 2023 AND DETAILED PUBLIC STATEMENT
PUBLISHED ON FEBRUARY 16, 2023, FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF RITA FINANCE AND
LEASING LIMITED.

This Corrigendum (the “Carrigendum’) to the Public Announcement dated February 08, 2023 and Detailed Public Statement published
on February 16, 2023 (*DPS") in connection with the Open Offer by the Acquirers 1o the public shareholders of Rita Finance and Leasing
Limited {"RFLL" or the *Target Company™) to acquire from them up to 26,00,000 Equity Shares of Rs. 10/- each representing 26.00% of
the total equity and voting share capital of Target Company at a price of Rs. 31.40/= {Kupees Thirly One and Forty Paiza) per share.

The Carrigendum should be read in conjunction with the Public Annoencemeant dated Febeuany 089, 2023 ("PA") and DPS published in
Financial Exprass (English Daily - All Editiong), Jansatta (Hindi Daily - All Editions) and Mumbai Lakshdaap (Marathi daily - Mumbai
Edition) on February 16, 2023, The capitalized terms and abbreviations used in this Comgendum hawve tie same meaning as ascribed
to themin the PAand DPS, unless otherwise specified,

The shareholders of the Target Company ara requested o kindly note the following update in the information related to the Offer:

On Thursday, February 09, 2023, the Acquirers had enterad into and executed a Share Purchase Agreement with the Sellers of the
Target Company to acquire 71,74 001 {Seventy-Ona Lakhs Saventy-Four Thousand and Ona) Equity Shares constituting 71.74% of
Equity and Vobing Share Capital of the Targe! Company ata price of B, 12.000- (Rupees Twelve Only). Subsequently, on February 22,
2023, the Acquirers have entered into and executed an Addendum to the Share Purchase Agreement with the Sellers of the
Target Company to acquire 71,74,001 (Seventy-One Lakhs Seventy-Four Thousand and One) Equity Shares constituting
71.74% of Equity and Vioting Share Capital of the Target Company at a revised price of Rs. 24,00/ (Rupees Twenty-Four Only).
Consaquently, the Acquirers shall acquire substantial Equity Shares and Voting rights along with complete control over the
management of the Target Company during or after the successful complation ofthis Offer, as applicable.

2) TRANSACTION WHICH HAS TRIGGERED THE OPEN OFFER OBLIGATIONS (UNDERLYING TRANSACTION):

Details of underlying Transaction
Shares | Voting Rights Total
Type u_l Mode of Transaction acquired Iprqpn-sad " i bt Regulation
Transaction acquired for Shares./ payment
(Agresment | Allotment | — which has
(Direct / Market Purchase) b vis a vis Voling Rights (Cash/ ik
Indirect] Number total Equity / [VR) acquired | Securifies) ggere
Share Capital (R, in Crores)
Share Purchase ;
Diract Anreement {“SPA") dated 71,74,001 iﬁ“ﬂ??ﬁj
Rt uisition February 04, 2023 along Equity 71.74% 172176 Cash SEBI(SAST
9 with Addendum o SPA Shares !
dated Fabruary 22, 2023 o

The shareholders of the Target Company are requastad to kindly note the following mformation related to the Offer in the DPS should be
read as under;

"3PA" dated February 09, 2023, entered among the Acquirers and the Sellers along with Addenduem o the SPA dated February 22, 2023,

[both documents collectivaly constituling the SPA)

(B} DETAILSOF SELLERS:
The Sellers i.e, Current Promaters | Promoler Group have entered info the Share Purchase Agreement dated February 09, 2023
along with addendurn to SPA dated February 22, 2023 with the Acguirers, The Sellers underake not to tender any shares held by
them in the Opan Offer,

. BACKGROUNDTOTHEQOFFER

(A)  On Thursday, February 09, 2023, the Acquirers entered info a8 Share Purchase Agresment ("SPA) with the Sellers, fo which the
Aquirers have agresd to acguire 71.74,001 Equity Shares ("Sale Shares™) constituling ¥1.74% of the Equity Share Capital of the
Target Company. Subsequently, on February 22, 2023, the Acquirers have entered into and executed a an Addendum to the Share
FPurchase Agreementwith the Sellers of the Target Company to acquire 71,74,001 {Seventy-One Lakhs Seventy-Four Thousand and
One) Equity Shares constitluting 71.74% of Equity and Voting Share Capital of the Target Company ata price of Rs. 24.00/- (Rupees
Twenty-Four Only) per Equity Share aggregating to Ris, 17,21,76,024/- (Rupees Seventeen Crore Twenty-One Lakhs Seventy-Six
Thousand and Twendy-Four Only), pavable in cash.

V. OFFERPRICE

(07 The Offer Price has bean delermined considening the paramaters in lerms of Regulation 82 of the SEBI (SAST) Regulations, being
higherthan the followings:

(a) | Highest Negobated Price per equity share for any acquisition under the Share Purchase Agreement along | Rs. 24.00/-

B =S = = R U TR us pRp s £ e

(b} | The volume-weighted average price paid or payable for acquisition during the 52 (Fifty-Twa) weeks | Rs. 22 .67/-
immediately preceding the date of PA
The highest price paid or payvabée for any acquisttion during 26 (Twenty-3ix) weeks period immediately | Rz, 22 aqy-
preceding the date of PA
(d) | In case of frequently traded shares, the volume-weighted average market prce for a penod of 80 trading | Rs, 23.04/-
days immediately precading the date of PA on BSE

In view of the paramaters considerad and presanted in lable above, in the opinion of the Acquirers and Manager to the Offer, the Offer Price of
Rs. 31.4l- (Rupees Thiry-One and Forty peisa Only) per fully paid-up Equity Share is justified in terms of Regulstion 8(2) of the SEEI
[SAST) Regulations, 2011.
The Acquirers accept the full responsibility for the information contained in this advertisement and also accept responsibility for the
obligations of the Acquirers prescrbed under SEBI (SAST) Reguistions. All otherinformation and terms of the Cipen Offer as discosed in the
Datailed Public Statement remain unchanged. This Corrigendum will also be available on SEBI's wabsziis af weaw sebi.govin
THISZ CORRIGENDUM ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRERS

Khandwala Securities Limited

£

r1 KHANDWALA cmv mo.: Le7120MH1283PLCOT0T0S

" SECURITIES LIMITED Registered Office: Vikas Builting, Ground Floor, Green Street, Fort, Mumbai, Maharashira, 400023
Tel. No.: 022 - 4076 7373,
Fax No.; 022 - 4076 7377/ 78
Email; abhishek joshiikstndia.com f ingvi@kslindia.com | kskmbd@kslndia, com;
Wehbsite: www kslindia.com;

Place: Mumbai Contact Person: Mr. Abhishek Jashi | Mr, Rinav Manseta

Date: February 22, 2023 SEBI Reg. No.: INMODKO01899

ich

 SHDFC MUTUAL
MUTUAL FUND “Sahi Hai

BHARO5A APNO KA

HDFC Asset Management Company Limited
A Joint Venture with abrdn Investment Management Limited (.
CIMN: LES991MH1998PLC 123027

Registered Office: HDFC House, 2nd Floor, H.T. Parekh Marg, 165-166, Backbay Reclamation,
Churchgate, Mumbai - 400 020. Phone: 022 66316333 » Toll Free Nos: 1800-3010-6767 / 1800-419-7676
Fax: 022 22821144 + e-mail: hello® hdfcfund.com * Visit us at: www.hdfcfund.com

NOTICE is hereby given that in accordance with the powers delegated by HDFC Trustee Company
Limited, Trustee fo HOFC Mutual Fund (“the Fund"), the following Distribution under Income Distribution
cum Capital Withdrawal (*IDCW") Options is declared under HDFC Balanced Advantage Fund, an
Open-ended Balanced Advantage Fund (“the Scheme") and Monday, February 27, 2023 (or the
immediately following Business Day, if that day is nol a Business Day) is fixed as the Record Date
for the same:

' Name of the Scheme / Plan{s) / Option(s) Net Asset Value Amount of  Face Value |
(“NAV") as on  Distribution | (T per unit) |
February 21, 2023 (T per unit)#

e |

| HDFC Balanced Advantage Fund - Regular Plan |
IDCW Option (Payout and Reinvestment)

HOFC Balanced Advantage Fund - Direct Plan -
IDCW Option (Payout and Reinvestment)

# Amount of distribution per unit will be the lower of the rate mentioned above or the avallable
distributable surplus (rounded down to a multiple of five at the third decimal) as on the Record Date.

Pursuant to the Distribution, the NAV of the IDCW Option(s) of the above Scheme
would fall to the extent of such distribution and statutory levy, if any.

Amount will be paid, net of applicable tax deducted at source (TDS), to those Unit holders / Beneficial
Owners whose names appear in the Register of Unit holders maintained by the Fund / Statements of
Beneficial Ownership maintained by the Depositories, as applicable, under the IDCW Option(s) of the
aforesaid Scheme on the Record Date (including investors whose valid purchase / switch-in requests
are received by the Fund and the funds are available for utilization before cut-off timings in respect of
the aforesaid Scheme, on the Record date).

With regard to Unit holders who have opted for Reinvestment facility under the IDCW Option(s), the
amount due {net of applicable TDS) will be reinvested, by allotting Units at the ex-Distribution NAV
per Unit (adjusted for applicable stamp duty).

Unit holders are advised to note that for redemptions and IDCW declared with effect from January 13,
2023, as per amended SEBI regulations, payout will be done only through electronic mode(s), even
where a Unit holder has opted to receive physical instruments, Thus, payment of such amounts shall
be made through physical instruments only in exceptional circumstances for reasons fo be recorded
by the AMC. Accordingly, unit holders who have opted for / have earlier received physical instruments
are requested to update their bank account details by / sending us a copy of a cancelled cheque of
first / sole holder's bank account.

All updations of PAN, KYC, email address, mobile number, nominee details, etc. should immediately be
forwarded to the Investor Services Centers of the Fund (for units held in non-demat form) / Dapository
Participant (for units held in demat form). Unit holders are also advised to link their PAN with Aadhaar
MNumber. Further, Unit holders can view the Investor Charter available on website of the Fund as well
as check for any unclaimed redemptions or IDCW payments.

29.824

0.260 10.00
33.469

In view of individual nature of tax consequences, each investor should seek appropriate advice.

For HDFC Asset Management Company Limited
(Investment Manager to HDFC Mutual Fund)

Place : Mumbai Sd/l-
Date : February 22, 2023 Authorized Signatory

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, READ ALL SCHEME
RELATED DOCUMENTS CAREFULLY.

0SBl

HEMS Departrment, Global IT Centre, State Bank OF India, 4th Flogr,
Tower No 7, CBD Belapur Railways Station Building, Sector 11,
CED Belapur, Mavi Mumbai- 400614, Maharashtra

Inviting Request for Proposal (RFP) for “Procurement of Human
Resource Management System (HRMS) along with Mobile App,

its Implementation, Maintenance, Customization and
Post Implementation Support™

State Bank of India invites RFP for selection of eligible bidder for
proecurement of Human Resource Management Systems along with
mobile app, its Implementation, Maintenance, Customization and
Post Implementation Support, to upgrade/replace the existing HRMS
application of Bank. Details of RFP and eligibility criteria are available
at Bank's website https://bank,sbi under "Procurement News"
section.

Place: Mavi Mumbai Deputy General Manager
Date: 23.02.2023 (IT-HRMS)

BRAITHWAITE & CO. LIMITED

(A Government of India Undertaking)
(A MINIRATNA Category-l Company)

Ministry of Rallways
CIN : U74210WB1976G0I1030798
5, Hide Road, Kolkata - 700 043

Braithwaite & Co. Ltd., A Gowvt. of India Undertaking
under Ministry of Railways invites applications from Indian
Nationals for filling up the post of Manager (Public
Relations), Site Engineer, Supervisor (Projects),
Executive Personal Secretary & Shop Floor Assistant
(Production).

The details of post, qualification and experience
required etc. are displayed in Company's website
www.braithwaiteindia.com.

Closing Date: The last date & time of receipt of
applications will be 11.03.2023, 4.00 P.M.

No. Rectt./2023/1 Executive Director (HR, A, S)

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of e Irsalvency and Banirupicy Board of india (Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

M/'S ARCHON ENGICON LIMITED

PARTICULARS DETAILS

Mame of corparate debior W5 Archon Engimn Limited

Drate of incarporation of corporate deblor | 22.12.2004
Authonty under whech carporate deblar RoC-Ahmeadatad
iz incorporatedireqistenad

=
Led | Pl | =&
o

4, | Corporate Idenkity No.J Limited Liability L5204 GJ2004PLCO451
Identification Mo. of corparate deblor

2. | Address of the registered office and AT, Shivam Sundaram Complex,
principal affice (if any) of corporate deblor | Above ADC Bank, Opp, Harash Dudhiva,
Gurukul Road, Mermnagar, Ahmedalad

6. | Date of cosure of Insolvency 20.02.2023

| Resalution Procass : : -

T. | Liquidation commencement date of 20,02.2023
carporate deblar

E. | Mame and registration murmer ol the CA. Sunil Kumar Kabra
insolvency professional acting as liguidztor | IBBITPA-Q090P-F310112097-18M1662

8, | Addrass and e-mail af the liquidatar, Address: 3% Floor, Reequs Busness Canlre,
as ragistered with the Board Mew Citylight Road, Above Merceses Benz

Showroom, Bharhana-Vesy, Surel-385007
Email Id: jlnuscefggmail.com

10] Address and e-mail i be used for Address same as mentioned in S 9;
correspondence with the liguidator Email Id.: lig.archon@gmail.com
11.| Last date Tor submission of claims 22032023

Molica is hereby given hat the Matienal Company Law Tribunal, Ahmedabad Banch has crderad
the commencement of liquidation of M's Archon Engicon Limited on 20.02.2023.

The stakehalders of Mis Archon Engicon Limited are hareby called upon fo sebmit their claims
with procfan or before 22.03.2023 to the Equidator at the address mentioned against iem Mo, 10
The fnencial crediors shall submit their claims with prood by elecironic means only, &8 ofhar
crediors may submitthe claims with the proofin person, by postor by eeciranic means,
Submis=aan af false or misleading prood of clams shall sttracl panalfies

In cage a slakeholder does nol submit Bs claims during the Bquidation process, the clakms
submitbad by such a siasehokiers during the comporate insolvancy resolulion pracass under the
Insalvency and Banknuptey Board of India {Inscévency Resoluifion Process for Corporade Persons)
Regulations, 2016, shal be deemed 1o be submitted wder Section 38,

Diate: 2302 2023 Mame and signatune of Liguidator:
Place: Sural CA. Sunil Kumar Kabra

SALE NOTICE
AUTOMOTIVE COACHES AND COMPONENTS LIMITED (In Liguidation)

Reg. OH.: C1 & D6, SIPCOT Industrial GComplex, Gummidipoondi
Thiruvalur 601201, Tamilnadu,

E- Ruction
Sale of Assels under Insolvency and Bankrupicy Code, 2016
Date and Time of Auction: Friday 10th March 2023 at 3 pm to 5 pm
(With unlimited extension of 5 minutes each)

Sale of Land & Building 2nd Plants & Machinaries farming part of Liquidation Estate will be
dane by the Liquidator, appointed by the Hon'ble Mational Comgany Law Tribunal Channai
Bench through the e-auction platiorm WA BANKAUCTIONS. IN

Description of Azsels:

Azsel A - Sale of all the assets of Corporaie Debtor in liguidation in both units

AzsetB - Leasehold Land & Building at Gummidipoondi

Land measuring 21.53 acres with buikings in Piot Mo, G-1, DB & F-97, SIPCOT Industrial
Complex, Gummidipoondi 601201, Thirvvallur District, Tamilnade within the village Emits
of Pappankeppam & Peddikuppam Taluk & Sub registration District of Gurnmidipoondi in
Chengalpatiu Bewanue District.

AsselC: Freehold Land & Building at Puducherry

Land measuring 11.03 Acres with buildings in S.Mos Nos, 11315, 115/384, 1155,
11014, 110/2, 110018, 11210, (1141 to 114/4), 10718, 10773, 107411564, In Plat
Mo. 17 1o 19, at Villiznur Commune, Sedarapet Village, Puducherry = 605111,

Azzel D: Plant and Machinery al Gummidipoondi unit & Pondicherry Unit

Assel Reserve Price | Earnest Money
in Rs. Amount in Rs. |

BATCH 1

Assel A- All assets of both wnits 60.00.00.000/- | 6.00.00.000-

BATCH 2

Assel B [Land and bullding a1 Gummidipoondi] | 39.48.00.000/- | 3.94.80.000-
BATCH 3

Assel € [Land and buiiding at Puducherry 12 B5.30.000:- | 1.28.30.000-
BATCH 4
Assel D (Plants & Machineras at Both Units) 4, 48,00, 000, - 44 80,000/-

1. E-Auction will be conducted on “AS IS WHERE 15", "AS IS WHAT 15" AND “WHATEVER
THERE IS BASIS™ a5 such sale s without ary kind of warrantias and mdemnitias through
approved service provider M/'s. 4CLOSURE.

2. The aguction comprises of 4 batches —

a. Auction under alher balches will be considered il no bidder comes for Batch 1.
b. The Liguidator reserves the right in announcing the successfl bidder based onth
highest bid received for each ofthe Batch

3. The EMD shall be payable through DOYNEFT/RTGES in the bank account of AUTOMOTIVE
COACHES AND COMPONENTS LIMITED-IN LIQUIDATION - A'c. No. 120002073834,
Canara Bank, Madspakkam Branch, Chennai and IFSC Code: CNRBOOD2951,

4, Bids shall be submitted thraugh anline mode anly i the format prescribed. The bid form
can be downlozded from the wabsite of WWAW BANKAUCTIONS. I

5. Lastdate and ime for submission of EMD & Tender documenis is 9th March 2023 upto
05.00 p.m

6. The date and time of e-Auction is Friday the 10th March 2023 betweaen 3.00 p.m and
05.00 p.m.

7. Theintended bidder who has deposited EMD and requires assistance increating login ID

and password may contact the liquidator office on phone +91 6383318097 through

email at acelinliquidationggmail com and for technical support, you can contact Kr.

Bharathi Raju @ 081420007 35/66.

The EMD amount of unsuceassiul Bidders will be refunded.

The bidder who submits highest offer on closure of online auction shall be declared

successful bidder subject to approval by the Liquidztor. The liguidator reserves her

rights ta reject any or &l of the offers or accept offer for one or mare proparias raceved

Wit as5ening any reasons whalssever alany stage,

10. Upon confirmation of sale, the successiul bidder shall deposit balance sale
consideration within 30 days of the date of e-auction. Payment mads after 30 days shall
attract inferast @ 12%. However this sale shall be cancelled if the payment is not
receivad within 90 days as per the provisions of Sub Regulation 12 of Regulation 1 of
Schedule | of 1BBI (Ligwdation Process) Regulations 2016 as amanded fram time o
time,

11. The advertisement will be valid for 90 days from the date of advertizement. The
properfies mentioned above can be inspected by the prospective bidders at the site with
prior appaintment contacting Mrs E Santhanalakshmi { +897 638387 3047)

23/02/2023 E.SANTHANALAKSHMI, Liquidator
Regn Mo: |BBLO02AP-NO0A31/2019-2020/12661

o
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HEADQUARTERS
Employees' State Insurance Corporation

(Ministry of Labour & Employment, Govt. of India)
PANCHDEEP BHAWAN, C.1.G. MARG, NEW DELHI-110 002

TR A Website: www.esic_gov.in, Email: jd-f2i@esic.nic.in

APPOINTMENT OF EXTERNAL CONCURRENT AUDITOR (ECA) FOR
THE AUDIT OF ESIC INVESTMENTS.

Proposals are invited through e-Tendering from Partnership Firms of Chartered
Accountants with minimum five (5) full time partners for appointment as External
Concurrent Auditor for the audit of ESIC investments. Applicant must be registered with
the ICAI for at least ten (10) years and experience in concurrent audit of at least one
account of Portfolio Manager.

The Request for Proposal (RFP) documents can be downloaded from the CPP Portal
(https:/leprocure.gov.in/eprocure/app) or ESIC website (www.esic.gov.in>Tenders).

Last date for submission of e-Tender is 14/03/2023 (02:00 pm).

-Sd-
Director (Finance) l/c

PPFAS Mutual Fund

PPFAS Asset Management Private Limited
(Investment Manager to PPFAS Mutual Fund)
Registered Office: - 81/82, Bth Floor, Sakhar Bhavan, Ramnath Goenka Marg,
230 Nariman Point, Mumbai - 400 021. INDIA. Tel.: 91 22 6140 6555 Fax: 91 22 6140 6590.
E-mail: mii@ppfas.com. Website: www.ame.ppfas.com CIN No: - U65100MH2011PTC220623

NOTICE CUM ADDENDUM TO THE SCHEME INFORMATION DOCUMENT (SID) AND KEY INFORMATION
MEMORANDUM (KIM] OF ALL SCHEMES OF PPFAS MUTUAL FUND AND STATEMENT OF ADDITIONAL

1. Addition to the list of Dfficial Points of Acceptance (OPA):

Investors are hereby requested to note that the company's branch office located in Kolkata city having address
at Suite No. A-10, 5th Floor, Chatterjee International Centre, 33-A, Jawaharlal Nehru Rd, Park Street area,
Kolkata, West Bengal, 700 071 shall now be considered as an Official Point of Acceptance for the transactions
of the Schemes of PPFAS Mutual Fund with effect from February 24, 2023.

2. Change in address of AMC's Branch/1SC/0PA:

Investors are requested to take note of the following change in the address of the Bengaluru Eranch office of
PPFAS Asset Management Private Limited. The branch will be termed as "Investor Service Centers {ISCs) and
Official Point of Acceptance |OPA) for the transactions of the Schemes of PPFAS Mutual Fund. The Branch shall
be operational at the new address with effect from February 24, 2023,

Location Existing Address New Address
Bengaluru | 912, 9th Floor, Prestige Meridian-l, No. 29, | Unit no.508, 4th floor {level 5), Prestige Meridian- I,
M.G. Road, Bengaluru - 560001 MNo.30/39, M. G. Road, Bengaluru-560001.

All other terms and conditions of the S10s, KIMs and SAl remains unchanged.

This addendum shall form an integral part of the 310, KIM and SAl of the Fund as applicable and as amended from
time to time.

For PPFAS Asset Management Private Limited
{Investment Manager to PPFAS Mutual Fund)

Place: Mumbai Sd/-
Date: February 22, 2023 Director

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.

PPFAS &5

MUTUAL FUND

Thare's anly onie right way®

POST-OFFER PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

PHAARMASIA LIMITED

Corporate ldentification Number (CIN): L24239TG1981PLCOD2S15
Registered Office: 16, Phase-lll, DA, Jeadimetla, Hyderabad — 500055 Telangana, India.
Tel. No.: +91-040-23035690 | Facsimile: +91- 040-23097323
Contact Person: Mrs. Urvashi Bhatia, Company Secretary & Compliance Officer
Email id: phaarmasiagrdiE@gmall.com | Website: www.phaarmasia.in

This Post Offer Public Announcement (tha “Post Offer Public Announcement™) is being issued by Saffron Capital Advisors
Private Limited (“Manager to the Offer™) for and on behalf of Maneesh Pharmaceuticals Limited (“Prometer Acquirer™),
and other members of promoter and promoter group of Phaarmasia Limited 1o the publbc shareholders as defined under
Regulation 2(1)(t) of the Securities and Exchange Board of India {Delisting of Equity Shares) Regulations, 2021, as amended
(“SEBI Delisting Regulations™)("Public Shareholders”) of Phaarmasia Limited, (“the Company™) in respect of the
acquisition of upto 18,08,228 (Eighteen Lakh Eight Thousand Two Hundred Twenty Eight) (*Ofler Shares™) equity shares of
face value T10/- each (“Equity Shares") representing 26.49% of the total Paid up Equity Share Capital of the Company and
consequent voluntary delisting of the Equity Shares of the Company from the BSE Limited (“BSE™) (Referred to as the “Stock
Exchange™) pursuant to Regulations 15, 20, 21 and 22 and other applicable provisions of the SEBI Delisting Regulations and
in accordance with the ferms and conditions set out below and’ or in the Defailed Public Announcement and! or the Letter of
Offer (defined below) hereinafter collectively referred to as the "Delisting Offer”

This Post Offer Public Announcement is in continuation to and should be read in conjunction with the Detailed Public
Announcement dated February 04, 2023 published an February 06, 2023 (“Detailed Public Announcement”) in Financial
Exprass - English (all editions), Jansatta- Hindi (all editions) and Prathakal- Marathi (Regional edtions) and the Letter of Offer
dated February 04, 2023 ("Letter of Offer™) dispatched to the Public Shareholders on Wednesday, February 08, 2023,
Capitalized terms used but not defined in this Post Ofter Public Announcement shall have the same meaning assigned 1o them
as in the Detailed Public Announcement and the Letter of Offer.

Tha Promaoter Acquirer, akong with other members of Promater and Promoter growp issued the Detailed Public Announcement
10 acguire upto 18,08,228 (Eighteen Lakh Eight Thousand Two Hundred Twenty Eight) (“Offer Shares") reprasenting 26.49%
of the total Paid up Equity Share Capital of the Company, held by the Public Shareholders of the Company, being all the Public
Shareholders of the Company other than the Promoter and the Promoter Group members, pursuant to Fart B of chapter
Il read with Chapter IV and othér applicable provisions of the SEBI Delisting Regulations on the terms and conditions set
out in the Letter of Offar. The Public Shareholders holding Equity Shares of the Company were invited to tender their Equity
Shares pursuant to reverse book- building process as prescribed in the SEBI Delisting Regulations through Stock Exchange
Mechanism (“Reverse Book Building Process™/"RBBP") during the Bid Period (Wednesday, February 15, 2023 10 Tuesday,
February 21, 2023, both days inclusive) in accordance with the SEBI Delisting Regulations (*Bids").

1. FAILURE OF THE DELISTING OFFER

1.1 Interms of Regulation 21 of the SEBI Delisting Regulations, this Defisting offer would be deemed to be successful only
if the post offer sharsholding of the Promoter Acquirer, along with the shares tendered / offerad by public shareholders
accepted as efigible bids at the discoverad price or the counter offer price, as the case may be, rmaches $0% of the total
issued Share Capital of the Company, excluding shares held by inactive shareholders and held under Investor Education
and Protection Fund (1EPF)(“Minimum Acceptance Gondition”).

1.2 Venture Capital & Corporate Investment Privata Limited, Registrar to the Delisting Offer, vide Certificate dated February
09, 2023, confirmed that the Latter of Offer has been dispatched to all the public sharaholders, whose email ids ware
avaiiable, through email as an attachment to email and to the remaining shareholders (Including those to whom emall
cannot be delwvered successlully) by the Registerad post and a detailed account regarding the stalus of delivery of the
Letter of Dffer is maintainad.

1.3 Inthe Reverse Book Building Process, total 16,538 Equity shares have been validly tendered between price range from
224 per Equity Share to 199 per Equity Share. However, the Shares tendered are less that the Minimum Acceptance
Condition, as mentioned in Clause 1.1 of this Post Offer Public Announcement and the post Delisting sharehalding of the
Promoter Acquirer, along with the other promoter and promoter group, has not excesdad 30% of the tofal issued number
of Equity Shares (excheding shares hakd under IEPF and Considered as Inactive Shareholdars).

1.4 The Delisting Offer is thus considered fo have failed in terms of Regulation 21(a) of the SEBI Delisting Regulations.

1.5 Pursuant to Reguiation 23(2) of the SEBI Delisting Regulations, the equity shares tendered / offered in terms of Schedule
Il of the SEBI Delisting Regulations were processed to be releasad on the date of disclosure to the outcome of the reverse
book building process, i.e. Tuesday, February 21, 2023.

2. Al other terms and conditions sat forth in the Detailed Public Announcemant and the Letter of Offer remain unchangead.
This Post Offer Public Announcement is issued on behalf of the Promoter Acguirer by the Manager to the Offer in terms
of Regulation 17(4) of the SEBI Delisting Regulations. Al gueries may be direcled 1o the Manger of the Offer or the

Repistrar to the Offer.
MAMAGER TO THE OFFER REGISTRAR TO THE OFFER
¥ 8% & 8 pnergising ideos i i
SAFFRON CAPITAL ADVISORS PRIVATE LIMITED VENTURE CAPITAL AND CORPORATE INVESTMENTS
605, Gth floor, Centre Point, Andher Kurla Road, J B, Nagar, | PRIVATE LIMITED
Andherl (East) Mumbai - 400 059, Maharashtra, India. 12-10-167, Bharat Nagar, Hyderabad - 500018
Telephone: +91 22 4973 0394 | Fax: NA Telangana, India | Telephone: +91 40-23813475/76
E-mail: delistings@satironadvisor.com Fax: + 91 40-23868024;
Website: www saffronadvisorcom Email: imvestor.relations@vocipl.com
Investor grievance: investorgrievance@saffronadvisorcom | Website: www.vccipl.com
SEBI Registration Number: INM 000011211 Validity of Registration: Permanent
Validity of Registration: Permanent Contact Person: Mr. ESK Prasad/Mr. P V Srinivasa Rao
Contacl Person: Eiton 0" Souza’ Pooja Jain SEBI Registration Number: INROOD001203
For and on behalf of the Board of Directors of Maneesh Pharmaceuticals Limited (the Promoter Acquirer)
ad/- Sd/- sd/-
Maneesh R. Sapte Rashmi Vinay Sapte Chetan 5. Chandwani
Director Director Company Secrefary
DIN: 00020450 DIN: 00334247
Place: Mumbai

Date: February 22, 2023

Maka
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CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT AND DETAILED
PUBLIC STATEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

RITA FINANCE AND LEASING LIMITED

CIN No.: LE7T120DL1981PLCO11741
Registered Office: D-328, Basement Floor, Defence Colony, South Delhi, New Delhi, India — 110024,
Contact No.: 011-45689444; Email Id: info@ritaholdings.in; Website: www.ritaholdings.in

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT DATED FEBRUARY 09, 2023 AND DETAILED PUBLIC STATEMENT
PUBLISHED ON FEBRUARY 16, 2023, FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF RITA FINANCE AND
LEASING LIMITED.

This Corrigendum (the “Carrigendum’) to the Public Announcement dated February 08, 2023 and Detailed Public Statement published
on February 16, 2023 (*DPS") in connection with the Open Offer by the Acquirers 1o the public shareholders of Rita Finance and Leasing
Limited {"RFLL" or the *Target Company™) to acquire from them up to 26,00,000 Equity Shares of Rs. 10/- each representing 26.00% of
the total equity and voting share capital of Target Company at a price of Rs. 31.40/= {Kupees Thirly One and Forty Paiza) per share.

The Carrigendum should be read in conjunction with the Public Annoencemeant dated Febeuany 089, 2023 ("PA") and DPS published in
Financial Exprass (English Daily - All Editiong), Jansatta (Hindi Daily - All Editions) and Mumbai Lakshdaap (Marathi daily - Mumbai
Edition) on February 16, 2023, The capitalized terms and abbreviations used in this Comgendum hawve tie same meaning as ascribed
to themin the PAand DPS, unless otherwise specified,

The shareholders of the Target Company ara requested o kindly note the following update in the information related to the Offer:

On Thursday, February 09, 2023, the Acquirers had enterad into and executed a Share Purchase Agreement with the Sellers of the
Target Company to acquire 71,74 001 {Seventy-Ona Lakhs Saventy-Four Thousand and Ona) Equity Shares constituting 71.74% of
Equity and Vobing Share Capital of the Targe! Company ata price of B, 12.000- (Rupees Twelve Only). Subsequently, on February 22,
2023, the Acquirers have entered into and executed an Addendum to the Share Purchase Agreement with the Sellers of the
Target Company to acquire 71,74,001 (Seventy-One Lakhs Seventy-Four Thousand and One) Equity Shares constituting
71.74% of Equity and Vioting Share Capital of the Target Company at a revised price of Rs. 24,00/ (Rupees Twenty-Four Only).
Consaquently, the Acquirers shall acquire substantial Equity Shares and Voting rights along with complete control over the
management of the Target Company during or after the successful complation ofthis Offer, as applicable.

2) TRANSACTION WHICH HAS TRIGGERED THE OPEN OFFER OBLIGATIONS (UNDERLYING TRANSACTION):

Details of underlying Transaction
Shares | Voting Rights Total
Type u_l Mode of Transaction acquired Iprqpn-sad " i bt Regulation
Transaction acquired for Shares./ payment
(Agresment | Allotment | — which has
(Direct / Market Purchase) b vis a vis Voling Rights (Cash/ ik
Indirect] Number total Equity / [VR) acquired | Securifies) ggere
Share Capital (R, in Crores)
Share Purchase ;
Diract Anreement {“SPA") dated 71,74,001 iﬁ“ﬂ??ﬁj
Rt uisition February 04, 2023 along Equity 71.74% 172176 Cash SEBI(SAST
9 with Addendum o SPA Shares !
dated Fabruary 22, 2023 o

The shareholders of the Target Company are requastad to kindly note the following mformation related to the Offer in the DPS should be
read as under;

"3PA" dated February 09, 2023, entered among the Acquirers and the Sellers along with Addenduem o the SPA dated February 22, 2023,

[both documents collectivaly constituling the SPA)

(B} DETAILSOF SELLERS:
The Sellers i.e, Current Promaters | Promoler Group have entered info the Share Purchase Agreement dated February 09, 2023
along with addendurn to SPA dated February 22, 2023 with the Acguirers, The Sellers underake not to tender any shares held by
them in the Opan Offer,

. BACKGROUNDTOTHEQOFFER

(A)  On Thursday, February 09, 2023, the Acquirers entered info a8 Share Purchase Agresment ("SPA) with the Sellers, fo which the
Aquirers have agresd to acguire 71.74,001 Equity Shares ("Sale Shares™) constituling ¥1.74% of the Equity Share Capital of the
Target Company. Subsequently, on February 22, 2023, the Acquirers have entered into and executed a an Addendum to the Share
FPurchase Agreementwith the Sellers of the Target Company to acquire 71,74,001 {Seventy-One Lakhs Seventy-Four Thousand and
One) Equity Shares constitluting 71.74% of Equity and Voting Share Capital of the Target Company ata price of Rs. 24.00/- (Rupees
Twenty-Four Only) per Equity Share aggregating to Ris, 17,21,76,024/- (Rupees Seventeen Crore Twenty-One Lakhs Seventy-Six
Thousand and Twendy-Four Only), pavable in cash.

V. OFFERPRICE

(07 The Offer Price has bean delermined considening the paramaters in lerms of Regulation 82 of the SEBI (SAST) Regulations, being
higherthan the followings:

(a) | Highest Negobated Price per equity share for any acquisition under the Share Purchase Agreement along | Rs. 24.00/-

B =S = = R U TR us pRp s £ e

(b} | The volume-weighted average price paid or payable for acquisition during the 52 (Fifty-Twa) weeks | Rs. 22 .67/-
immediately preceding the date of PA
The highest price paid or payvabée for any acquisttion during 26 (Twenty-3ix) weeks period immediately | Rz, 22 aqy-
preceding the date of PA
(d) | In case of frequently traded shares, the volume-weighted average market prce for a penod of 80 trading | Rs, 23.04/-
days immediately precading the date of PA on BSE

In view of the paramaters considerad and presanted in lable above, in the opinion of the Acquirers and Manager to the Offer, the Offer Price of
Rs. 31.4l- (Rupees Thiry-One and Forty peisa Only) per fully paid-up Equity Share is justified in terms of Regulstion 8(2) of the SEEI
[SAST) Regulations, 2011.
The Acquirers accept the full responsibility for the information contained in this advertisement and also accept responsibility for the
obligations of the Acquirers prescrbed under SEBI (SAST) Reguistions. All otherinformation and terms of the Cipen Offer as discosed in the
Datailed Public Statement remain unchanged. This Corrigendum will also be available on SEBI's wabsziis af weaw sebi.govin
THISZ CORRIGENDUM ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRERS

Khandwala Securities Limited

£

r1 KHANDWALA cmv mo.: Le7120MH1283PLCOT0T0S

" SECURITIES LIMITED Registered Office: Vikas Builting, Ground Floor, Green Street, Fort, Mumbai, Maharashira, 400023
Tel. No.: 022 - 4076 7373,
Fax No.; 022 - 4076 7377/ 78
Email; abhishek joshiikstndia.com f ingvi@kslindia.com | kskmbd@kslndia, com;
Wehbsite: www kslindia.com;

Place: Mumbai Contact Person: Mr. Abhishek Jashi | Mr, Rinav Manseta

Date: February 22, 2023 SEBI Reg. No.: INMODKO01899

ich

 SHDFC MUTUAL
MUTUAL FUND “Sahi Hai

BHARO5A APNO KA

HDFC Asset Management Company Limited
A Joint Venture with abrdn Investment Management Limited (.
CIMN: LES991MH1998PLC 123027

Registered Office: HDFC House, 2nd Floor, H.T. Parekh Marg, 165-166, Backbay Reclamation,
Churchgate, Mumbai - 400 020. Phone: 022 66316333 » Toll Free Nos: 1800-3010-6767 / 1800-419-7676
Fax: 022 22821144 + e-mail: hello® hdfcfund.com * Visit us at: www.hdfcfund.com

NOTICE is hereby given that in accordance with the powers delegated by HDFC Trustee Company
Limited, Trustee fo HOFC Mutual Fund (“the Fund"), the following Distribution under Income Distribution
cum Capital Withdrawal (*IDCW") Options is declared under HDFC Balanced Advantage Fund, an
Open-ended Balanced Advantage Fund (“the Scheme") and Monday, February 27, 2023 (or the
immediately following Business Day, if that day is nol a Business Day) is fixed as the Record Date
for the same:

' Name of the Scheme / Plan{s) / Option(s) Net Asset Value Amount of  Face Value |
(“NAV") as on  Distribution | (T per unit) |
February 21, 2023 (T per unit)#

e |

| HDFC Balanced Advantage Fund - Regular Plan |
IDCW Option (Payout and Reinvestment)

HOFC Balanced Advantage Fund - Direct Plan -
IDCW Option (Payout and Reinvestment)

# Amount of distribution per unit will be the lower of the rate mentioned above or the avallable
distributable surplus (rounded down to a multiple of five at the third decimal) as on the Record Date.

Pursuant to the Distribution, the NAV of the IDCW Option(s) of the above Scheme
would fall to the extent of such distribution and statutory levy, if any.

Amount will be paid, net of applicable tax deducted at source (TDS), to those Unit holders / Beneficial
Owners whose names appear in the Register of Unit holders maintained by the Fund / Statements of
Beneficial Ownership maintained by the Depositories, as applicable, under the IDCW Option(s) of the
aforesaid Scheme on the Record Date (including investors whose valid purchase / switch-in requests
are received by the Fund and the funds are available for utilization before cut-off timings in respect of
the aforesaid Scheme, on the Record date).

With regard to Unit holders who have opted for Reinvestment facility under the IDCW Option(s), the
amount due {net of applicable TDS) will be reinvested, by allotting Units at the ex-Distribution NAV
per Unit (adjusted for applicable stamp duty).

Unit holders are advised to note that for redemptions and IDCW declared with effect from January 13,
2023, as per amended SEBI regulations, payout will be done only through electronic mode(s), even
where a Unit holder has opted to receive physical instruments, Thus, payment of such amounts shall
be made through physical instruments only in exceptional circumstances for reasons fo be recorded
by the AMC. Accordingly, unit holders who have opted for / have earlier received physical instruments
are requested to update their bank account details by / sending us a copy of a cancelled cheque of
first / sole holder's bank account.

All updations of PAN, KYC, email address, mobile number, nominee details, etc. should immediately be
forwarded to the Investor Services Centers of the Fund (for units held in non-demat form) / Dapository
Participant (for units held in demat form). Unit holders are also advised to link their PAN with Aadhaar
MNumber. Further, Unit holders can view the Investor Charter available on website of the Fund as well
as check for any unclaimed redemptions or IDCW payments.

29.824

0.260 10.00
33.469

In view of individual nature of tax consequences, each investor should seek appropriate advice.

For HDFC Asset Management Company Limited
(Investment Manager to HDFC Mutual Fund)

Place : Mumbai Sd/l-
Date : February 22, 2023 Authorized Signatory

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, READ ALL SCHEME
RELATED DOCUMENTS CAREFULLY.

0SBl

HEMS Departrment, Global IT Centre, State Bank OF India, 4th Flogr,
Tower No 7, CBD Belapur Railways Station Building, Sector 11,
CED Belapur, Mavi Mumbai- 400614, Maharashtra

Inviting Request for Proposal (RFP) for “Procurement of Human
Resource Management System (HRMS) along with Mobile App,

its Implementation, Maintenance, Customization and
Post Implementation Support™

State Bank of India invites RFP for selection of eligible bidder for
proecurement of Human Resource Management Systems along with
mobile app, its Implementation, Maintenance, Customization and
Post Implementation Support, to upgrade/replace the existing HRMS
application of Bank. Details of RFP and eligibility criteria are available
at Bank's website https://bank,sbi under "Procurement News"
section.

Place: Mavi Mumbai Deputy General Manager
Date: 23.02.2023 (IT-HRMS)

BRAITHWAITE & CO. LIMITED

(A Government of India Undertaking)
(A MINIRATNA Category-l Company)

Ministry of Rallways
CIN : U74210WB1976G0I1030798
5, Hide Road, Kolkata - 700 043

Braithwaite & Co. Ltd., A Gowvt. of India Undertaking
under Ministry of Railways invites applications from Indian
Nationals for filling up the post of Manager (Public
Relations), Site Engineer, Supervisor (Projects),
Executive Personal Secretary & Shop Floor Assistant
(Production).

The details of post, qualification and experience
required etc. are displayed in Company's website
www.braithwaiteindia.com.

Closing Date: The last date & time of receipt of
applications will be 11.03.2023, 4.00 P.M.

No. Rectt./2023/1 Executive Director (HR, A, S)

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of e Irsalvency and Banirupicy Board of india (Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

M/'S ARCHON ENGICON LIMITED

PARTICULARS DETAILS

Mame of corparate debior W5 Archon Engimn Limited

Drate of incarporation of corporate deblor | 22.12.2004
Authonty under whech carporate deblar RoC-Ahmeadatad
iz incorporatedireqistenad

=
Led | Pl | =&
o

4, | Corporate Idenkity No.J Limited Liability L5204 GJ2004PLCO451
Identification Mo. of corparate deblor

2. | Address of the registered office and AT, Shivam Sundaram Complex,
principal affice (if any) of corporate deblor | Above ADC Bank, Opp, Harash Dudhiva,
Gurukul Road, Mermnagar, Ahmedalad

6. | Date of cosure of Insolvency 20.02.2023

| Resalution Procass : : -

T. | Liquidation commencement date of 20,02.2023
carporate deblar

E. | Mame and registration murmer ol the CA. Sunil Kumar Kabra
insolvency professional acting as liguidztor | IBBITPA-Q090P-F310112097-18M1662

8, | Addrass and e-mail af the liquidatar, Address: 3% Floor, Reequs Busness Canlre,
as ragistered with the Board Mew Citylight Road, Above Merceses Benz

Showroom, Bharhana-Vesy, Surel-385007
Email Id: jlnuscefggmail.com

10] Address and e-mail i be used for Address same as mentioned in S 9;
correspondence with the liguidator Email Id.: lig.archon@gmail.com
11.| Last date Tor submission of claims 22032023

Molica is hereby given hat the Matienal Company Law Tribunal, Ahmedabad Banch has crderad
the commencement of liquidation of M's Archon Engicon Limited on 20.02.2023.

The stakehalders of Mis Archon Engicon Limited are hareby called upon fo sebmit their claims
with procfan or before 22.03.2023 to the Equidator at the address mentioned against iem Mo, 10
The fnencial crediors shall submit their claims with prood by elecironic means only, &8 ofhar
crediors may submitthe claims with the proofin person, by postor by eeciranic means,
Submis=aan af false or misleading prood of clams shall sttracl panalfies

In cage a slakeholder does nol submit Bs claims during the Bquidation process, the clakms
submitbad by such a siasehokiers during the comporate insolvancy resolulion pracass under the
Insalvency and Banknuptey Board of India {Inscévency Resoluifion Process for Corporade Persons)
Regulations, 2016, shal be deemed 1o be submitted wder Section 38,

Diate: 2302 2023 Mame and signatune of Liguidator:
Place: Sural CA. Sunil Kumar Kabra

SALE NOTICE
AUTOMOTIVE COACHES AND COMPONENTS LIMITED (In Liguidation)

Reg. OH.: C1 & D6, SIPCOT Industrial GComplex, Gummidipoondi
Thiruvalur 601201, Tamilnadu,

E- Ruction
Sale of Assels under Insolvency and Bankrupicy Code, 2016
Date and Time of Auction: Friday 10th March 2023 at 3 pm to 5 pm
(With unlimited extension of 5 minutes each)

Sale of Land & Building 2nd Plants & Machinaries farming part of Liquidation Estate will be
dane by the Liquidator, appointed by the Hon'ble Mational Comgany Law Tribunal Channai
Bench through the e-auction platiorm WA BANKAUCTIONS. IN

Description of Azsels:

Azsel A - Sale of all the assets of Corporaie Debtor in liguidation in both units

AzsetB - Leasehold Land & Building at Gummidipoondi

Land measuring 21.53 acres with buikings in Piot Mo, G-1, DB & F-97, SIPCOT Industrial
Complex, Gummidipoondi 601201, Thirvvallur District, Tamilnade within the village Emits
of Pappankeppam & Peddikuppam Taluk & Sub registration District of Gurnmidipoondi in
Chengalpatiu Bewanue District.

AsselC: Freehold Land & Building at Puducherry

Land measuring 11.03 Acres with buildings in S.Mos Nos, 11315, 115/384, 1155,
11014, 110/2, 110018, 11210, (1141 to 114/4), 10718, 10773, 107411564, In Plat
Mo. 17 1o 19, at Villiznur Commune, Sedarapet Village, Puducherry = 605111,

Azzel D: Plant and Machinery al Gummidipoondi unit & Pondicherry Unit

Assel Reserve Price | Earnest Money
in Rs. Amount in Rs. |

BATCH 1

Assel A- All assets of both wnits 60.00.00.000/- | 6.00.00.000-

BATCH 2

Assel B [Land and bullding a1 Gummidipoondi] | 39.48.00.000/- | 3.94.80.000-
BATCH 3

Assel € [Land and buiiding at Puducherry 12 B5.30.000:- | 1.28.30.000-
BATCH 4
Assel D (Plants & Machineras at Both Units) 4, 48,00, 000, - 44 80,000/-

1. E-Auction will be conducted on “AS IS WHERE 15", "AS IS WHAT 15" AND “WHATEVER
THERE IS BASIS™ a5 such sale s without ary kind of warrantias and mdemnitias through
approved service provider M/'s. 4CLOSURE.

2. The aguction comprises of 4 batches —

a. Auction under alher balches will be considered il no bidder comes for Batch 1.
b. The Liguidator reserves the right in announcing the successfl bidder based onth
highest bid received for each ofthe Batch

3. The EMD shall be payable through DOYNEFT/RTGES in the bank account of AUTOMOTIVE
COACHES AND COMPONENTS LIMITED-IN LIQUIDATION - A'c. No. 120002073834,
Canara Bank, Madspakkam Branch, Chennai and IFSC Code: CNRBOOD2951,

4, Bids shall be submitted thraugh anline mode anly i the format prescribed. The bid form
can be downlozded from the wabsite of WWAW BANKAUCTIONS. I

5. Lastdate and ime for submission of EMD & Tender documenis is 9th March 2023 upto
05.00 p.m

6. The date and time of e-Auction is Friday the 10th March 2023 betweaen 3.00 p.m and
05.00 p.m.

7. Theintended bidder who has deposited EMD and requires assistance increating login ID

and password may contact the liquidator office on phone +91 6383318097 through

email at acelinliquidationggmail com and for technical support, you can contact Kr.

Bharathi Raju @ 081420007 35/66.

The EMD amount of unsuceassiul Bidders will be refunded.

The bidder who submits highest offer on closure of online auction shall be declared

successful bidder subject to approval by the Liquidztor. The liguidator reserves her

rights ta reject any or &l of the offers or accept offer for one or mare proparias raceved

Wit as5ening any reasons whalssever alany stage,

10. Upon confirmation of sale, the successiul bidder shall deposit balance sale
consideration within 30 days of the date of e-auction. Payment mads after 30 days shall
attract inferast @ 12%. However this sale shall be cancelled if the payment is not
receivad within 90 days as per the provisions of Sub Regulation 12 of Regulation 1 of
Schedule | of 1BBI (Ligwdation Process) Regulations 2016 as amanded fram time o
time,

11. The advertisement will be valid for 90 days from the date of advertizement. The
properfies mentioned above can be inspected by the prospective bidders at the site with
prior appaintment contacting Mrs E Santhanalakshmi { +897 638387 3047)

23/02/2023 E.SANTHANALAKSHMI, Liquidator
Regn Mo: |BBLO02AP-NO0A31/2019-2020/12661

o

O® @ cHennvavkocH



THURSDAY, FEBRUARY 23, 2023 WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

HEADQUARTERS T CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT AND DETAILED o SBI

Employees' State Insurance Corporation EROLE: SATENIES * FLETHE AHTERIERCLE THE EUHITY-Saies S Ldeh O HRMS Department, Global IT Centre, State Bank Of Indis, 4th Floor,
RITA FINANCE AND LEASING LIMITED Tower No 7, CBD Belapur Rallways Station Building, Sector 11,

CIN No.: LE7120DL1981PLCO11741 CBD Belapur, Mavi Mumbai- 400614, Maharashtra

Registered Office: D-328, Basement Floor, Defence Colony, South Delhi, New Delhi, India = 110024,
Contact No.: 011-45689444: Email Id: infoi@ritaholdings.in; Website: www.ritaholdings.in

(Ministry of Labour & E ment, Govt. of India)

NEW DELHI-110 002
Inviting Request for Proposal (RFP) for "Procurement of Human

Resource Management System (HRMS) along with Mobile App,

sic.nic.in

NOTICE INVITING REQUEST FOR PROPOSAL (RFP) FOR

its Implementation, Maintenance, Customization and

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT DATED FEBRUARY 09, 2023 AND DETAILED PUBLIC STATEMENT Post Implementation Support”

APPOINTMENT OF EXTERNAL CONCURRENT AUDITOR (ECA) FOR PUBLISHED ON FEBRUARY 16, 2023, FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF RITA FINANCE AND ——— irwim — Eelecn e ———
THE AUDIT OF ESIC INVESTMENTS. LEASING LIMITED. .

This Corrigendum (the “Comigendurn’) to the Public Announcement dated February 09, 2023 and Detailed Public Siatement published procurement of Human Resource Management Systems along with

Proposals are invited through e-Tendering from Partnership Firms of Chartered on February 18, 2023 {“DPS") in connection with the Open Offier by the Acquirers to the public shareholders of Rita Finance and Leasing mobile app, its Implementation, Maintenance, Customization and

Accountants with minimum five (5) full time partners for appointment as External Limited ("RFLL" or the “Target Comgany”) to acquire from them up to 26,00,000 Equity Shares of Rs. 10/~ each representing 26.00% of Post Implementation Support, to upgrade/replace the existing HRMS

the total equity and voling share capital of Target Company ata prce of Rs. 31 40/- (Rupees Thirty One and Forty Paisa) per share

Concurrent Auditor for the audit of ESIC investments. Applicant must be registered with | |00 000 e ead in consunction with the Public Announcement dated February 09, 2023 (BA’) and DS published in

application of Bank. Details of RFP and eligibility criteria are available

the ICAI for at least ten (10) years and experience in concurrent audit of at least one Financial Express (English Daity — All Edifions), Jansatia {Hindi Daily — All Editions) and Mumbsi Lakshdeep (Marathi daily - Mumbai at Bank's website https://bank.sbi under “Procurement News"
account of Portfolio Manager. Edition) on February 16, 2023, The capitalized terms and abbreviations used in this Cormgendum have the same meaning as ascribed section.
tothemin the PAand DPS, unless otherwise specified. . !
The Request for F’rﬂp::b?al (RFP) decuments can be Elml:mluad ed frCtm the {?PP Portal The shareholders of the Target Company are requested to kindly note the following update in the information related fo the Offer: th_' o Hllce) Dapity Gensl Hanager
(https:/leprocure.gov.infeprocure/app) or ESIC website (www.esic.gov.in>Tenders). | | on Thursday, February 09, 2023, the Acquirers had entered into and executed a Share Purchase Agreement with the Sellers of the i AL UT-HRMS)
P 2 ; p Target Company 1o acguire 71,74,001 {Seventy-Ona Lakhs Seventy-Four Thousand and One) Equity Shares constituting 71.74% of
Last date for submission of e-Tender is 14/03/2023 {_ﬂllﬂ'ﬂ pm:L ==d- Equity and Vioting Share Capital of the Target Company ata price of Rs. 12,00/ (Rupaes Twelve Only). Subsequently, on February 22,
Director {Fina nce) lc 2023, the Acquirers have entered into and executed an Addendum o the Share Purchase Agreement with the Sellers of the
Target Company to acquire 71,74,001 (Seventy-One Lakhs Seventy-Four Thousand and One) Equity Shares constituting
71.74% of Equity and Vioting Share Capital of the Target Company at a revised price of Rs. 24.00/- (Rupees Twenty-Four Only). BRAITHWAITE & CO. LIMITED
Consaquently, the Acguirers shall acquire substantial Equity Shares and Vioting rights along with complete control over the (A Government of india Undertaking)
managemant of the Target Company during or after the successful completion of this Offer, as applicabla. : ] (A MINIRATNA Category-| Company)
2) TRANSACTION WHICH HAS TRIGGERED THE OPEN OFFER OBLIGATIONS (UNDERLYING TRANSACTION): Ministry of Railways
Details of underlying Transaction CIN : UT4210WB1976GO0I030798
PPFAS Mutual Fund bbbt el 5, Hide Road, Kolkata - 700 043
PPFAS Asset Management Private Limited 5 Type of Made of Transaction acquired / I-'lﬂi'ili":‘;'ﬂ’ﬂ to be C:lﬂﬁgimllﬂ'ﬂ Moda D!l Regulation | ’ '
(Investment Manager to PPFAS Mutual Fund) '?S;E“t"f” (Agreement | Allotment | S w“;ng ;'i';*m "‘“[ci's“:’: which has IBraIlhwnlte & Co. Ltd., A Govt. of India Undertaking
Registered Office: - 81/82, Bth Floor, Sakhar Bhavan, Ramnath Goenka Marg, Indirect) AL eChson) Number | total Equity/ | (VR)acquired | Securities) triggered under Ministry of Railways invites applications from Indian
230 Nariman Point, Mumbai - 400 0Z1. INDIA. Tel.: 97 22 6140 6555 Fax: 91 22 6140 6590 _ Share Capital | (Rs. in Crores) Nationals for filling up the post of Manager (Public
E-mail: mfi@ppfas.com. Website: www.ame.ppfas.com CIN No: - U65100MH2011PTC220623 Awgnrg:[?ugﬂafewm 74.74.001 | Regulations 3 Relations), Site Engineer, Supervisor (Projects),
Olrect Febnuary 08, 2023 along Equity 71.74% 17,2176 Cash Wi ie Executive Personal Secretary & Shop Floor Assistant
NOTICE CUM ADDENDUM TO THE SCHEME INFORMATION DOCUMENT (SID) AND KEY INFORMATION Acquisition with Addendum lo SPA Shares SREE" |~='f"5TJ (Production).
MEMORANDUM (KIM) OF ALL SCHEMES OF PPFAS MUTUAL FUND AND STATEMENT OF ADDITIONAL dated February 22, 2023 ; pcanenie
; h ' : : h = al it The details of post, qualification and experience
INFORMATION (SAI) OF PPFAS MUTUAL FUND {'THE FUND’) The shareholders of the Targel Company are requestad 1o kindly nole the followng information related 1o the Offer in the DP3 should be
N 3 o read as under. required etc. are displayed in Company's website
1. Addition to the list of Official Points of Acceptance (OPA): *SPA’ dated February 09, 2023, entered amang the Acquirers and the Sellers along with Addendum to the SPAdated February 22,2023, | | www.braithwaiteindia.com.
! ' ' ' ' (both documents collectively constituting the SPA)
FI'WEE_[EIIE are hereby requested to I'IIJ%E that the company's branch office located in Kolkata city having address [E) DETAILS OF SELLERS: Closing Date: The last date & time of receipt of
at Suite No. A-10, 5th Floor, Chatterjee International Centre, 33-A, Jawaharlal Nehru Rd, Park Street area The Sellers i.e, Cumrent Promaters { Promater Group have entered into the Share Purchaza Agreement dated February 09, 2023 applications will be 11.03.2023, 4.00 P.M.
Kolkata, West Bengal, 700 071 shall now be considered as an Official Point of Acceptance for the transactions along with addendum to SPA dated February 22, 2023 with the Acquirers. The Sellers undertake not 1o tander any shares hald by No. R 12023/ . ive Di HR A S
of the Schemes of PPFAS Mutual Fund with effect from February 24, 2023. them inthe Dpon Ctier | No. Rectt. ! xecutive Director (HR, A, S)|
i . ll. BACKGROUNDTOTHEOFFER
2. Change in address of AMC's Branch/ISC/OPA: (A)  On Thursday, February 09, 2023, the Acguirers entered into a Share Purchase Agreement ('SPA’) with the Sellers, o which the
. : Acouirers have agreed 1o acquire 71,74,001 Equity Shares {"Sabe Shares”) consdituting 71.74% of the Equity Share Capital of the
Iivagtors ard raguistad 1 fa k.E nﬂte.t}f.tl'ke fbllowing i:harllge in the addles:s of the EB"“,E'I'"N Branch office of Target Company. Subsequently, on February 22, 2023, the Acquirars have entered into and exacuted a an Addendum to the Shara
PPFAS Asset Management Private Limited. The branch will be termed as “Investor Service Centers (I5Cs) and Purchase Agreement with the Sellers of the Target Company to acquire 71,74,001 (Seventy-One Lakhs Seventy-Four Thousand and
Official Point of Acceptance (OPA) for the transactions of the Schemes of PPFAS Mutual Fund. The Branch shall One) Equity Shares constituting 71.74% of Equity and \iofing Share Capital of the Target Company at a price of Rs. 24.00/- (Rupees FORM B
be operational at the new address with effect from February 24, 2023 Twenty-Four Only} par Equity Share aggregating to Bs. 17.21,76.024)- (Rupees Saventean Crore Twenty-Ona Lakhs Sevanty=3ix ; = LF‘:'B.I-"E AI:IHL‘I'UH c,.E-M-.E.HT ; ity R
FERruary £4, £ULJ. Thousand and Twenty-Four Onby), payable in cash, [Reguaton 12 of the nsahenty and Barkruphey Boan of India (Ligudaon Process) Requlatians, 2016)
i o | FOR THE ATTENTION OF THE STAKEHOLDERS OF
Location Existing Address | New Address V. D:fERFFFIIIFE . o . ; - G - i MIS ARCHON ENGICON LIMITED
Bengaluru | 912, 9thFloor, Prestige Meridian-1, No. 29, | Unitno.508, dthfloor (level 5), Prestige Meridian-1I, | | [ gﬁﬁ;n:ﬁfﬂfgﬂﬁ?“”“”“ RGN PaRSNCINA W AL RAGU RN s Grial At [ FEguRbant. g PARTICULARS DETAILS
M.G. Road, Bengaluru - 560 001 No.30/39, M. G. Road, Bengaluru - 560 001. e ' ' . : ;| g Gt CoRIorile delo! " W& Metion Engioon Linviad
E 0 R (a) | Highest Negotiated Price per equity share for any acquisition under the Share Purchase Agreement along | Rs. 24 00 2. | Date of meorporation of corporate debtor | 22,12.2004
Al other terms and conditions of the SIDs, KIMs and SAI remains unchanged. | winAddendumto Share PurchaseAgreement (SPA') 3. | Aoy undes which orporets deblar | RGC-Anedobd
: ; . (b} | The volume-weighted average prica paid or payable for acguisition during the 52 (Fifty-Two) weaks | Rs. 22 67 5 incorporatedegistenad
Tlh|5 adtl.endum shall form an integral part of the SI0, KIM and SAl of the Fund as applicable and as amended from Vil praneding thasdase afPA T Coorate Wanify No. Caréed Ly T TR KR
time to time. (c) | The highest price paid or payable for any acquisition during 26 (Twenty-Six) weeks period immediatety | Rs_ 22 00/- |dentification No. of corporate deblor
For PPFAS Asset Management Private Limited praceding the date of PA 5. | Address of e registered affce aid | A1, Shivam Sundaram Compler,
{d) | In case of requently Iraded shares, the volume-weighted average markel price for @ penod of 60 rading | Rs. 23,041 principal office {if any} of corporate deblor | Above ADC Bank, Opp. Haresh Dudhiya,
{Investment Manager to PPFAS Mutual Fund) daysimmediately preceding the date of PAon BSE Gurukul Road, Memnagar, Ahmedabad
Place: Mumbai Sd/- - - - - — - — 6. | Date of closure of Insolvency 20.02 2023
! Imigw of the parameters considered and presented in table above, in the opinion ofthe Acquirers and Manager to the Offer, the Cffer Price of Resohution Process
Date: February 22, 2023 Director Rs. 31.40¢- (Rupees Thirty-One and Forty paisa Only) per fully paid-up Equity Share is justifed in tarms of Regulation 8(2) of tha SEEI 7| Liliation cammancarnent dae of 2002 2023
(SAST) Regulations, 2011 : corparate debior b
MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, The Acquirers accapt the full responsibility for the information contained in this adverisement and also accept respansibility for the B. | Name and registration number of the | CA. Sunil Kumar Kabra
obligations of the Acquirers prascribed under SEBI {SAST) Regulations. All other information and terms of the Open Offer as disclosed in tha insohvency nrofessional acting sz kquidatee | IBBLIPA-DO1R-POI0T1/2017-18/11662
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY. Duatalled Publc Staternent remain unchanged. This Corrigendurn will also be available on SEBI's website at wwwsebi gov.in, 9. ﬁﬂ:iress?hlsi e—maill_cfﬁe ii'qfidﬁln? | Address: T Floor, Reegus Biness Canke,
P P F s P THIS CORRIGENDUM ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRERS as registered with the Board New Citylight Road, Above Mercedes Benz
£ Khandwala Securities Limited Showraom, Bharthana-Vesu, Surai-195007
ROZ E HHHA NDWALA cin No.: LE7120MH1983PLC070709 | | EmailId: jinusco@igmailcom
MUTUAL FUND <) SECURITIES LIMITED Registered Office: Vikas Building, Ground Floor, Green Strest, Fort, Mumbai, Maharashira, 400023 10| Address and e-mail io be used for Address same as mentioned in 51, 9;
There's onby oo 1ght way® Tel. Mo.: (22 - 4076 7373; comaspondence with the liguidator Email Id.: lig.archon@gmail.com
FaxMo. Oes—adiBHAIT/ 8, . o | 11, Last date for submizsion of claims 22.03.2023
Eqﬂ:::l-ljF'hﬁfﬂh-mf'ﬂhﬁd?dlﬂ-m” ! rinavilksindia.com | ksimbEksindia.com; Mofice is hereby given that the Mafional Company Law Tribunal, Ahmedabad Bench has ordered
Place: Mumbal 2 7 ;“'"”'5;“ 'i‘m”r; —— the commencament o iqudation of Mis Archon Engleon Limited on 20.02.2023.
Datn-LF . 97 2023 antaek "“f"l' r. I:nr.s;e AL S ST The stakehokders of Mis Archon Engicon Limited are heraby calied upon io submit their claims
TNy 25 SEBI Reg. No.: INMDOGAD1839 with praol on or belore 22,0 3.2023 to the ligudator a fe address rmantionad againstiem No. 10
POST-OFFER PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF The financiad creditors shaldl submit their claéms with proof by electronic means only, All other
credibors may submit the oaims with the proof in person, by post of by etecinonic means.
Submission of false or misleading proof of claims shall atiract penalties,
P PHAARMASIA In case a stakeholder doss not submit Its claims during the liquidation process, the claims
submitled by such a slakeholdars during the corpomate insolency restlulion pracass nder the
{:ﬂfpﬂﬂfﬂ Identification Number IE'H}: L24239TG198T1PLCD02915 Insnl‘ue'!:'-_.'ar.d Bankrupbcy Board nflnrﬁa-:ins.-::!'.rerr:g,- HEEI:I|I,.|1iI:'.I-'1 Process for Corporate Persons)
Registered Office: 16, Phase-lil, IDA, Jeedimetla, Hyderabad - 500055 Telangana. India. Regulations, 2015, shall be deemed o be submitied under Section 38. _—
Tel. No.: +91-040-23095690 | Facsimile: +91- 040-23007323 Dale: 23.02.2023 Mearne:and signatins of Liguidalor:
; . ] Place: Surat CA& Sunil Kumar Kabra
Contact Person: Mrs. Urvashi Bhatia, Company Secretary & Compliance Officer MUTUAL = = —
Email id: phaarmasiagrdi@gmail.com | Website: www.phaarmasia.in |:|____._| NDS
This Post Offer Public Announcement (the “Post Offer Public Announcement”) is being issued by Saffran Capital Advisors MUTUAL FUND Sahi Hal
Pri;aé:thimi!.ed ]n::l':hlanager InD:Ehe ﬂ;ler"} 1n: and on I:IEFI'lla:!:_I of ManeesLh F;tI'L::TaE[:Euticags Lizﬂitﬂdh(‘l‘til‘mmulndr ?:q:imz;_ BHARDSA APND KA
an er members of promoter and promoder group of Phaarmasia Limited to the public sharsholders as defined under v
Regulation 2({1)(t) of the Secunties and Exchange Board of India {Delisting of Equity Shares) Regulations, 2021, as amended HDFE Asset Ma I"IEQE‘['I‘I:EI‘I'I Il:"L"':""ﬂl:"'a ny Lll'l‘llﬂﬂd SALE NOTICE
(“SEBI Delisting Regulations”){“Public Shareholders™) of Phaarmasia Limited, {“the Company™) in respect of the A Joint Venture with abrdn Investment Management Limited i
i i . : ! 5 2 . CIN: LE5991MH1999PLC 123027 AUTOMOTIVE COACHES AND GCOMPONENTS LIMITED (in Liguidation)
acquisition of upto 18,08,228 (Eighteen Lakh Eight Thousand Two Hundred Twenty Eight) (*Ofer Shares™) equity shares of : Reg. Off.: C1 & D6, SIPCOT Industrial Complex, Gummidipoondi
face value T10/- each (“Equity Shares™) representing 26.49% of the total Paid up Equity Share Capital of the Cempany and Registered Office: HDFC House, 2nd Floor, H.T. Parekh Marg, 165-1686, Backbay Reclamation, Thiruvallur 6012071, Tamilnadu,
consequent voluntary delisting of the Equity Shares of the Company from the BSE Limited (*BSE") (Referred to as the "Stock Churchgate, Mumbai - 400 020. Phone: 022 56316333 « Toll Free Nos: 1800-3010-6767 / 1800-419-7676 .
Exchange") pursuant to Regulations 15, 20, 21 and 22 and other applicable provisions of the SEBI Delisting Regulations and Fax: 022 22821144 » a-mail: hello@hdictund.com = Visit us at: www hdfcfund.com E- Auction
in accordance with the terms and conditions set out below and! or in the Detailed Public Announcement and/ or the Letter of ' Lo ' ' ' Sale ol Assels under Insolvency and Bankruplcy Code, 2016
Offer (defined below) hereinatter collectively referred to as the “Delisting Offer”. NOTICE Date and Time of Auction: Friday 10th March 2023 al 3 pm o 5 pm
This Post Offer Public Announcement is in confinuation to and should be read in conjunction with the Detailed Public , ) : . (With unlimited extension of 5 minutes each)
Announcement dated Fabruary 04, 2023 published on February 0B, 2023 (“Detailed Public Announcement”) in Financial NOTICE is hereby given that in accordance with ihe powers delegaled by HDFC Trustee Company Sale of Land & Building and Plants & Machineries forming part of Liquidation Estate will be
Express - English (all editions), Jansatta- Hindi (all editions) and Prathakal- Marathi (Regional editions) and the Letter of Offer Limited, Trustee to HDFC Mutual Fund ("the Fund®), the following Distribution under Income Distribution dane by the Liquidator, appainted by the Hon'ble National Company Law Tribunal Chennai
dated February 04, 2023 {“Letter of Offer”) dispatched to the Public Shareholders on Wednesday, February 08, 2023, cum Capital Withdrawal (“IDCW") Options is declared under HDFC Balanced Advantage Fund, an Bench through the e-auction platiorm WWW. BANKALUCTIONS.IN
Eapl:-it::rendterlll'ns_ I;'EEII:.EII' I:nuAt not defined i:: thi; ;ur.{ﬂ#fer Ii;ug}-ll; Announcement shall have the same meaning assigned to them Open-ended Balanced Advantage Fund (“the Scheme™) and Monday, February 27, 2023 (or the E'H:Ti:nﬂ l:sslslaﬁ i e R
as in the Detailed Public Announcement and the Letter o r. - : ; : : - ; o ssel A - Sale of all he ass orparate Deblor in lguidation in both unils
immediately following Business Day, if that day is not a Business Day) is fixed as the Record Date Asse1 B - Leasehold Land & Building at Gummiipoondi

The Promaoter Acquirer, along with other members of Promoter and Promoter group issuad the Detadled Public Announcement

to acquire upto 18,08,228 (Eighteen Lakh Eight Thousand Two Hundred Twenty Eight) (“0fler Shares") representing 26.49% for the same:

Land measuring 21.53 acres with buildings in Plot No. C-1, D6 & F-97, SIPCOT Industrial

of the total Pakd up Equity Share Capital of the Company. held by the Pubfic Sharehodders of the Company, being ail the Public ' MName of the Scheme / Plan(s) / Option(s) | Net Asset Value | Amount of | Face Value | Cormplex, Gummidipoondi 501201, Thiruvallur District, Tamilnadu within the vilkage limits
Shareholders of the Company other than the Promoter and the Promoter Group members, pursuant to Part B of chapter (“NAV") as on | Distribution | {2 per unit) of Pappankuppam & Peddikuppam Taluk & Sub repistration District of Gummidipoomnd in
Il read with Chapter IV and other applicable provisions of the SEBI Delisting Regulations on the terms and conditions set Fab 21. 2023 (2 it 5 Chengalpattu Revenue District
out in the Letter of Offer. The Public Shareholders holding Equity Shares of the Company were invited to tender their Equity @ l:r;aw 1it:| (< per un }#: Assel C: Freehold Land & Building al Puducherry
ahares pursuant to reverse book- building process as prescrbed in the SEBI Delisting Regulations through Stock Exchange | per un b i f s ; g
; ;! ST i gk . : B — neasuring 11.02 Acres with buildings in S.Mos Nos. 113715, 115384, 11575,
Eﬁ::“'ﬁ; {?%E??:ﬂfgghfi“l:m;ﬁ:}'f;‘:zﬁQf;':gg:“?itﬂ‘;”hggsjggrﬁrﬂlgﬁs‘i"“dﬁﬁ?;f;fﬂ;,;?E;E{;”T 1, 202310 Tuesday, HDFC Balanced Advantage Fund - Regular Plan - n 11014, 110/2, 110/1B,112/10, (1141 to 114/4), 107718, 107/3, 107/4,115/6A, in Plot
; : o : : T oy g 0.260 10.00 Aszet 0: Plant and Machinery al Gummidipoondi undt & Pondicherry Unil
1.1 In terms of Regulation 21 of the SEB| Delisting Requiations, this Delisting offer would be deemed to be successful only HDFC Balanced Advantage Fund - Direct Plan - 13,469
if the post offer shareholding of the Promoter Acquirer, along with the shares tendered / offered by public shareholders IDCW Option (Payout and Reinvestment) : Asset Reserve Price | Earnest Money
accepted as efigible bids at the discovered price or the counter offer price, as the case may be, reaches 90% of tha total : e e ; = : _ in Rs. Amount in Rs.
issued Share Capital of the Company, excluding shares held by inactive shareholders and held under Investor Education # Amount of distribution per unit will be the lower of the rate mentioned above or the available BATCH 1 . : .
and Protection Fund {IEPF)(*Minimum Acceptance Condition”). distributable surplus (rounded down to a multiple of five at the third decimal) as on the Record Date. E‘E‘H“:‘"a“m Of both i 60,00,00,000/- | 6.00,00,000
1.2 Venture Capital & Corporate investment Private Limited, Registrar to the Delisting Offer, vide Certificate dated February s : : - o — - : ; .
09, 2023, confirmed that the Letter of Offer has been dispatched to ail the public shareholders, whose email s were Pursuant to the Distribution, the NAV of the IDCW Option(s) of the above Scheme :ﬁ?ﬂiﬂﬂ“ﬂ and building at Gummidipoandi] | 39,46,00,000)- | 394 .80.000
N, Swcligh srial 4= Al Atarciumiar A0 emall arid ot CAITIAAT Sl aS/0lOuTS: (MG 1hose 1 whor- E1rs would fall to the extent of such distribution and statutory levy, if any. Asset C [Land and bulding at Puducherry | 12,85,30,000- | 1.26.80,000
cannot be delvered successfully) by the Registered post and a detailed account regarding the status of delivery of the _ _ _ _ ) BATCH 4
Letter of Offer is maintained Amount will be paid, net of applicable tax deducted at source (TDS), to those Unit helders / Beneficial “Asset D (Plants & Machineries ot Both Units) | 4.48.00,000- |  44.80.000- |
1.3 In the Heverse Book Building Process, tofal 16,538 Equity shares have been validly tendered between price range from Owmers whose names appear in the F[[.;-gisl_gr of Unit holders maintained |3.!,,| the Fund / Statements of '

Terms and Condition of the E-Auclion are as under;

24 per Equity Share to $199 per Equity Share. However, the Shares tendered are less that the Minimum Acceptance
1. E-Auction will be conducted on “AS 15 WHERE 15”7, “AS 15 WHAT 15" AND “WHATEVER

Beneficial Ownership maintained by the Depositories, as applicable, under the IDCW Option(s) of the
Condition, as mentioned in Clause 1.1 of this Post Offer Public Announcement and the post Delisting shareholding of the eficial O P y ep ! Pp ' t CW Option(s) o

Promoter Acquirer, along with the other promater and promoter groep, has not exceaded 90% of the total isseed number ElanI'EEE.it.i Scheme on the Record Date {im:lUdiﬁQ investors _"I'f-"hC'_E'-E valid purchase _-’ E“!_'-’l'itﬂf'_l'ii'l requests THERE 15 BASIS" a5 such saleis without any kind of warranties and indemnities through
of Equity Shares {excluding shares held under IEPF and Considered as Inactive Shareholders). are received by the Fund and the funds are available for utilization before cut-off timings in respect of approved service provider M/s. 4CLOSURE.
1.4 The Delisting Offer is thus considered to have failed in terms af Regulation 21(a) of the SEBI Delisting Regulations. the aforesaid Scheme, on the Record date). 2 Tﬂ 3“'3“:5'“'3“”’:5'3:”14 ha‘ﬁ““i‘" : i e
1.5 Pursuant to Regulation 23(2) of the SEBI Delisting Regulations, the equity shares tendered / offered in terms of Schedula With regard to Unit holders who have opted for Reinvestment facility under the IDCW Option(s), the b. The Liquidator reserves the night in announcing the sucoessful bidder based an the
¥ of the SEBI Delisting Regulations ware processed to be released on the date of disclosure to the outcome of the reverse : y j : ; S highest bid recaived for eachof the Batch
bok bullding process, L.e. Tuesday, February 21, 2023. SialL due (et 01 Sppcaa T0S) WAl b relmstin; ty: Alating- Onia gt the gv:Distibaion NA 3. The EMD shallbe payadie through DDYNEFT/RTGS in the bank account of AUTOMOTIVE
2. Al ofher terms and conditions set forth in the Detailed Public Announcement and the Letter of Offer remain unchanged. per Unit (adjusted for applicable stamp duty). COACHES AND COMPOMENTS LIMITED-IN LIGUIDATION - Afc. No. 120002073834,
3 { : . . _ : . 3
This Post Ofrer Public Annauncement s 1ssued on benalf of the Promater Acquirer by the Manager o the Dtfer in terms Unit holders are advised to note that for redemptions and IDCW declared with effect from January 13, Canara Bank Madipakkam Branch, Cheanal and IFSC Code: CNRBD002951.
of Regulation 17(4) of the SEBI Delisting Regulations. All queries may be directed to the Manger of the Offer or the : : : 4. Bids shall be submitted through onéine mada onfy in the farmat prescribed. The bid farm
Registrar to the Offer 2023, as per amended SEBI regulations, payout will be done only through electronic mode(s), even can be downloaded from tha wabsite of WWW BARKALCTIONS. N
VANAGER T0 THE DFFER REGISTRAR TO THE OFFER where a Unit holder hag Dptﬂ-ﬂl to receive ph;u,rsic:al ins.tmrnen_ts. Thus, payment of such amounts shall 5. Last date and time for submission of EMD & Tender documents is 9th March 2023 upta
be made through physical instruments only in exceptional circumstances for reasons to be recorded 05.00p.m. . . _
SAFFRON ‘ by the AMC. Accordingly, unit holders who have opted for / have earlier received physical instruments : L';Eﬁ'fffni“d O A, oy Mg LAY AN, i o e 1
® & & & » energising ideos are requested to update their bank account details by / sending us a copy of a cancelled cheque of T The e : P
: : T Theintended bidder who has deposited EMD and reguires assistance in creating login (D
gﬂthg&HﬂBﬁrrﬂmh nupul_sn?ngn g:w_n;enuEmlzjuJ . gﬁﬂﬁrﬁﬁﬂﬁ# AND CORPORATE INVESTMENTS first / sole holder's bank account. and password may contact the liguidator office on phone +81 6383816097 through
: gor, Cenire Point, eri Kurla Aoad, J.B. Nagar, : : : : : 1 acclinkoui e i i _
Andher {East) Mumbai - 400 059, Maharashira, India, 12-10-167, Bharat MNagar, Hyderabad - 500018 All updations of PAN, KYC, email address, mobile number, nomines details, etc. should immediately be ::E:aih?;m %:';ﬂféﬁ;ﬂﬁm RIS TSR RpoTt: YOU G Sonters i
Telephone: +01 22 4973 0394 | Fax: NA b ol o et Latbdl forwarded to the Investor Services Centers of the Fund (for units held in non-demat form) / Depository 8. The EMD amount of unsuccessful Bidders will be refunded.
E-mail: delistings@saffronadvisor.com Sl 0 e Lo Participant {for units held in demat form). Unit holders are also advised to link their PAN with Aadhaar 9. The bidder who subméts highest offer on closure of onling auction shall be declared
STEEMRC Wi S - COWOR: Lue Ik N N 20N Number. Further, Unit holders can view the Investor Charter available on website of the Fund as well successiul bidder sublect to approval by the Liquidator. The liquidator reserves her
Investor grievance: investorgrievanced@saffronadvisorcom | Website: www.vccipl.com : : : ; rights io reject any ar all of the offers or accept offer for one or more properties received
SEBI Registration Number: [NM 000011211 Validity of Registration: Permanent as check for any unclaimed redemptions or IDCW payments. without assigning any reasons whatsoever at any stage.
Validity of Registration: Permanent Contact Person: Mr. ESK Prasad/Mr. PV Srinivasa Rag ' e T - - : 10, Upon confirmation of sale, the successful bidder shall deposit balance sake
Contact Person: Elton D'Souza/’ Pooja Jain SEBI Registration Number: INROODO01203 In view of individual nature of tax consequences, each investor should seek appropriate advice. caonsideration within 80 days of the date of e-auction. Paymeant made after 30 days shall
_ _ - : For HDFC Asset Management Company Limited aftract interest @@ 12%. However this sale shall be cancelled if the payment is not
For and on behalf of the Board of Directors of Maneesh Pharmaceuticals Limited (the Fromoier Acquirer) (Investment Manager to HDFC Mutual Fund) received within 00 days as per the provisions of Sub Regulation 12 of Regulation 1 of
Sd/- sd/- sd/- _ Schedule | of IBBI (Ligidation Process) Regulations 2016 as amended from timea to
Maneesh R. Sapte Rashmi Vinay Sapte Chetan §. Chandwani Place : Mumbai Sdi- time.
Director Director Company Secretary Date : February 22, 2023 Authorized Signatory 11. The advertisement will be vafid for 90 days from the date of advertisement. The
DIN: DOD20450 DIM: 00334247 progerties mentioned above can ba inspactad by the prospective bidders af the sits with
Place: Mumbai MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, READ ALL SCHEME peie appointment contacting Mrs.E_Santhanatakshmi (+91 6383818007)
Date: February 22, 2023 RELATED DOCUMENTS CAREFULLY. 23/02/2023 E.SANTHANALAKSHMI, Liguidator
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THURSDAY, FEBRUARY 23, 2023

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT AND DETAILED
PUBLIC STATEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

RITA FINANCE AND LEASING LIMITED

CIN No.: L6T120DL1981PLCO11741
Registered Office: D-328, Basement Floor, Defence Colony, South Delhi, New Delhi, India = 110024,
Contact No.: 011-45689444: Email Id: infoi@ritaholdings.in; Website: www.ritaholdings.in

HEADQUARTERS
Employees' State Insurance Corporation

(Ministry ment, Govt. of India)
PA : 3

0SBl

HRMS Department, Global IT Centre, State Bank Of India, 4th Floor,
Tower Mo 7, CBD Belapur Ralhways 3tation Building, Sector 11,
CBD Belapur, Mavi Mumbai- 400614, Maharashtra

Inviting Request for Proposal (RFP) for "Procurement of Human
Resource Management System (HRMS) along with Mobile App,

NOTICE INVITING REQUEST FOR PROPOSAL (RFP) FOR
APPOINTMENT OF EXTERNAL CONCURRENT AUDITOR (ECA) FOR
THE AUDIT OF ESIC INVESTMENTS.

Proposals are invited through e-Tendering from Partnership Firms of Chartered
Accountants with minimum five (5) full time partners for appointment as External
Concurrent Auditor for the audit of ESIC investments. Applicant must be registered with
the ICAI for at least ten (10) years and experience in concurrent audit of at least one

account of Portfolio Manager.

The Request for Proposal (RFP) documents can be downloaded from the CPP Portal
(https:/leprocure.gov.infeprocurefapp) or ESIC website (www.esic.gov.in>Tenders).

Last date for submission of e-Tender is 14/03/2023 (02:00 pm).

its Implementation, Maintenance, Customization and
Post Implementation Support”

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT DATED FEBRUARY 09, 2023 AND DETAILED PUBLIC STATEMENT
PUBLISHED ON FEBRUARY 186, 2023, FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF RITA FINANCE AND
LEASING LIMITED.

This Corrigendum (the “Comigendum’) to the Public Announcement dated February 08, 2023 and Detailed Public Siatement published
an February 16, 2023 (*DPS7) in connaction with the Open Offer by the Acquirers to the public shareholders of Rita Finance and Leasing
Limited {"RFLL" or the "Target Comgpany”) o acguire from them up 1o 26,00,000 Equity Shares of Rs. 104 each representing 26.00% of
the fotal equety and woting share capital of Target Company ata price of Bs. 31 40i-{Rupees Thirty One and Forly Paisa) pershare

The Caorrigendum should be read i conjunclion with the Public Announcement dated Febreary 09, 2023 ("PA”) and DPS published in
Financial Express (English Daity - Al Editions), Jansatta (Hindi Daily — All Editions) and Mumbai Lakshdeep (Marathi daily - Mumbai
Edition) on February 16, 2023. The capitalized terms and abbreviations used in this Comigendum have the same meaning as ascribed
tothemin the PAand DPS, unless otherwise specified.

The shareholders of the Target Company are requested to kindly note the fallowing update in the infarmation related fo the Offer:

On Thursday, February 08, 2023, the Acquirers had entered into and executed a Share Purchase Agreement with the Sellers of the
Target Company 10 acquire 71,774,001 {Seventy-Ona Lakhs Seventy-Four Thousand and One) Equity Shares constituting 71.74% of
Equity and Vioting Share Capital of the Target Company ata price of Rs. 12,00/ {Rupaes Twelve Only). Subsequently, on February 22,
2023, the Acquirers have entered into and executed an Addendum o the Share Purchase Agreement with the Sellers of the
Target Company to acquire 71,74,001 (Seventy-One Lakhs Seventy-Four Thousand and One) Equity Shares constituting
71.74% of Equity and Voting Share Capital of the Target Company at a revised price of Rs. 24.00/- (Rupees Twenty-Four Only).
Consequently, the Acguirers shall acquire substantial Equity Shares and Vioting rights along with complete control over the
managemant of the Target Company during or after the successful completion of this Offer, as applicable.

2) TRANSACTION WHICH HAS TRIGGERED THE OPEN OFFER OBLIGATIONS (UNDERLYING TRANSACTION):

State Bank of India invites RFP for selection of eligible bidder for
procurement of Human Resource Management Systems along with
mobile app, its Implementation, Maintenance, Customization and
Post Implementation Support, to upgrade/replace the existing HRMS
application of Bank. Details of RFP and eligibility criteria are available
at Bank's website https:/fbank.sbi under "Procurement NMews"
section.

Place: Nawvi Mumbai
Date: 23.02.2023

Deputy General Manager
(IT-HRMS}

-5d-
Director (Finance) l/c

BRAITHWAITE & CO. LIMITED

(A Government of India Undertaking)
(A MINIRATNA Category-l Company)

Ministry of Rallways

PPFAS Mutual Fund E;‘:L‘fﬂ'fﬁ"rg!ﬂgtmm“ﬁ" — CIN : UT4210WB1976G0I030798
BS ng Rights
PPFAS Asset Management Private Limited Type n_! Mok of Transaction acquired | proposed to be Consideration Made of Regulation 5, Hide Road, Kolkata - ?ﬂ 043 .
(Investment Manager to PPFAS Mutual Fund) T’?S;:ﬂ’f" (Agreement | Allotment | ““”";:vi”m v':"'i:;h;'i’;sm’i "[i':]:::’:l which has Braithwaite & Co. Ltd., A Govt. of India Undertaking
Registered Dffice: - 81/82, Bth Floor, Sakhar Bhavan, Ramnath Goenka Marg, Indirect) PRAE LT WL Number | total Equity/ | [VR)acquired | Securities) | T 90ered under Ministry of Railways invites applications from Indian
230 Nariman Point, Mumbai - 400 021, INDIA. Tel.: 91 22 6140 6555 Fax: 91 22 6140 6590 : Share Capital | (Rs. in Crores) 'Nationals for filling up the post of Manager (Public
E-mail: mf@ppfas.com. Website: www.ame.ppfas.com CIN No: - US5100MH2011PTC220623 il Regulations 3 Relations), Site Engineer, Supervisor (Projects),
Dt | 0 203aong | sy | 7idek 172178 casn | Xd4ofte | |Executive Personal Secretary & Shop Floor Assistant
NOTICE CUM ADDENDUM TO THE SCHEME INFORMATION DOCUMENT (SID) AND KEY INFORMATION miten | TR Ly | e ¥85T || (Production).
MEMORANDUM (KIM) OF ALL SCHEMES OF PPFAS MUTUAL FUND AND STATEMENT OF ADDITIONAL dated February 22, 2023 : :
: : : . = 2 The details of post, qualification and experience
' The shareholders of the Targel Company are requestad 1o kindly nole the followng information related 1o the Ofer in the DPS should be
INFORMATION (SAI) OF PPFAS MUTUAL FUND [THE FUND') read as under: required etc. are displayed in Company’s website

1. Addition to the list of Official Points of Acceptance (OPA):

Investors are hereby requested to note that the company's branch office located in Kolkata city having address
al Suite Mo. A-10, 5th Floor, Chatterjee International Centre, 33-A, Jawaharlal Nehru Rd, Park Street area,
Kolkata, West Bengal, 700 071 shall now be considered as an Official Point of Acceptance for the transactions
of the Schemes of PPFAS Mutual Fund with effect from February 24, 2023. them in the Open Offer

. BACKGROUNDTOTHEOFFER

2. Change in address of AMC's Branch/ISC/OPA: (Al On Thursday, February 09, 2023, the Acouirers entered into a Share Purchase Agresment 'SPA) with the Sellers, 1o which the
Investors are requested to take note of the following change in the address of the Bengaluru Branch office of Acquirers have agreed to acquire 71,74,001 Equity Shares ("Sale Shares’) consiituting 71.74% of the Equity Share Capital of the

; e : I T Targel Company. Subseguently, an February 22 2023, the Acquirars have entered into and execuled a an Addendum to the Shara
PPFAS Asset Management Private Limited, The branch will be termed as “Investor Service Centers (1SCs) and

Purchase Agreement with the Sellers of the Target Company to acquire 71,74,001 [Seventy-One Lakhs Seventy-Four Thousand and
Official Point of Acceptance (OPA) for the transactions of the Schemes of PPFAS Mutual Fund. The Branch shall One) Equity Shares constituting 71.74% of Equity and \iofing Share Capital of the Target Company at a price of Rs. 24.00/- (Rupees
be operational at the new address with effect from February 24, 2023.

‘5PA" dated Fabruary 058, 2023, entared amang the Acquirers and the Sallers alang with Addendum to tha 5PA dated Fabruary 22, 2023,
(both documents collectively constituting the SPA)
(B} DETAILS OF SELLERS:
The Sellers i, Curent Promoters | Promoter Group have entered into the Share Purchase Agreement dated February 09, 2023
along with addendum to SPA éaled February 22, 2023 with the Acquirers. The Sellers underiake not 1o tender any shanes hald by

'www.braithwaiteindia.com.

!Clusing Date: The last date & time of receipt of
‘applications will be 11.03.2023, 4.00 P.M.

No. Rectt./2023/1 Executive Director (HR, A, S)

FORM B
PUBLIC ANNOUNCEMENT

Twenty-Four Only) par Equity Share aggregating to Bs. 17.21,76.024/- (Rupees Saventean Crore Twenty-Ona Lakhs Sevanty=3ix Il ; ;
(Reguaton 12 of the nsahenty and Barsruphcy Boan of India (Ligudaion Process) Requlatians, 2016)

Thousand and Twenty-Four Only), payablein cash,

Location Existing Address | New Address IV. OFFERPRICE FEH'EI.;HiﬂE'E#E'jH” ELT‘;‘ IEESEEEE Fr:ﬁ[:ETPé[EF
: o " : ar i ermi {2 aft ' 5, bei "
Bengaluru | 912, Oth Floor, Prestige Meridian-|, No. 29, | Unitno.508, 4th floor (level 5), Prestige Meridian-11, | | "™ Eg’fﬁ;ﬁ:ﬁgﬁﬂﬁl?“m'”“ considering the parameters in terms of Regulation 8(2) of the SEBI (SAST) Regulations, being DETAILS
M.G. Road, Bengaluru - 560 001 No.30/39, M. G. Road, Bengaluru - 560 001. : .' ' : e e : sofeiciilion bt
— g - W et (a) | Highest Negoliated Price per equity share for any acquisiton under the Share Purchase Agreement along | Ris. 24.00/- Z. | Date of mcorporation of corporate debtor | 22122004
All other terms and conditions of the 5IDs, KIMs and SAl remains unchanged. | withAddendum to Share Purchase Agreement ["SPA") R 3. | Authority under which carporate deblor | RoC-Ahmedabad
: ; . (b} | The volume-weighted average price paid or payable for acguisition during the 52 (Fifty-Two) weaks | Rs. 22 67 & incorporatediregistenad
Tlh|5 addendum shall form an integral part of the SID, KIM and SAl of the Fund as applicable and as amended from wrisadisiel praneding thisdase oD T Coorate Wanify No. Caréed Ly TR KT,
time to ime. (c) | The highest price paid or payable for any acquisition during 26 {Twenty-Six) weeks period immediately | Rs. 22 90/- |dentification No. of corporate dablor
For PPFAS Asset Management Private Limited preceding the date of PA ;| IS O e e e A1, Shivam Sundaram Comples,
[d) | In case of requently raded shares, the volume-werghted average markel price for @ penod of 60 rading | Rs. 23,041 principat office {if any} of corporate deblor | Above ADC Bank, Opp. Haresh Dudhiya,
(Investment Manager to PPFAS Mutual Fund) daysimmediately preceding the date of PAon BSE Gurukul Road, Memnagar, Ahmedabad
’ i 6. | Date of closura of Insolvanc 20022023
Place: Mumbai Sd/- I view of the parameters considered and presented in table abave, in the opinion of the Acquirers and Manager to the Offer, the Offer Price of o e >
Date: February 22, 2023 Director ?SSA g; :qF?.'- E:pg:f ;:';I':T}LME and Forty paisa Only) per fully paid-up Equity Share is justified in termms of Reqgulaton 8(2) of tha SEBI =1 L T et At ol 2007 2025
s ey corparate debior
MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, The Acquirers scoapt the full responsibility for the informaticn contained in this adverfisement and also accept responsibility for the T e e g i o g
obligations of the Acquirers prascribed under SEBI {SAST) Regulations. All other information and terms of the Open Offer as disclosed in tha insolvency nrofessional acting sz kquidatee | IBBVIPA-DO1P-POI0T1/2017-18/11862
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY. Dutailed Public Statarnent rermain unchanged. This Corrigendurn will also be available on SEBI's website at wawwsabi gov.in, 9. ;ﬂdrﬁﬂhﬁ; ammol ot g ii'qig;lidﬁlﬁ?' | Akiress: T Floos, Reogus Biness Canke,
P P F S M THIS CORRIGENDUM ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRERS as regisiered with the Board New Citylight Road, Above Mercedes Benz
A £ Khandwala Securities Limited Showraom, Bharthana-Vesu, Surai-195007
mHHﬁHDWA Lﬂ CIM No.: LET120MH1993PLCOTOT0S . Email Id: jinusco@gmail.com
MUTUAL FUND <SP SICURITIES LIMITED Registered Office: Vikas Buiding, Ground Floor, Green Sireet, Fort, Mumbai, Maharashira, 400023 10| Address and e-mail fo be used for Address same as mentioned in S 9;
There's only ore rght way® Tel. Mo.; 022 - 4076 7373; comespondence with the liguidaior Email Id.: lig.archoni@gmail.com
Fax No.: 022 - 4076 7377/ 78, [ 11| Last date for submission of claims 22.03.2023

Email: abheshek joshifksindia.com / rinaw@ksindia.com ! ksimbi@ksindia.com;
Wabsite: wiwa kslindia com:

Place: Mumbai Contact Parson: Mr. Abhishak Joshi | Mr. Rinav Mansata

Date: February 22, 2023  SEEI Reg. No.: INMODD001899

Mofice is hereby given that the Mationa! Company Law Tribunal, Ahmedabad Banch has ordered
the commencamend of igudation of Mis Archon Engleon Limited on 20.02.2023.

The stakehokiers of Mis Archon Engicon Limited are heraby calied upon io submit their claims
with praol on of belore 22,0 3.2023 to the ligudator a B address rmantionad againstfem No. 10
The financial creditors shal submit their claims with proof by electronic means only, All other
credibors may submit the claims with the proof in person, by post of by elecinonic means.
Submission of false or misleading proof of claims shall atiract penaliies,

In case a stakeholder doas nol submit its claime dusing the liquidation process, the claims
submmitled by such a slakeholdars during the corporate insohlency restlulion pracass nder the
Insohvency and Bankruptoy Board of India {Insolvency Resalution Process for Comporate Persons)
Regulations, 2016, shall be seemed 1o be submitied under Section 33

Date: 23.02. 2023 Mame and signature of Liquidaior
| Place; Surat CA. Sunil Kumar Kabra

POST-OFFER PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

PHAARMASIA LIMITED

Corporate Identification Number (CIN): L24239TG1981PLC002915
Registered Dffice; 16, Phase-lll, IDA, Jeedimetla, Hyderabad — 500055 Telangana, India.
Tel. No.: +91-040-23095690 | Facsimile: +91- 040-23097323
Conlact Person: Mrs. Urvashi Bhatia, Company Secretary & Compliance Officer
Email id: phaarmasiagrdi@gmail.com | Website: www.phaarmasia.in

This Post Offer Public Announcement (the “Past Offer Public Announcement”) is being issued by Salfron Capital Advisors
Private Limited (“Manager to the Offer”) for and on behalt of Maneesh Pharmaceuticals Limited (“Promoter Acquirer”),
and other members of promoter and promoder group of Phaarmasia Limited to the public shareholders as defined under
Regulation 2(1)(t) of the Secunties and Exchange Board of India {Delisting of Equity Shares) Regulations, 2021, as amended
("SEBI Delisting Regulations")("Public Shareholders”) of Phaarmasia Limited, ("the Company”™) in respect of the
acquisition of upto 18,08,228 (Eighteen Lakh Eight Thousand Two Hundrad Twenty Eight) (“ONer Shares™) aquity shares of
face walue T10/- each (“Equity Shares”) representing 26.49% of the total Paid up Equity Shara Capital of the Company and
consequent voluntary delisting of the Equity Shares of the Company from the BSE Limited (“BSE"} (Referred to as the “Stock
Exchange") pursuant o Regulations 15, 20, 21 and 22 and other applicable provisions of the SEBI Delisting Reagulations and
in accordance with the terms and conditions set out below and! or in the Detailed Public Announcement and’ or the Latter of
Offer (defined below) hereinatter collectively referred to as the “Delisting Otfer”.

This Post Offer Public Announcement is in continuation fo and should be read in conjunction with the Detailed Public
Announcement dated February 04, 2023 published on February 06, 2023 ("Detailed Public Announcement™) in Financial
Express - English (all editions), Jansatta- Hindi (all editions) and Prathakal- Marathi (Regional editions) and the Letter of Offer
dated February 04, 2023 ("Letter of Offer”) dispatched to the Public Shareholders on Wednesday, February 08, 2023
Capitalized terms used but not defined in this Post Offer Public Announcement shall have the same meaning assigned to them
a5 in the Defailed Public Annosncement and the Letter of Offer,

The Promoter Acquirer, along with other members of Promoter and Promoter group issuad the Detailed Public Announcement
to acquire upto 18,08,228 (Eighteen Lakh Eight Thousand Two Hundred Twenty Eight) (“0fer Shares") representing 26.49%
of the total Paid up Equity Share Capital of the Company, held by the Public Shareholders of the Company, being ail the Public
Shareholders of the Company other than the Promoter and the Promoter Group members, pursuant to Part B of chapter
Il read with Chapter IV and other applicable provisions of the SEBI Delisting Regulations on the terms and conditions set
out in the Letter of Offer. The Public Shareholders holding Equity Shares of the Company were invited to tender their Equity
ahares pursuant to reverse book- building process as prescribed in the SEBI Delisting Regulations through Stock Exchange
Machanism (“Reverse Book Building Process"/”RBBP") during the Bid Period (Wednesday, February 15, 2023 to Teesday,
February 21, 2023, both days inclusive) in accordance with the SEBI Delisting Requlations (“Bids")

1. FAILURE OF THE DELISTING OFFER

1.1 Interms of Regulation 21 of the SEB| Delisting Regulations, this Delisting offer would be deemed to be successful only

MUTUAL
FUNDS
Sahi Hal

MUTUAL FUND

BHAROSA APNDO KA
HDFC Asset Management Company Limited

A Joint Venture with abrdn Investmeant Management Limited
CIN; L6598T1MH1999PLC123027

Registered Office: HODFC House, 2nd Floor, H.T. Parekh Marg, 165-166, Backbay Reclamation,
Churchgate, Mumbai - 400 020. Phone: 022 66316333 » Toll Free Mos: 1800-3010-6767 / 1800-419-7676
Fax; 022 22821144 » e-mail: hello @ hdictund.com = Visit us at: www hdfchund,.com

NOTICE

NOTICE is hereby given that in accordance with the powers delegated by HDFC Trustee Company
Limited, Trustee to HDFC Mutual Fund ("the Fund®), the following Distribution under Income Distribution
cum Capital Withdrawal ("IDCW") Options is declared under HDFC Balanced Advantage Fund, an
Open-ended Balanced Advantage Fund (“the Scheme”) and Monday, February 27, 2023 (or the
immediately following Business Day, if that day is not a Business Day) is fixed as the Record Date
for the same:

'Name of the Scheme / Plan(s) / Option(s)

SALE NOTIGE
AUTOMOTIVE COACHES AND COMPONENTS LIMITED (in Liquidation)

Reg. Ofi.; C1 & D6, SIPCOT Industrial Complex. Gummidipoondi
Thiruvallur 601207, Tamilnadu,

E- Auclion
Sale ol Azsels under Insolvency and Bankrupley Code, 2016
Date and Time of Avclion: Friday 10th March 2023 at 3 pm to 5 pm
[(With unlimited extension of 5 minutes each)
Sale of Land & Building and Plants & Machineries forrming part of Liquidation Estate will be
done by the Liquidator, appainted by the Hon'ble National Company Law Tribunal Chennai
Benchthrough the e-auction platiorm WAW. BANKALUCTIONS.IN
Descriplion of Assels:
Aszel & - Sale of all the assets of Gorporate Deblor in Hguidation In both unils
Aszet B - Leasehold Land & Building 2t Gummidipoondi
Land measuring 21.53 acres with buildings in Plot No. C-1, D6 & F-97, SIPCOT Industrial
Complex, Gummidipaondi 601201, Thiruvaliur District, Taminadu within the wikage limits
of Pappankuppam & Peddikuppam Taluk & Sub registration District of Gummidipoond in
Chengalpattu Revenue District

Asset C: Freehold Land & Building at Puducherry

Land measuring 11.02 Acres with buildings in 5.Mos Nos. 11315, 115384, 11575,
A, 11052, TI01B 11210, (11407 1 114/48), 10718, 1073, 10774, 115/%6A, in Plot
Mo, 17 to 19, a1 Villianer Communa, Sadarapet Village, Puducherry - 605111

Aszet 0: Plant and Machinery al Gummidipoondi unit & Pondicherry Unit

Net Asset Value | Amount of | Face Value |
(“NAV") as on | Distribution | (¥ per unit)
February 21, 2023 (Z per unit}# |
(¥ per unit) '
HDFC Balanced Advantage Fund - Regular Plan -
IDCW Option (Payout and Reinvestment)

HDFC Balanced Advantage Fund - Direct Plan -

29.824

0.260 10.00

33.469

if the post offer shareholding of the Promoter Acquirer, along with the shares tendered / offered by public shareholders IDCW Option (Payout and Reinvestment) Asset Reserve Price | Earnest Money
accepted as efigible bids at the discovered price or the counter offer price, as the case may be, reaches 90% of the total ' T o : = : — in Rs. Amount in Rs.
Issued Share Capital of the Company, excluding shares held by inactive shareholders and held under Investor Education & Amount of distribution per unit will be the lower of the rate mentioned above or the available BATCH 1 . .
and Protection Fund (IEPF)(“Minimum Acceptance Condition”). distributable surplus (rounded down to a multiple of five at the third decimal) as on the Record Date. ﬁﬁtﬂ";‘"a“m 0f both ks 66.00,00,000/- | 5,00.00,000/-
1.2 Venture Capital & Corporate investment Private Limited, Registrar to the Delisting Offer, vide Certificate dated February 5L : : - - — - 3 :
09, 2023, confirmed that the Letter of Offer has been dispatched to all the public shareholders, whose email ids were Pursuant to the Distribution, the NAV of the IDCW Option(s) of the above Scheme :ﬁ?ﬂilm”” and building at Gummidipoond(] | 39,48, 00,000/ | _3.94,80,000-
avoiiae, Ywough srmall 25 an Atachmert 1o emall aiid 1 the tamalaing siiarsroloers: (ncuding those 1D whoem omal would fall to the extent of such distribution and statutory levy, if any. Asset G [Land and building at Puducherry | 12,65.30.000 | 1.26,30,000
cannot be delivered successfully) by the Registared post and a detailed account regarding the status of delivery of the _ _ _ _ ) BATCH 4
Letter of Offer is maintained Amount will be paid, net of applicable tax deducted at source (TDS), to those Unit helders / Beneficial “Asset D (Planis & Machingries at Both Units) | 4.48.00,000- | &4.60.000- |

1.3 In the Heverse Book Building Frocess, tofal 16,538 Equity shares have been validly tendered between price range from
24 per Equity Share to $199 per Equity Share. Howewver, the Shares tendered are less that the Minimum Acceptance
Condition, as mentioned in Clause 1.7 of this Post Offer Public Announcement and the post Delisting shareholding of the

Cwners whose names appear in the Register of Unit holders maintained by the Fund / Statements of

Beneficial Ownership maintained by the Depositories, as applicable, under the IDCW Option(s) of the Terrus aml ConidAzon efiire E-Aulhon arc a3 upder;

1. E-Awction will be conducted on “AS IS WHERE I15°, “A5 15 WHAT I5° AND “WHATEVER

Promater Acquirer, along with the other promoter and promaoter group, has not excaaded 90% of the fotal issued number
of Equity Shares {excluding shares held under [EPF and Considered as Inactive Shareholdars).

¥ of e SEBI Dedisting Regulations ware processed to be released on the date of disclosure to the outcome of the reverse
book building process, i.e. Tuesday, February 21, 2023.

All other terms and condifions set forth in the Detailed Public Announcement and the Letter of Offer remain enchanged.
This Post Offer Public Announcement is issued on behalf of the Promater Acquirer by the Manager to the Offer in ferms
of Regulation 17(4) of the SEBI Delisting Regulations. All queries may be directed to the Manger of the Offer or the

REGISTRAR TO THE OFFER

SAFFRON

# % % % % anergising ideos

SAFFRON CAPITAL ADVISORS PRIVATE LIMITED

605, &th floor, Cenire Point, Andheri Kurla Road, J.B. Nagar,
Andher {East) Mumbai - 400 059, Maharashtra, India,
Telephone: +931 22 4973 0394 | Fax: NA

E-mail: delistings@@saffronadvisor.com

Website: www. saffronadvisar.com

Investor grievance: investorgrievancem@satironadvisor com
SEBI Registration Number: INM 000011211

Validity of Registration: Permanent

Contact Person: Elton D'Souza’ Pooja Jain

Reqistrar to the Offer.

MANAGER TO THE OFFER

VENTURE CAPITAL AND CORPORATE INVESTMENTS
PRIVATE LIMITED
12-10-167, Bharat MNagar Hyderabad - 500015
Telangana, india | Telephone: +91 40-23816475/76
Fax: + 91 40-23868024;
Email: investorralationsa@vecipl.com
Website: www vccipl.com
Validity of Registration; Permanent
Contact Person: Mr. ESK Prasad/Mr. PV Srinivasa Rao
SEBI Registration Number; INROOOOO1203

For and on behalf of the Board of Directors of Maneesh Pharmaceulicals Limited (the Promoter Acquirer)

aforesaid Scheme on the Record Date (including investors whose valid purchase / switch-in requests
are received by the Fund and the funds are available for utilization before cut-off timings in respect of

With regard to Unit holders who have opted for Reinvestment facility under the IDCW Option(s), the
amount due (net of applicable TDS) will be reinvested, by allotting Units at the ex-Distribution NAV
per Unit (adjusted for applicable stamp duty).

Unit holders are advised to note that for redemptions and IDCW declared with effect from January 13,
2023, as per amended SEBI regulations, payout will be done only through electronic mode(s), even
where a Unit holder has opted to receive physical instruments. Thus, payment of such amounts shall
be made through physical instruments only in exceptional circumstances for reasons to be recorded
by the AMC. Accordingly, unit holders who have opted for / have earlier received physical instruments
are requested to update their bank account details by / sending us a copy of a cancelled cheque of
first / sole holder's bank account.

All updations of PAN, KYC, email address, mobile number, nomines details, etc. should immediately be
forwarded to the Investor Services Centers of the Fund (for units held in non-demat form) / Depository
Participant {for units held in demat form). Unit holders are also advised to link their PAN with Aadhaar
Mumber. Further, Unit holders can view the Investor Charter available on website of the Fund as well
as check for any unclaimed redemptions or IDCW payments.

In view of individual nature of tax consequences, each investor should seek appropriate advice.

For HDFC Asset Management Company Limited
(Investment Manager to HDFC Mutual Fund)

THERE 15 BASIS" a5 such sale s without any kind of warsanties and indamnitics through
approved service provider MY's. 40LOSURE.

1.4 The Delisting Offer is thus considered to have failed in terms af Regulation 21(a) of the SEBI Delisting Regulations. the aforesaid Scheme, on the Record date). 2 Tﬂ 3““‘:{““”;"”’iﬁeiﬂiq hi‘*‘ﬁ“"s‘" i e
1.5 Pursuant to Regulation 23i2) of the SEBI Delisting Regulations, the equity shares tendered / offered in terms of Schadule

b. The Liquidator reserves the right in announcing the successtul bidder based on the
highest bid recaived for each of the Batch

The EMD shall be payabéa through DIVREFT/RTGS evthe bank account of AUTOMOTIVE
COAGHES AND COMPOMENTS LIMITED-IN LIGUIDATION - Afc, No, 120002073834,
Ganara Bank, Madipakkam Branch, Chennai and IFSC Code: CRRBOD02951 .

Bids shall be submitted thraugh onéna moda only in the format prescribed. Thea bid farm
can be downlaaded from the wabsile of WWW.BANKALUCTIONS.IN

Lagst date and time for submission of EMD & Tender documents is 9th March 2023 upto
05.00 p.m.

The date and time of e-Auction is Friday the 10th March 2023 beteaen 3.00 p.m and
05.00p.m,

. The intended bidder who has deposited EMD and reguires assistance in creating login (D

and password may contact the liguidator office on phona +91 63583318097 through
amal af acclbguidatipnmEamall.com and for leehnical sopport, you can contact Mr,
Bharathi Raju & 081420007 35/66.

The EMD amount of unsuccessiul Bidders will be refundad.

The bidder who submés highest offer on closure of anline auction shall be daclared
suceassiul biddar sublect to approval by the Liguidatos, The liguidaior rasarves har
righis fo regect any or all of the offers or accept offer for one ar more properties received
without assigning any reasons whatsoever at any siape.

10, Upon confirmation of sale, the successful Didder shall deposit balance saks

consideration within 20 days of the data of e-avction. Paymant rmada after 30 days shall
attract interest @ 12%. Howewver this sale shall be cancefled if the payment is not
received within 90 days as per the provissons of Sub Requlation 12 of Requlation 1 of

sd/- Sd/- Sd/- Schedule | of IBBI (Liguidation Process) Regulations 2016 as amended from time to
Maneesh R. Sapte Rashmi Vinay Sapte Chetan 8. Chandwani Place : Mumbai Sdi- time.

Direclar Director Company Secretary Date : February 22, 2023 Authorized Eignaq;}w 11. The advertiserment will be vafid for 90 days from the date of advertisement. The

DIN: 00020450 DIN: 00334247 propearties mentioned above can be inspected by the prospectiva bidders at the sita wilh

Place: Mumbai
Date: February 22, 2023

financi“. Ep. An

Haka

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, READ ALL SCHEME
RELATED DOCUMENTS CAREFULLY.

23/02/2023

b appointment contacting Mrs.E_Santhanatakshmi (451 GIE381 8007

E.SANTHANALAKSHMI, Liguidator
Regn No: IBBLD02AP-NO0S31/2019-2020/1 2661

Lucknow
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HEADQUARTERS &
Employees’ State Insurance Corporation |

(Ministry of Labour & Employment, Govt. of India)

FPANCHDEEF BHAWAN, C.1.G. MARG, NEW DELHI-110 002

sic.nic.in

Website: www.esic.gov.in, Email: jd-fz g
NOTICE INVITING REQUEST FOR PROPOSAL (RFP) FOR

APPOINTMENT OF EXTERNAL CONCURRENT AUDITOR (ECA) FOR
THE AUDIT OF ESIC INVESTMENTS.

Proposals are invited through e-Tendering from Partnership Firms of Chartered
Accountants with minimum five (5) full time partners for appointment as External
Concurrent Auditor for the audit of ESIC investments. Applicant must be registered with
the |CAl for at least ten (10) yvears and experience in concurrent audit of at least one
account of Portfolio Manager.

The Request for Proposal (RFP) documents can be downloaded from the CPP Portal
(https:/leprocure.gov.in/eprocurel/app) or ESIC website (www.esic.gov.in>Tenders).

Last date for submission of e-Tender is 14/03/2023 (02:00 pm). -Sd.-

Director (Finance) lic

PPFAS Mutual Fund

PPFAS Asset Management Private Limited
{Investment Manager to PPFAS Mutual Fund)
Registered Office; - 81/82, 8th Floor, Sakhar Bhavan, Ramnath Goenka Marg,
230 Nariman Point, Mumbai - 400 021. INDIA. Tel.: 91 22 6140 6555 Fax: 91 22 6140 6590.
E-mail: mf@@pptas.com. Website: www.amc.ppfas.com CIN Mo: - U65100MH2011PTC220623

NOTICE CUM ADDENDUM TO THE SCHEME INFORMATION DOCUMENT (S1D) AND KEY INFORMATION
MEMORANDUM (KIM) OF ALL SCHEMES OF PPFAS MUTUAL FUND AND STATEMENT OF ADDITIONAL

1. Addition to the list of Official Points of Acceptance (OPA):

Investors are hereby requested to note that the company's branch office located in Kolkata city having address
at Suite No. A-10, 5th Floor, Chatterjee International Centre, 33-A, Jawaharlal Nehru Rd, Park Street area,
Kolkata, West Bengal, 700 071 shall now be considered as an Official Point of Acceptance for the transactions
of the Schemes of PPFAS Mutual Fund with effect from February 24, 2023.

2. Change in address of AMC's Branch/ISC/0PA:

Investors are requested to take note of the following change in the address of the Bengaluru Branch office of
PPFAS Asset Managament Private Limited. The branch will be termed as "Investor Service Centers (1SCs) and
Official Point of Acceptance (OPA) for the transactions of the Schemes of PPFAS Mutual Fund. The Branch shall
be operational at the new address with effect from February 24, 2023,

Location Existing Address New Address
Bengaluru | 912, 9th Floor, Prestige Meridian-|, No. 29, | Unit no.508, 4th floor {level 5), Prestige Mendian- |l
M.G. Road, Bengaluru - 560 001 . MNo.30/39, M_G. Road, Bengaluru - 560 001,

All other terms and conditions of the SIDs, KIMs and SAl remains unchanged.
This addendum shall form an integral part of the 310, KIM and SAl of the Fund as applicable and as amended from
time to time.
For PPFAS Asset Management Private Limited
(Investment Manager to PPFAS Mutual Fund)
Sd/-
Director

Place: Mumbai
Date: February 22, 2023

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.

PPFAS A/

MUTUAL FUND

Thers's only one righl way®

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT AND DETAILED
PUBLIC STATEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

RITA FINANCE AND LEASING LIMITED

CIN No.: Le/120DL1981PLC011741
Registered Office: D-328, Basement Floor, Defence Colony, South Delhi, New Delhi, India = 110024.
Contact No.: 011-45689444; Email Id: infoi@ritaholdings.in; Website: www.ritaholdings.in

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT DATED FEBRUARY 09, 2023 AND DETAILED PUBLIC STATEMENT
FUBLISHED ON FEERUARY 16, 2023, FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF RITA FINANCE AND
LEASING LIMITED.

This Corrigendum (the “Cornigendum”) to the Public Announcement dated February 09, 2023 and Detailed Public Siatement publizhed
on February 16, 2023 ("DFS") in connection with the Open Offer by the Acquirers to the public shareholders of Rita Finance and Leasing
Limited (*RFLL" or the “Target Company™) 1o acquire from therm up 1o 26,00,000 Equity Shares of Rs, 10/- each representing 26,005 of
the: fotal equity and voting share capital of Target Company ata price of Rs. 31.40/- (Rupees Thirty One and Forty Paisa) pershars.

The Corrigendum should be read in congunclion with the Public Announcement dated February 08, 2023 (*PA") and DPS published in
Financial Express (English Daily - Al Editions}, Jansatta (Hindi Daily - All Editions) and Mumbai Lakshdeep (Marathi daily - Mumbai
Edition) on February 16, 2023. The capitalized terms and abbreviations used in this Comigendum have the same meaning as ascribed
tothemin the PAand DPS, unless olherwise specified,

The sharehobders of the Target Company are requested to kindly note the followmng update in the information related to the Offer;

On Thursday, February 08, 2023, the Acguirers had entered into and executed a Share Purchaze Agreement with the Sellers of the
Target Company 1o aoguire 71,774,001 {Seventy-One Lakhs Seventy-Four Thousand and One) Equity Shares constituting 71.74% of
Equity and Voling Share Capilal of the Target Company ala price of Rs, 12.00/- (Rupees Twelve Only). Subsequently, on February 22,
2023, the Acquirers have entered into and executed an Addendum to the Share Purchase Agreement with the Sellers of the
Target Company to acquire 71,74,001 (Seventy-One Lakhs Seventy-Four Thousand and One) Equity Shares constituting
71.74% of Equity and Voting Share Capital of the Target Company at a revised price of Rs. 24.00/- (Rupees Twenty-Four Only).
Consequently, the Acquirers shall acquire substantial Equity Shares and Vioting rights along with complete control over the
management of the Target Company during or after the successful completion of this Offer, as applicable.

2) TRANSACTION WHICH HAS TRIGGERED THE OPEN OFFER OBLIGATIONS (UNDERLYING TRANSACTION):

Detalls of underlying Transaction
Shares | Voling Rights Total
Type -|:|i Mot of Transsiction acquired / putpnm-d o be Consideration Mode of Regulation
Transaction acquired for Shares / payment 3
[Agreement ! Alloiment/ . . which has
[Direct / Market Purchass) % vis a vis Voling Rights [Cagh/ triggerad
Indirect) Number total Equity | (VR) acquired | Securities)
Share Capital | (Rs. in Crores)
Stoes Purchasa Aeaqulalions 3
Direct LAFOSIEAL )t 1 ) faled bl aFEII:I 4 of the
Ac quisivn - February 09, 2023 along Equity T1.74% 172176 >ash EEEI [SAST]
with Addenduem to SPA Shares R L.é-«':'l[ iy
dated February 22, 2023 g

The shareholders of the Target Company are requested 1o kinghy note the following information related to the Offer in the DPS should be

read as under:

*5PA” dated February 08, 2023, entered among the Acquirers and the Sellers along with Addendum to the SPA dated February 22, 2023,

(both docurments collectively constituting the SPA)

(B} DETAILS OF SELLERS:
The Sallars i.e. Currant Promotars ¢ Promotar Grougs have antesed into the Share Purchaza Agreement dated February 09, 2023
along with addendum o SPA dated February 22, 2023 with the Acquirers. The Sellers underake nol 1o 1ender any shares hald by
ihem i the Open Offer

ll. BACKGROUNDTOTHEQFFER

(&) On Thursday, February 09, 2023, the Acguiress enterad into a Share Purchase Agreement ['SPA) with the Sellers. 1o which the
Acquirers have agread 1o aequire 71,74,001 Equity Shares (*Sale Shares”) constituling 71.74% of the Equily Share Capital of the
Target Company, Subsequently, on February 22, 2023, the Acquirers have entered into and executed a an Addendum to the Share
Purchase Agreement with the Sellers of the Target Company to acquire 71,714,001 [Seventy-One Lakhs Seventy-Fouw Thousand and
One) Equity Shares conslituting 71.74% of Equity and Voling Share Capital of the Target Company at a price of Bs. 24.000- (Rupees
Twenty-Four Only) per Equity Share aggregating to Rs. 17,21,76,024/- {Rupees Seventeen Crore Twenty-One Lakhs Seventy-Six
Thousand and Twenty-Four Cnéy), payable incash.

IV, OFFERPRICE

(D} The Offer Price has been determined consadenng the parametars i terms of Ragulation 8{2) of the SEBI [SAST) Requlations, baing
higher than the followings:

fa) | Highest Megotiated Price per equity share for any acquisition under the Share Purchase Agreement along | Rs. 24.00/-

withAddendum lo Share Purchase Agreement ["SPA")

ib) | The volume-weighted average price paid or payable for acquisition during the 52 (Fifty-Twa) weeks
e MmOy prECRITO NGB OIFE, N A —
(¢} | The highest price paid or payable for any acguisition during 26 (Tweanty-5i) weaks period immediataly
preceding the date of PA

T e e R T S

d) |In case of frequently fraded shares, the volume-weighted average market price for a peniod of 60 trading
days immeadiately preceding the date of PAon BSE

I e af the paramelers considersd and presanted intable above, in the apinion of the Acquirars and Managar o the Offer, the Offer Priceof
Rs, 31.40¢- (Rupees Thirly-One and Forty patsa Only) per fully paid-up Equity Share is justified in lerms of Regulation 8(2) of the SEEI
[SAST) Reguiations, 2011
The Acquirers accapt the full responsibility for the mformabon contained in this adveriisernent and alzo accepl responsibility for the
obligations of the Acquirers prascribed under SEBI {SAST) Requlations. All ather infarmation and terms of the Open Offer as disclosed in the
Defaied Public Siatemsnt remain unchanged, This Comigendum will also be available on SEBI's website atwww.ssbigovin,
THIS CORRIGENDUM ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRERS

Khandwala Securities Limited

Fd‘ KHANDWALA ciN Mo.: Li7120MH1833PLCO70704
= SECURITIES LIMITED Raglstered Office: YVikas Buiding, Ground Floor, Green Street, Fort, Mumbai, Maharashtra, 400023
Tel. Mo.; 022 - 4076 T373;
Fax Mo.; 022 - 4076 7377/ 74;
Email: abhishek jeshafksindia.com ! rinawilksbndia.com ! ksimbi@ksindia.com;
Websita: wwa kslindia.com;
Place: Mumbai Contact Person: Mr. Abhishak Joshi / Mr. Rinav Mansels
Date: February 22, 2023  SEBI Reg. No.: INMODIO01898

Rs. 22 G7/-

Rs. 22 904-

Rs. 2304/

POST-OFFER PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

PHAARMASIA LIMITED

Corporate Identilication Number (CIN): L24239TG1981PLCO02E915
Registered Office: 16, Phase-lll, 1DA, Jeedimetla. Hyderabad — 500055 Telangana. India.
Tel. No.: +91-040-23095690 | Facsimile: +91- 040-23097323
Contact Person: Mrs. Urvashi Bhatia, Company Secretary & Compliance Officer
Email id: phaarmasiagrdieogmall.com | Website: www.phaarmasia.in

This Post Offer Public Announcement (the “Post Offer Public Announcement”) is being issued by Safiron Capital Advisors
Private Limited ("Manager to the Offer”} for and on behalf of Maneesh Pharmaceuticals Limited (“Promoler Acquirer”),
and other mambers of promoter and promoter group of Phaarmasia Limited to the public sharaholdars as defined under
Ragulation 2{1)(t) of the Sacurities and Exchange Board of India {Delisting of Equity Shares) Reguiations, 2021, as amended
{"SEBI Delisting Regulations”)(“Public Shareholders™) of Phaarmasia Limitad, (“the Company™) in respect of the
acquisition of upto 18,08,228 (Eighteen Lakh Eight Thousand Two Hundred Twenty Eight) (“Ofer Shares™) equity shares of
face valug T10/- each (“Equily Shares™) reprasenting 26.49% of the total Paid up Equity Share Capital of the Company and
consequent voluntary delisting of the Equity Shares of the Company from the BSE Limited ("BSE") (Referred to as the “Stock
Exchange") pursuant fo Regulations 15, 20, 21 and 22 and other applicable provisions of the SEBI Delisting Regulations and
in aceordance with the terms and conditions set out below and’ or in the Detailed Public Announcement and’ or the Letter of
Offer (defined below) hereinaftar collectively referred to as the “Delisting Offer”.

This Post Ofter Public Announcement is in continuation to and should be read in conjunction with the Detailed Public
Announcement dated February 04, 2023 published on February 06, 2023 (“Detailed Public Announcement™) in Financial
Express - English (all editions), Jansala- Hindi (all editions) and Prathakal- Marathi (Regional editions) and the Letter of Offer
dated February 04, 2023 ("Letter of Difer”) dispatched to the Public Shareholders on Wednesday, February 08, 2023

Capitalized terms used but not dafined in this Post Dffer Public Announcement shall have the same meaning assigned to them
a5 in the Detailed Public Announcement and the Letter of Offer.

The Promoter Acquirer, along with other members of Promoter and Promoter group issued the Detailed Public Announcement
to acquire upto 18,08,228 (Eighteen Lakh Eight Thousand Two Hundred Twenty Eight) (“Offer Shares”) representing 26.49%
of the total Paid up Equity Share Capital of the Company, held by the Public Sharehodders of the Company, being all the Public
ahareholders of the Company other than the Promoter and the Promoter Group members, pursuant to Part B of chapter
Ml read with Chapter IV and other applicable provisions of the SEBI Delisting Regulations on the ferms and conditions set
out in the Letter of Offer. The Public Shareholders holding Equity Shares of the Company were invited to tender thair Equity
Shares pursuant to reverse book- building process as prescribed in the SEBI Delisting Regulations through Stock Exchange
Machanism (“Reverse Book Building Process”/RBBP") during the Bid Period (Wednesday, February 15, 2023 to Tuesday,
February 21, 2023, both days inclusive) in accordance with the SEBI Delisting Regulations (“Bids™).

1. FAILURE OF THE DELISTING OFFER

1.1 In terms of Regulation 21 of the SEBI Delisting Regulations, this Dalisting offer would be deemead 1o be successiul only
it the post offer shareholding of the Promoter Acquirer, along with the shares tendered / offered by public shareholders
accepled as eligible bids at the discovered price or the counter offer price, s the case may be, reachas 90% of the total
issued Share Capital of the Company, excluding shares held by inactive shareholders and held under Investor Education
and Protection Fund {IEPF}{“Minimum Acceptance Condition™).

1.2 Venture Capital & Corporate Investment Private Limited, Registrar to the Delisting Offer, vide Certificate dated February
04, 2023, confirmed that the Letter of Offer has bean dispatched to all the public shareholders, whose emall ids were
available, through email as an attachment to email and to the remaining shareholders (including those to whom email
cannot be delivered successtully) by the Registered post and & detailed account regarding the status of delivery of the
Letter of Offer is maintained.

1.3 Inthe Reverse Book Building Process, tofal 16,538 Equity sharas have baen validly tendered between price range from
*+24 per Equity Share to ¥199 per Equity Share. However, the Shares tendered ara less that the Minimum Acceptance
Condition, as mentioned in Clause 1.1 of this Post Offer Public Anrouncement and the post Delisting shareholding of the
Promater Acquirer, along with the other promoter and promoter group, has not exceaded 90% of the total issued number
of Equity Shares {excluding shares held under |[EPF and Considered as Inactive Shareholders).

1.4 The Delisting Offer is thus considered to have failed in terms of Regulation 21(a) of the SEBI Delisting Reguiations.

1.5 Pursuant to Regulation 23(2) of the SEBI Delisting Regulations, the equity shares tendered / offered in lerms of Schadule
I of the SEBI Delisting Regulztions were processed to be released on the date of disclosure to the outcome of the reverse
baok buikding process, i.e. Tuesday, February 21, 2023.

2, All other terms and conditions set forth in the Detailed Public Announcement and the Letter of Offer remain unchanged
This Post Offer Public Announcement is issued on behalf of the Promoter Acquirer by the Manager to the Offer in tarms
of Regulation 17(4) of the SEBI Delisting Regulations. All queries may be directed to the Manger of the Offer or the

Registrar to the Offer.

MANAGER TO THE OFFER
VENTURE CAPITAL AND CORPORATE INVESTMENTS

SAFFRON
PRIVATE LIMITED

® a8 0w gnergising ideos
SAFFRON CAPITAL ADVISORS PRIVATE LIMITED

12-10-167, Bharat MNagar, Hyderabad - S00018
Telangana, India | Telephone: +91 40-23818475/76

803, 6th floor, Centre Point, Andhen Kurla Road, J.B. MNagar,
Andher (East) Mumbai - 400 059, Maharashtra, India.
Telephone: +91 22 4973 0394 | Fax: NA
Fax: + 91 40-23868024;
Email: investorrelationsi@veeipl.com
Website: www.vccipl.com

E-mail; delistingsi@saftironadvisor com
Validity ol Registration: Fermanent

Wehbsite: www saffronadvisor.com
Investor grievance: investorgrievanced@@salironadwisor.com

Conlact Person: Mr. ESK Prasad/Mr. P V Srinivasa Rao
SEBI Registration Number:; INROODO01203

REGISTRAR TO THE OFFER

SEBI Registration Number: INM DO0011211
Validity of Registration; Permanent
CGontact Person: Efton 0°Souza’ Pooja Jain

For and on behall of the Board of Directors of Maneesh Pharmaceuticals Limited (the Promoler Acquirer)

Sd/- Sd/- Sd/-
Maneesh R. Saple Rashmi Vinay Saple Chetan 5. Chandwani
Director Director Company Secretary
DIN: 00020450 DIN: 00334247

Place: Mumbai
Dale: February 22, 2023

Faka

f:i-nanci“.ep. .in

MUTUAL
FUNDS
Sahi fai

BHAROSA APNO KA
HDFC Asset Management Company Limited

A Joint Venture with abrdn Investment Management Limited
CIN: LBS291MH1999PLC 123027

Registered Office: HOFC House, 2nd Floor, H.T. Parekh Marg, 165-166, Backbay Reclamation,
Churchgate, Mumbai - 400 020, Phone: 022 B6316333 » Toll Free Nos: 1800-3010-6767 / 1800-419-7676
Fax: 022 22821144 » e-mail: hello@hdicfund.com = Visit us at: www.hdfcfund.com

NOTICE

NOTICE is hereby given that in accordance with the powers delegated by HDFC Trustee Company
Limited, Trustee to HDFC Mutual Fund (“the Fund”), the following Distribution under Income Distribution
cum Capital Withdrawal ("IDCW"} Options is declared under HDFC Balanced Advantage Fund, an
Open-ended Balanced Advantage Fund (“the Scheme™) and Monday, February 27, 2023 (or the
immediately following Business Day, if that day is not a Business Day) is fixed as the Record Date
for the same:

Name of the Scheme / Plan(s) / Option(s)

Met Asset Value | Amount of | Face Value |
(“NAV”) as on | Distribution | (¥ per unit)
February 21, 2023 | (T per unit}# |
|| Eparunk)
HDFC Balanced Advantage Fund - Regular Plan - 29,804

IDCW Option (Payout and Reinvestment)

HDFC Balanced Advantage Fund - Direct Plan -
1DGW Option (Payout and Reinvestment)

0.260 10.00

33.469

& Amount of distribution per unit will be the lower of the rate mentioned above or the available
distributable surplus (rounded down to a multiple of five at the third decimal) as on the Record Date.

Pursuant to the Distribution, the NAV of the IDCW Option(s) of the above Scheme
would fall to the extent of such distribution and statutory levy, if any.

Amount will be paid, net of applicable tax deducted at source (TDS), to those Unit helders [ Beneficial
Owners whose names appear in the Register of Unit holders maintained by the Fund / Statements of
Beneficial Ownership maintained by the Depositories, as applicable, under the IDCW Option(s) of the
aforesaid Scheme on the Record Date (including investors whose valid purchase / switch-in requests
are received by the Fund and the funds are available for utilization before cut-off timings in respect of
the aforesaid Scheme, on the Record date).

With regard to Unit holders who have opled for Reinvestment facility under the IDCW Option(s), the
amount due (net of applicable TDS) will be reinvested. by allotting Units at the ex-Distribution NAV
per Unit (adjusted for applicable stamp duty).

Unit holders are advised to note that for redemptions and IDCW declared with effect from January 13,
2023, as per amended SEEI regulations, payout will be done only through electronic mode(s), even
where a Unit holder has opted to receive physical instruments. Thus, payment of such amounts shall
be made through physical instruments only in exceptional circumstances for reasons to be recorded
by the AMC. Accordingly, unit holders who have opted for / have earlier received physical instruments
are requested to update their bank account details by / sending us a copy of a cancelled cheque of
first / sole holder's bank account.

All updations of PAN, KYC, email address, mobile number, nominee details, ete. should immediately be
forwarded to the Investor Services Centers of the Fund (for units held in non-demat form) / Depository
Participant {for units held in demat form). Unit holders are also advised to link their PAN with Aadhaar
Number. Further, Unit holders can view the Investor Charter available on website of the Fund as well
as check for any unclaimed redemptions or IDCW payments.

In view of individual nature of tax consequences, each investor should seek appropriate advice.

For HOFC Asset Management Company Limited
(Investment Manager to HDFC Mutual Fund)

Place : Mumbai Sdi-
Date : February 22, 2023 Authorized Signatary

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, READ ALL SCHEME
RELATED DOCUMENTS CAREFULLY.

OSBI

HRMS Department, Global IT Centre, State Bank Of India, 4th Floor,
Tower Mo 7, CBD Belapur Railways Station Building, Sector 11,
CBD Belapur, Navi Mumbai- 400614, Maharashtra

Inviting Request for Proposal (RFP) for “Procurement of Human
Resource Management System (HRMS) along with Mobile App,
its Implementation, Maintenance, Customization and
Post Implementation Support”

State Bank of India invites RFP for selection of eligible bidder for
procurement of Human Resource Management Systems along with
mabile app, its Implementation, Maintenance, Customization and
Post Implementation Support, to upgrade/replace the existing HRMS
application of Bank. Details of RFP and eligibility criteria are available
at Bank's website https:/fbank.sbi under “Procurement Mews"
section,

Place: MNavi Mumbai
Date: 23.02.2023

Deputy General Manager
(IT-HRMS)

BRAITHWAITE & CO. LIMITED

(A Government of India Undertaking)
(A MINIRATNA Category-l Company)

Ministry of Railways
CIN : UT4210WB1976G0OI030798

9, Hide Road, Kolkata - 700 043

Braithwaite & Co. Ltd., A Govt. of India Undertaking
under Ministry of Railways invites applications from Indian
Nationals for filling up the post of Manager (Public
Relations), Site Engineer, Supervisor (Projects),
Executive Personal Secretary & Shop Floor Assistant
(Production).

The details of post, qualification and experience
required etc. are displayed in Company's website
www.braithwaiteindia.com.

Closing Date: The last date & time of receipt of
applications will be 11.03.2023, 4.00 P.M.

No. Rectt./2023/1 Executive Director (HR, A, S)

FORM B
PUEBLIC ANNOUNCEMENT
(Reguiziion 12 of the Insahency and Barirupicy Beard of India (Liguidation Process) Regulations, 2015)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

M/S ARCHON ENGICON LIMITED

| HE PARTICULARS DETAILS
1. | Name of corporate debitor Mis Archon Engicon Limited
2. | Dale of moarporation of corparate debbor 2212 2004
3. | Authority under which corporate debior FoC-Ahmedatad
i incorparaladegisierad
4. | Comporate Idenity Moo/ Limited Liability 4534 IR0 PLCO45T

Idenkificalion Mo, of corporate debior

5. | Address of the registened office and
principal office (if any) of corporate debtar

A, Shivam Sundaram Complex,
Abowe ADC Bank, Opp. Heresh Dudhiva,
Gundkul Boad, Memnagar, Ahmedatad

. | Datle of closure of Insalvency | 20,02.2023
Resolubon Process |
7. | Liguidation commencement date of 20,02.2023

corporale dedior

CA. Sunil Kumar Kabra
EEINPS-00P-PO1011201 7 -1 811852

B. | Mame and registration number of the
mzalwancy profassional actng as quidabor

feddress: 3 Floor, Reegus Busness Cenire,
Maw Cibdight Fiaad, Abowe Mercedas Banz
Showroom, Bharthana-Vesu, Surat-395007
Email id: finuscof@gmail.com

O, | Address and e-mail of the liguedatar
a5 regisierad with [he Board

Agdrass same as mantioned n S1_9;
corespandence with the liguidaior Email id.: lig.archoni@gmail.com

10 Address and e-mail 10 be wsed for

11.| Lasz! date for submission of claims 220423

Motice s bereby given that the Mationad Company Law Trbunal, Ahmedabad Bench has orderad
the commencament of iqusdation of Mi's Archon Engicon Limited on 20.02.2023.

The slakenolders of Mis Archon Engicon Limited are heraby cabiad upon lo submil thair claims
with preaf on or before 22.03. 2023 ta the liguidator &1 the address mentionad againstdem No. 10
The financiad creditors shall submit thelr clasms with proafl by alectronic means only, All other
credibars may submit the clares wilh the proof in parsan, by past or by edacinanic meaans,
Submission of false or misleading proof of claims shall atiract penalties,

In case 3 stakeholder deas nod submit its claims dusing the liquidation process, the claims
submited by such a stakeholders during the corporate insalvency resolution procass under the
Insolvency and Bankruptey Board of India {Insalvency Resolution Process for Corporate Persons)
Regulaticns, 2016, shall be deamed to ba submilled undar Seclion 34.

Drate: 230G 2023 Marma and signature of Liquidatos:
Place: Sural CA Sunil Kumar Kabra

SALE NOTICE
AUTOMOTIVE COACHES AND COMPONENTS LIMITED (in Liquidation)

Reg. Off.: C1 & D6, SIPCOT Industrial Complex, Gummidipoondi
Thiruvallur 601201, Tamilnadu,

E- Auction
sale of Assels under Insolvency and Bankrupicy Code, 2016
Date and Time of Auction: Friday 10th March 2023 al 3 pm lo 5 pm
(With unlimited extension of & minutes each)

aale of Land & Building amd Plants & Machineries forming part of Liquidation Estate will be
daone by tha Liquidatos, appaintad by the Hon'ble National Gompany Law Tribunal Ghennai
Benchthrough the e-auction platform WAW.BANKAUCTIONS. M

Dezcriplion of Assets:

Aszel A - 3ale of all 1he assets of Corporate Deblor in liquidation in both units

Assel B - Leasehold Land & Building at Gummidipoondi

Land measuring 21.53 acres with buildings in Plat No. C=1, D6 & F-87, SIPCOT industrial
Complex, Gummidipoondi 6071201, Thirusalur District, Tamilnadu within the village limits
of Pappankuppam & Peddikuppam Taluk & Sub ragistration District of Gurmmidipoomnd in
Chengalpattu Revenue District.

Aszet C: Freehold Land & Building at Puducherry

Land measuring 11.03 Acras with buildings in 5.Nos Nos, 11315, 115/384. 115/5,
T101A, 11042, 11018, 11210, (1141 10 114/4), 10718, 1073, 1077411584, in Plot
Mo. 17 to 19, atVillianer Commune, Sedarapet Village, Puduchesry - 605111,

Asset D: Plant and Machinery al Gummidipoondi unit & Pondicherry Unit

Aszet Reserve Price | Earnest Money
in Rs. Amount in Rs.
BATCH 1
Asset A- All assels of both wnsls 60, 00, 00, 000- ki, 00,00,000;-
| BATCH 2
Asset B [Land and building al Gummidipoandi] | 39.48,00,000/- | 3,94, 80.000/-
BATCH 3
Asset € [Land and bullding at Puducherry 12,85 30,000/~ | 1.28.30,000/-
BATCH 4
Asset D iPlamts & Machinenas at Both Units) 4.48,00,000/- 44 BO_000y-

1. E-Awction will be conducted on "AS 1S WHERE 157, "AS 1S WHAT I5™ AND "WHATEVER
THERE 15 BASIS™ a5 such saleis without any kind of warranties and indemnities through
approved senvice provides M's. ACLOSURE,

2. The auction compeises of 4 batches -

a. Auction under other batches will be considered if no bidder comes for Batch 1.
b, The Liquidator reserves the nght in annguncing the seccassiul bidder basad on the
highest béd recalved for each of the Baich

3. TheEMD shall be payabie through DIVREFT/ATGES in the bank account of AUTOMOTIVE
COACHES AND COMPONENTS LIMITED-IN LIGUIDATION - A'c. No. 120002073834,
Canara Bank, Madipakkam Branch, Chennal and IFSC Code: CRABODO2951

4, Bids shall be submitted through onSine made only in the format prescribed. The bid form
can be downloaded from the website of WWW.BANKAUCTIONS.IN

9. Lastdate and tme for sebmission of EMD & Tender documents is 3th March 2023 upto
05,00 p.r,

G. The date and ime of e-Auwction i Friday the 10th March 2023 beteeen 3.00 p.m and
05.00 p.m,

7. Thaimended bidder who has deposited EMD and requeres assistance in creating login D
and password may contact the liguidator office on phona 491 6383418097 through
emall af acchnbgquidationdgmail.com and for technical support, you can contact Mr.
Bharathi Raju i 087142000735/66,

8. Tha EMD amount of unsuccassiul Bidders will ba rafundad,

9. The bidder who submits highest offer on closure of online auction shall be declared
succassiul bidder subject to approval by the Liguidator. The liquidator reserves her
regiids 1o regect any o all of the offers r accapt ofler lar ane or mare propearlies raceivad
without assigning any reasons whatsoever at any staoe.

10. Upon confirmation of sale, the successful bidder shall deposit balance sale
consideration within 20 days of the date of e-aection. Paymant mada after 30 days shall
attract inferest @ 12%. However this sale shall be cancefied if the payment 5 not
reéceived within 90 days as per the provissons of Sub Requlation 12 of Requlation 1 of
Schedule | of IBBI [Ligwidation Process) Regulations 2016 as ameanded from time to
firme

11. The adwvertisement will be valid for 90 days from the date of advertisement The
properties mentioned above can be inspacted by the prospective bidders af the sits with
priod appointment contacting Mrs.E_Santhanalakshmi (91 628387130497

23/02/2023 ESANTHANALAKSHMI, Liquidator
Regn Mo IBBl/0024P-NOGE3 /201 9- 2020/ 12661
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HEADQUARTERS &
Employees’ State Insurance Corporation |

(Ministry of Labour & Employment, Govt. of India)

FPANCHDEEF BHAWAN, C.1.G. MARG, NEW DELHI-110 002

sic.nic.in

Website: www.esic.gov.in, Email: jd-fz g
NOTICE INVITING REQUEST FOR PROPOSAL (RFP) FOR

APPOINTMENT OF EXTERNAL CONCURRENT AUDITOR (ECA) FOR
THE AUDIT OF ESIC INVESTMENTS.

Proposals are invited through e-Tendering from Partnership Firms of Chartered
Accountants with minimum five (5) full time partners for appointment as External
Concurrent Auditor for the audit of ESIC investments. Applicant must be registered with
the |CAl for at least ten (10) yvears and experience in concurrent audit of at least one
account of Portfolio Manager.

The Request for Proposal (RFP) documents can be downloaded from the CPP Portal
(https:/leprocure.gov.in/eprocurel/app) or ESIC website (www.esic.gov.in>Tenders).

Last date for submission of e-Tender is 14/03/2023 (02:00 pm). -Sd.-

Director (Finance) lic

PPFAS Mutual Fund

PPFAS Asset Management Private Limited
{Investment Manager to PPFAS Mutual Fund)
Registered Office; - 81/82, 8th Floor, Sakhar Bhavan, Ramnath Goenka Marg,
230 Nariman Point, Mumbai - 400 021. INDIA. Tel.: 91 22 6140 6555 Fax: 91 22 6140 6590.
E-mail: mf@@pptas.com. Website: www.amc.ppfas.com CIN Mo: - U65100MH2011PTC220623

NOTICE CUM ADDENDUM TO THE SCHEME INFORMATION DOCUMENT (S1D) AND KEY INFORMATION
MEMORANDUM (KIM) OF ALL SCHEMES OF PPFAS MUTUAL FUND AND STATEMENT OF ADDITIONAL

1. Addition to the list of Official Points of Acceptance (OPA):

Investors are hereby requested to note that the company's branch office located in Kolkata city having address
at Suite No. A-10, 5th Floor, Chatterjee International Centre, 33-A, Jawaharlal Nehru Rd, Park Street area,
Kolkata, West Bengal, 700 071 shall now be considered as an Official Point of Acceptance for the transactions
of the Schemes of PPFAS Mutual Fund with effect from February 24, 2023.

2. Change in address of AMC's Branch/ISC/0PA:

Investors are requested to take note of the following change in the address of the Bengaluru Branch office of
PPFAS Asset Managament Private Limited. The branch will be termed as "Investor Service Centers (1SCs) and
Official Point of Acceptance (OPA) for the transactions of the Schemes of PPFAS Mutual Fund. The Branch shall
be operational at the new address with effect from February 24, 2023,

Location Existing Address New Address
Bengaluru | 912, 9th Floor, Prestige Meridian-|, No. 29, | Unit no.508, 4th floor {level 5), Prestige Mendian- |l
M.G. Road, Bengaluru - 560 001 . MNo.30/39, M_G. Road, Bengaluru - 560 001,

All other terms and conditions of the SIDs, KIMs and SAl remains unchanged.
This addendum shall form an integral part of the 310, KIM and SAl of the Fund as applicable and as amended from
time to time.
For PPFAS Asset Management Private Limited
(Investment Manager to PPFAS Mutual Fund)
Sd/-
Director

Place: Mumbai
Date: February 22, 2023

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.

PPFAS A/

MUTUAL FUND

Thers's only one righl way®

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT AND DETAILED
PUBLIC STATEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

RITA FINANCE AND LEASING LIMITED

CIN No.: Le/120DL1981PLC011741
Registered Office: D-328, Basement Floor, Defence Colony, South Delhi, New Delhi, India = 110024.
Contact No.: 011-45689444; Email Id: infoi@ritaholdings.in; Website: www.ritaholdings.in

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT DATED FEBRUARY 09, 2023 AND DETAILED PUBLIC STATEMENT
FUBLISHED ON FEERUARY 16, 2023, FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF RITA FINANCE AND
LEASING LIMITED.

This Corrigendum (the “Cornigendum”) to the Public Announcement dated February 09, 2023 and Detailed Public Siatement publizhed
on February 16, 2023 ("DFS") in connection with the Open Offer by the Acquirers to the public shareholders of Rita Finance and Leasing
Limited (*RFLL" or the “Target Company™) 1o acquire from therm up 1o 26,00,000 Equity Shares of Rs, 10/- each representing 26,005 of
the: fotal equity and voting share capital of Target Company ata price of Rs. 31.40/- (Rupees Thirty One and Forty Paisa) pershars.

The Corrigendum should be read in congunclion with the Public Announcement dated February 08, 2023 (*PA") and DPS published in
Financial Express (English Daily - Al Editions}, Jansatta (Hindi Daily - All Editions) and Mumbai Lakshdeep (Marathi daily - Mumbai
Edition) on February 16, 2023. The capitalized terms and abbreviations used in this Comigendum have the same meaning as ascribed
tothemin the PAand DPS, unless olherwise specified,

The sharehobders of the Target Company are requested to kindly note the followmng update in the information related to the Offer;

On Thursday, February 08, 2023, the Acguirers had entered into and executed a Share Purchaze Agreement with the Sellers of the
Target Company 1o aoguire 71,774,001 {Seventy-One Lakhs Seventy-Four Thousand and One) Equity Shares constituting 71.74% of
Equity and Voling Share Capilal of the Target Company ala price of Rs, 12.00/- (Rupees Twelve Only). Subsequently, on February 22,
2023, the Acquirers have entered into and executed an Addendum to the Share Purchase Agreement with the Sellers of the
Target Company to acquire 71,74,001 (Seventy-One Lakhs Seventy-Four Thousand and One) Equity Shares constituting
71.74% of Equity and Voting Share Capital of the Target Company at a revised price of Rs. 24.00/- (Rupees Twenty-Four Only).
Consequently, the Acquirers shall acquire substantial Equity Shares and Vioting rights along with complete control over the
management of the Target Company during or after the successful completion of this Offer, as applicable.

2) TRANSACTION WHICH HAS TRIGGERED THE OPEN OFFER OBLIGATIONS (UNDERLYING TRANSACTION):

Detalls of underlying Transaction
Shares | Voling Rights Total
Type -|:|i Mot of Transsiction acquired / putpnm-d o be Consideration Mode of Regulation
Transaction acquired for Shares / payment 3
[Agreement ! Alloiment/ . . which has
[Direct / Market Purchass) % vis a vis Voling Rights [Cagh/ triggerad
Indirect) Number total Equity | (VR) acquired | Securities)
Share Capital | (Rs. in Crores)
Stoes Purchasa Aeaqulalions 3
Direct LAFOSIEAL )t 1 ) faled bl aFEII:I 4 of the
Ac quisivn - February 09, 2023 along Equity T1.74% 172176 >ash EEEI [SAST]
with Addenduem to SPA Shares R L.é-«':'l[ iy
dated February 22, 2023 g

The shareholders of the Target Company are requested 1o kinghy note the following information related to the Offer in the DPS should be

read as under:

*5PA” dated February 08, 2023, entered among the Acquirers and the Sellers along with Addendum to the SPA dated February 22, 2023,

(both docurments collectively constituting the SPA)

(B} DETAILS OF SELLERS:
The Sallars i.e. Currant Promotars ¢ Promotar Grougs have antesed into the Share Purchaza Agreement dated February 09, 2023
along with addendum o SPA dated February 22, 2023 with the Acquirers. The Sellers underake nol 1o 1ender any shares hald by
ihem i the Open Offer

ll. BACKGROUNDTOTHEQFFER

(&) On Thursday, February 09, 2023, the Acguiress enterad into a Share Purchase Agreement ['SPA) with the Sellers. 1o which the
Acquirers have agread 1o aequire 71,74,001 Equity Shares (*Sale Shares”) constituling 71.74% of the Equily Share Capital of the
Target Company, Subsequently, on February 22, 2023, the Acquirers have entered into and executed a an Addendum to the Share
Purchase Agreement with the Sellers of the Target Company to acquire 71,714,001 [Seventy-One Lakhs Seventy-Fouw Thousand and
One) Equity Shares conslituting 71.74% of Equity and Voling Share Capital of the Target Company at a price of Bs. 24.000- (Rupees
Twenty-Four Only) per Equity Share aggregating to Rs. 17,21,76,024/- {Rupees Seventeen Crore Twenty-One Lakhs Seventy-Six
Thousand and Twenty-Four Cnéy), payable incash.

IV, OFFERPRICE

(D} The Offer Price has been determined consadenng the parametars i terms of Ragulation 8{2) of the SEBI [SAST) Requlations, baing
higher than the followings:

fa) | Highest Megotiated Price per equity share for any acquisition under the Share Purchase Agreement along | Rs. 24.00/-

withAddendum lo Share Purchase Agreement ["SPA")

ib) | The volume-weighted average price paid or payable for acquisition during the 52 (Fifty-Twa) weeks
e MmOy prECRITO NGB OIFE, N A —
(¢} | The highest price paid or payable for any acguisition during 26 (Tweanty-5i) weaks period immediataly
preceding the date of PA

T e e R T S

d) |In case of frequently fraded shares, the volume-weighted average market price for a peniod of 60 trading
days immeadiately preceding the date of PAon BSE

I e af the paramelers considersd and presanted intable above, in the apinion of the Acquirars and Managar o the Offer, the Offer Priceof
Rs, 31.40¢- (Rupees Thirly-One and Forty patsa Only) per fully paid-up Equity Share is justified in lerms of Regulation 8(2) of the SEEI
[SAST) Reguiations, 2011
The Acquirers accapt the full responsibility for the mformabon contained in this adveriisernent and alzo accepl responsibility for the
obligations of the Acquirers prascribed under SEBI {SAST) Requlations. All ather infarmation and terms of the Open Offer as disclosed in the
Defaied Public Siatemsnt remain unchanged, This Comigendum will also be available on SEBI's website atwww.ssbigovin,
THIS CORRIGENDUM ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRERS

Khandwala Securities Limited

Fd‘ KHANDWALA ciN Mo.: Li7120MH1833PLCO70704
= SECURITIES LIMITED Raglstered Office: YVikas Buiding, Ground Floor, Green Street, Fort, Mumbai, Maharashtra, 400023
Tel. Mo.; 022 - 4076 T373;
Fax Mo.; 022 - 4076 7377/ 74;
Email: abhishek jeshafksindia.com ! rinawilksbndia.com ! ksimbi@ksindia.com;
Websita: wwa kslindia.com;
Place: Mumbai Contact Person: Mr. Abhishak Joshi / Mr. Rinav Mansels
Date: February 22, 2023  SEBI Reg. No.: INMODIO01898

Rs. 22 G7/-

Rs. 22 904-

Rs. 2304/

POST-OFFER PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

PHAARMASIA LIMITED

Corporate Identilication Number (CIN): L24239TG1981PLCO02E915
Registered Office: 16, Phase-lll, 1DA, Jeedimetla. Hyderabad — 500055 Telangana. India.
Tel. No.: +91-040-23095690 | Facsimile: +91- 040-23097323
Contact Person: Mrs. Urvashi Bhatia, Company Secretary & Compliance Officer
Email id: phaarmasiagrdieogmall.com | Website: www.phaarmasia.in

This Post Offer Public Announcement (the “Post Offer Public Announcement”) is being issued by Safiron Capital Advisors
Private Limited ("Manager to the Offer”} for and on behalf of Maneesh Pharmaceuticals Limited (“Promoler Acquirer”),
and other mambers of promoter and promoter group of Phaarmasia Limited to the public sharaholdars as defined under
Ragulation 2{1)(t) of the Sacurities and Exchange Board of India {Delisting of Equity Shares) Reguiations, 2021, as amended
{"SEBI Delisting Regulations”)(“Public Shareholders™) of Phaarmasia Limitad, (“the Company™) in respect of the
acquisition of upto 18,08,228 (Eighteen Lakh Eight Thousand Two Hundred Twenty Eight) (“Ofer Shares™) equity shares of
face valug T10/- each (“Equily Shares™) reprasenting 26.49% of the total Paid up Equity Share Capital of the Company and
consequent voluntary delisting of the Equity Shares of the Company from the BSE Limited ("BSE") (Referred to as the “Stock
Exchange") pursuant fo Regulations 15, 20, 21 and 22 and other applicable provisions of the SEBI Delisting Regulations and
in aceordance with the terms and conditions set out below and’ or in the Detailed Public Announcement and’ or the Letter of
Offer (defined below) hereinaftar collectively referred to as the “Delisting Offer”.

This Post Ofter Public Announcement is in continuation to and should be read in conjunction with the Detailed Public
Announcement dated February 04, 2023 published on February 06, 2023 (“Detailed Public Announcement™) in Financial
Express - English (all editions), Jansala- Hindi (all editions) and Prathakal- Marathi (Regional editions) and the Letter of Offer
dated February 04, 2023 ("Letter of Difer”) dispatched to the Public Shareholders on Wednesday, February 08, 2023

Capitalized terms used but not dafined in this Post Dffer Public Announcement shall have the same meaning assigned to them
a5 in the Detailed Public Announcement and the Letter of Offer.

The Promoter Acquirer, along with other members of Promoter and Promoter group issued the Detailed Public Announcement
to acquire upto 18,08,228 (Eighteen Lakh Eight Thousand Two Hundred Twenty Eight) (“Offer Shares”) representing 26.49%
of the total Paid up Equity Share Capital of the Company, held by the Public Sharehodders of the Company, being all the Public
ahareholders of the Company other than the Promoter and the Promoter Group members, pursuant to Part B of chapter
Ml read with Chapter IV and other applicable provisions of the SEBI Delisting Regulations on the ferms and conditions set
out in the Letter of Offer. The Public Shareholders holding Equity Shares of the Company were invited to tender thair Equity
Shares pursuant to reverse book- building process as prescribed in the SEBI Delisting Regulations through Stock Exchange
Machanism (“Reverse Book Building Process”/RBBP") during the Bid Period (Wednesday, February 15, 2023 to Tuesday,
February 21, 2023, both days inclusive) in accordance with the SEBI Delisting Regulations (“Bids™).

1. FAILURE OF THE DELISTING OFFER

1.1 In terms of Regulation 21 of the SEBI Delisting Regulations, this Dalisting offer would be deemead 1o be successiul only
it the post offer shareholding of the Promoter Acquirer, along with the shares tendered / offered by public shareholders
accepled as eligible bids at the discovered price or the counter offer price, s the case may be, reachas 90% of the total
issued Share Capital of the Company, excluding shares held by inactive shareholders and held under Investor Education
and Protection Fund {IEPF}{“Minimum Acceptance Condition™).

1.2 Venture Capital & Corporate Investment Private Limited, Registrar to the Delisting Offer, vide Certificate dated February
04, 2023, confirmed that the Letter of Offer has bean dispatched to all the public shareholders, whose emall ids were
available, through email as an attachment to email and to the remaining shareholders (including those to whom email
cannot be delivered successtully) by the Registered post and & detailed account regarding the status of delivery of the
Letter of Offer is maintained.

1.3 Inthe Reverse Book Building Process, tofal 16,538 Equity sharas have baen validly tendered between price range from
*+24 per Equity Share to ¥199 per Equity Share. However, the Shares tendered ara less that the Minimum Acceptance
Condition, as mentioned in Clause 1.1 of this Post Offer Public Anrouncement and the post Delisting shareholding of the
Promater Acquirer, along with the other promoter and promoter group, has not exceaded 90% of the total issued number
of Equity Shares {excluding shares held under |[EPF and Considered as Inactive Shareholders).

1.4 The Delisting Offer is thus considered to have failed in terms of Regulation 21(a) of the SEBI Delisting Reguiations.

1.5 Pursuant to Regulation 23(2) of the SEBI Delisting Regulations, the equity shares tendered / offered in lerms of Schadule
I of the SEBI Delisting Regulztions were processed to be released on the date of disclosure to the outcome of the reverse
baok buikding process, i.e. Tuesday, February 21, 2023.

2, All other terms and conditions set forth in the Detailed Public Announcement and the Letter of Offer remain unchanged
This Post Offer Public Announcement is issued on behalf of the Promoter Acquirer by the Manager to the Offer in tarms
of Regulation 17(4) of the SEBI Delisting Regulations. All queries may be directed to the Manger of the Offer or the

Registrar to the Offer.

MANAGER TO THE OFFER
VENTURE CAPITAL AND CORPORATE INVESTMENTS

SAFFRON
PRIVATE LIMITED

® a8 0w gnergising ideos
SAFFRON CAPITAL ADVISORS PRIVATE LIMITED

12-10-167, Bharat MNagar, Hyderabad - S00018
Telangana, India | Telephone: +91 40-23818475/76

803, 6th floor, Centre Point, Andhen Kurla Road, J.B. MNagar,
Andher (East) Mumbai - 400 059, Maharashtra, India.
Telephone: +91 22 4973 0394 | Fax: NA
Fax: + 91 40-23868024;
Email: investorrelationsi@veeipl.com
Website: www.vccipl.com

E-mail; delistingsi@saftironadvisor com
Validity ol Registration: Fermanent

Wehbsite: www saffronadvisor.com
Investor grievance: investorgrievanced@@salironadwisor.com

Conlact Person: Mr. ESK Prasad/Mr. P V Srinivasa Rao
SEBI Registration Number:; INROODO01203

REGISTRAR TO THE OFFER

SEBI Registration Number: INM DO0011211
Validity of Registration; Permanent
CGontact Person: Efton 0°Souza’ Pooja Jain

For and on behall of the Board of Directors of Maneesh Pharmaceuticals Limited (the Promoler Acquirer)

Sd/- Sd/- Sd/-
Maneesh R. Saple Rashmi Vinay Saple Chetan 5. Chandwani
Director Director Company Secretary
DIN: 00020450 DIN: 00334247

Place: Mumbai
Dale: February 22, 2023

Faka

f:i-nanci“.ep. .in

MUTUAL
FUNDS
Sahi fai

BHAROSA APNO KA
HDFC Asset Management Company Limited

A Joint Venture with abrdn Investment Management Limited
CIN: LBS291MH1999PLC 123027

Registered Office: HOFC House, 2nd Floor, H.T. Parekh Marg, 165-166, Backbay Reclamation,
Churchgate, Mumbai - 400 020, Phone: 022 B6316333 » Toll Free Nos: 1800-3010-6767 / 1800-419-7676
Fax: 022 22821144 » e-mail: hello@hdicfund.com = Visit us at: www.hdfcfund.com

NOTICE

NOTICE is hereby given that in accordance with the powers delegated by HDFC Trustee Company
Limited, Trustee to HDFC Mutual Fund (“the Fund”), the following Distribution under Income Distribution
cum Capital Withdrawal ("IDCW"} Options is declared under HDFC Balanced Advantage Fund, an
Open-ended Balanced Advantage Fund (“the Scheme™) and Monday, February 27, 2023 (or the
immediately following Business Day, if that day is not a Business Day) is fixed as the Record Date
for the same:

Name of the Scheme / Plan(s) / Option(s)

Met Asset Value | Amount of | Face Value |
(“NAV”) as on | Distribution | (¥ per unit)
February 21, 2023 | (T per unit}# |
|| Eparunk)
HDFC Balanced Advantage Fund - Regular Plan - 29,804

IDCW Option (Payout and Reinvestment)

HDFC Balanced Advantage Fund - Direct Plan -
1DGW Option (Payout and Reinvestment)

0.260 10.00

33.469

& Amount of distribution per unit will be the lower of the rate mentioned above or the available
distributable surplus (rounded down to a multiple of five at the third decimal) as on the Record Date.

Pursuant to the Distribution, the NAV of the IDCW Option(s) of the above Scheme
would fall to the extent of such distribution and statutory levy, if any.

Amount will be paid, net of applicable tax deducted at source (TDS), to those Unit helders [ Beneficial
Owners whose names appear in the Register of Unit holders maintained by the Fund / Statements of
Beneficial Ownership maintained by the Depositories, as applicable, under the IDCW Option(s) of the
aforesaid Scheme on the Record Date (including investors whose valid purchase / switch-in requests
are received by the Fund and the funds are available for utilization before cut-off timings in respect of
the aforesaid Scheme, on the Record date).

With regard to Unit holders who have opled for Reinvestment facility under the IDCW Option(s), the
amount due (net of applicable TDS) will be reinvested. by allotting Units at the ex-Distribution NAV
per Unit (adjusted for applicable stamp duty).

Unit holders are advised to note that for redemptions and IDCW declared with effect from January 13,
2023, as per amended SEEI regulations, payout will be done only through electronic mode(s), even
where a Unit holder has opted to receive physical instruments. Thus, payment of such amounts shall
be made through physical instruments only in exceptional circumstances for reasons to be recorded
by the AMC. Accordingly, unit holders who have opted for / have earlier received physical instruments
are requested to update their bank account details by / sending us a copy of a cancelled cheque of
first / sole holder's bank account.

All updations of PAN, KYC, email address, mobile number, nominee details, ete. should immediately be
forwarded to the Investor Services Centers of the Fund (for units held in non-demat form) / Depository
Participant {for units held in demat form). Unit holders are also advised to link their PAN with Aadhaar
Number. Further, Unit holders can view the Investor Charter available on website of the Fund as well
as check for any unclaimed redemptions or IDCW payments.

In view of individual nature of tax consequences, each investor should seek appropriate advice.

For HOFC Asset Management Company Limited
(Investment Manager to HDFC Mutual Fund)

Place : Mumbai Sdi-
Date : February 22, 2023 Authorized Signatary

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, READ ALL SCHEME
RELATED DOCUMENTS CAREFULLY.

OSBI

HRMS Department, Global IT Centre, State Bank Of India, 4th Floor,
Tower Mo 7, CBD Belapur Railways Station Building, Sector 11,
CBD Belapur, Navi Mumbai- 400614, Maharashtra

Inviting Request for Proposal (RFP) for “Procurement of Human
Resource Management System (HRMS) along with Mobile App,
its Implementation, Maintenance, Customization and
Post Implementation Support”

State Bank of India invites RFP for selection of eligible bidder for
procurement of Human Resource Management Systems along with
mabile app, its Implementation, Maintenance, Customization and
Post Implementation Support, to upgrade/replace the existing HRMS
application of Bank. Details of RFP and eligibility criteria are available
at Bank's website https:/fbank.sbi under “Procurement Mews"
section,

Place: MNavi Mumbai
Date: 23.02.2023

Deputy General Manager
(IT-HRMS)

BRAITHWAITE & CO. LIMITED

(A Government of India Undertaking)
(A MINIRATNA Category-l Company)

Ministry of Railways
CIN : UT4210WB1976G0OI030798

9, Hide Road, Kolkata - 700 043

Braithwaite & Co. Ltd., A Govt. of India Undertaking
under Ministry of Railways invites applications from Indian
Nationals for filling up the post of Manager (Public
Relations), Site Engineer, Supervisor (Projects),
Executive Personal Secretary & Shop Floor Assistant
(Production).

The details of post, qualification and experience
required etc. are displayed in Company's website
www.braithwaiteindia.com.

Closing Date: The last date & time of receipt of
applications will be 11.03.2023, 4.00 P.M.

No. Rectt./2023/1 Executive Director (HR, A, S)

FORM B
PUEBLIC ANNOUNCEMENT
(Reguiziion 12 of the Insahency and Barirupicy Beard of India (Liguidation Process) Regulations, 2015)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

M/S ARCHON ENGICON LIMITED

| HE PARTICULARS DETAILS
1. | Name of corporate debitor Mis Archon Engicon Limited
2. | Dale of moarporation of corparate debbor 2212 2004
3. | Authority under which corporate debior FoC-Ahmedatad
i incorparaladegisierad
4. | Comporate Idenity Moo/ Limited Liability 4534 IR0 PLCO45T

Idenkificalion Mo, of corporate debior

5. | Address of the registened office and
principal office (if any) of corporate debtar

A, Shivam Sundaram Complex,
Abowe ADC Bank, Opp. Heresh Dudhiva,
Gundkul Boad, Memnagar, Ahmedatad

. | Datle of closure of Insalvency | 20,02.2023
Resolubon Process |
7. | Liguidation commencement date of 20,02.2023

corporale dedior

CA. Sunil Kumar Kabra
EEINPS-00P-PO1011201 7 -1 811852

B. | Mame and registration number of the
mzalwancy profassional actng as quidabor

feddress: 3 Floor, Reegus Busness Cenire,
Maw Cibdight Fiaad, Abowe Mercedas Banz
Showroom, Bharthana-Vesu, Surat-395007
Email id: finuscof@gmail.com

O, | Address and e-mail of the liguedatar
a5 regisierad with [he Board

Agdrass same as mantioned n S1_9;
corespandence with the liguidaior Email id.: lig.archoni@gmail.com

10 Address and e-mail 10 be wsed for

11.| Lasz! date for submission of claims 220423

Motice s bereby given that the Mationad Company Law Trbunal, Ahmedabad Bench has orderad
the commencament of iqusdation of Mi's Archon Engicon Limited on 20.02.2023.

The slakenolders of Mis Archon Engicon Limited are heraby cabiad upon lo submil thair claims
with preaf on or before 22.03. 2023 ta the liguidator &1 the address mentionad againstdem No. 10
The financiad creditors shall submit thelr clasms with proafl by alectronic means only, All other
credibars may submit the clares wilh the proof in parsan, by past or by edacinanic meaans,
Submission of false or misleading proof of claims shall atiract penalties,

In case 3 stakeholder deas nod submit its claims dusing the liquidation process, the claims
submited by such a stakeholders during the corporate insalvency resolution procass under the
Insolvency and Bankruptey Board of India {Insalvency Resolution Process for Corporate Persons)
Regulaticns, 2016, shall be deamed to ba submilled undar Seclion 34.

Drate: 230G 2023 Marma and signature of Liquidatos:
Place: Sural CA Sunil Kumar Kabra

SALE NOTICE
AUTOMOTIVE COACHES AND COMPONENTS LIMITED (in Liquidation)

Reg. Off.: C1 & D6, SIPCOT Industrial Complex, Gummidipoondi
Thiruvallur 601201, Tamilnadu,

E- Auction
sale of Assels under Insolvency and Bankrupicy Code, 2016
Date and Time of Auction: Friday 10th March 2023 al 3 pm lo 5 pm
(With unlimited extension of & minutes each)

aale of Land & Building amd Plants & Machineries forming part of Liquidation Estate will be
daone by tha Liquidatos, appaintad by the Hon'ble National Gompany Law Tribunal Ghennai
Benchthrough the e-auction platform WAW.BANKAUCTIONS. M

Dezcriplion of Assets:

Aszel A - 3ale of all 1he assets of Corporate Deblor in liquidation in both units

Assel B - Leasehold Land & Building at Gummidipoondi

Land measuring 21.53 acres with buildings in Plat No. C=1, D6 & F-87, SIPCOT industrial
Complex, Gummidipoondi 6071201, Thirusalur District, Tamilnadu within the village limits
of Pappankuppam & Peddikuppam Taluk & Sub ragistration District of Gurmmidipoomnd in
Chengalpattu Revenue District.

Aszet C: Freehold Land & Building at Puducherry

Land measuring 11.03 Acras with buildings in 5.Nos Nos, 11315, 115/384. 115/5,
T101A, 11042, 11018, 11210, (1141 10 114/4), 10718, 1073, 1077411584, in Plot
Mo. 17 to 19, atVillianer Commune, Sedarapet Village, Puduchesry - 605111,

Asset D: Plant and Machinery al Gummidipoondi unit & Pondicherry Unit

Aszet Reserve Price | Earnest Money
in Rs. Amount in Rs.
BATCH 1
Asset A- All assels of both wnsls 60, 00, 00, 000- ki, 00,00,000;-
| BATCH 2
Asset B [Land and building al Gummidipoandi] | 39.48,00,000/- | 3,94, 80.000/-
BATCH 3
Asset € [Land and bullding at Puducherry 12,85 30,000/~ | 1.28.30,000/-
BATCH 4
Asset D iPlamts & Machinenas at Both Units) 4.48,00,000/- 44 BO_000y-

1. E-Awction will be conducted on "AS 1S WHERE 157, "AS 1S WHAT I5™ AND "WHATEVER
THERE 15 BASIS™ a5 such saleis without any kind of warranties and indemnities through
approved senvice provides M's. ACLOSURE,

2. The auction compeises of 4 batches -

a. Auction under other batches will be considered if no bidder comes for Batch 1.
b, The Liquidator reserves the nght in annguncing the seccassiul bidder basad on the
highest béd recalved for each of the Baich

3. TheEMD shall be payabie through DIVREFT/ATGES in the bank account of AUTOMOTIVE
COACHES AND COMPONENTS LIMITED-IN LIGUIDATION - A'c. No. 120002073834,
Canara Bank, Madipakkam Branch, Chennal and IFSC Code: CRABODO2951

4, Bids shall be submitted through onSine made only in the format prescribed. The bid form
can be downloaded from the website of WWW.BANKAUCTIONS.IN

9. Lastdate and tme for sebmission of EMD & Tender documents is 3th March 2023 upto
05,00 p.r,

G. The date and ime of e-Auwction i Friday the 10th March 2023 beteeen 3.00 p.m and
05.00 p.m,

7. Thaimended bidder who has deposited EMD and requeres assistance in creating login D
and password may contact the liguidator office on phona 491 6383418097 through
emall af acchnbgquidationdgmail.com and for technical support, you can contact Mr.
Bharathi Raju i 087142000735/66,

8. Tha EMD amount of unsuccassiul Bidders will ba rafundad,

9. The bidder who submits highest offer on closure of online auction shall be declared
succassiul bidder subject to approval by the Liguidator. The liquidator reserves her
regiids 1o regect any o all of the offers r accapt ofler lar ane or mare propearlies raceivad
without assigning any reasons whatsoever at any staoe.

10. Upon confirmation of sale, the successful bidder shall deposit balance sale
consideration within 20 days of the date of e-aection. Paymant mada after 30 days shall
attract inferest @ 12%. However this sale shall be cancefied if the payment 5 not
reéceived within 90 days as per the provissons of Sub Requlation 12 of Requlation 1 of
Schedule | of IBBI [Ligwidation Process) Regulations 2016 as ameanded from time to
firme

11. The adwvertisement will be valid for 90 days from the date of advertisement The
properties mentioned above can be inspacted by the prospective bidders af the sits with
priod appointment contacting Mrs.E_Santhanalakshmi (91 628387130497

23/02/2023 ESANTHANALAKSHMI, Liquidator
Regn Mo IBBl/0024P-NOGE3 /201 9- 2020/ 12661
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APPOINTMENT OF EXTERNAL CONCURRENT AUDITOR (ECA) FOR
THE AUDIT OF ESIC INVESTMENTS.

Proposals are invited through e-Tendering from Partnership Firms of Chartered
Accountants with minimum five (5) full time partners for appointment as External
Concurrent Auditor for the audit of ESIC investments. Applicant must be registered with
the ICAI for at least ten (10) years and experience in concurrent audit of at least one
account of Portfolio Manager.

The Request for Proposal (RFP) documents can be downloaded from the CPP Portal
(https://eprocure.gov.in/feprocure/app) or ESIC websile (www.esic.gov.in>Tenders).

Last date for submission of e-Tender is 14/03/2023 (02:00 pm).

-5d-
Director (Finance) lic

PPFAS Mutual Fund

PPFAS Asset Management Private Limited
(Investment Manager to PPFAS Mutual Fund)
Registered Office: - 81/82, 8th Floor, Sakhar Bhavan, Ramnath Goenka Marg,
230 Mariman Point, Mumbai - 400 021, INDIA. Tel.: 91 22 6140 6555 Fax: 97 22 6140 6590.
E-mail: mii@ppfas.com. Website: www.ame.ppfas.com CIN No: - US5100MH2011PTC220623

NOTICE CUM ADDENDUM TO THE SCHEME INFORMATION DOCUMENT (SID) AND KEY INFORMATION
MEMORANDUM (KIM) OF ALL SCHEMES OF PPFAS MUTUAL FUND AND STATEMENT OF ADDITIONAL
INFORMATION (SAl) OF PPFAS MUTUAL FUND (' THE FUND')

1. Addition to the list of Official Points of Acceptance (OPA):
Investors are hereby requested to note that the company's branch office located in Kolkata city having address
at Suite No. A-10, 5th Floor, Chatterjee International Centre, 33-A, Jawaharlal Nehru Rd, Park Street area,

Kolkata, West Bengal, 700 071 shall now be considered as an Official Point of Acceptance for the transactions
of the Schemes of PPFAS Mutual Fund with effect from February 24, 2023.

2. Change in address of AMC's Branch/1SC/0PA;:

Investors are requested to take note of the following change in the address of the Bengaluru Branch office of
PPFAS Asset Management Private Limited. The branch will be termed as “Investor Service Centers (ISCs) and
Official Point of Acceptance (OPA) for the transactions of the Schemes of PPFAS Mutual Fund. The Branch shall
he operational at the new address with effect from February 24, 2023,

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT AND DETAILED
PUBLIC STATEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

RITA FINANCE AND LEASING LIMITED

CIM Mo.: LET120DL1981PLCO11741
Reglstered Office: D-328, Basement Floor, Defence Colony, South Delhi, New Delhi, India = 110024.
Contact No.: 011-45689444; Emaill Id: info@ritaholdings.in; Website: www.ritaheldings.in

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT DATED FEBRUARY 09, 2023 AND DETAILED PUBLIC STATEMENT
PUBLISHED OM FEBRUARY 16, 2023, FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF RITA FINANCE AND
LEASING LIMITED.

This Corrigendum {the *Corrigendum”) to the Public Announcement dated February 09, 2023 and Detalled Pubbc Statement publishad
on February 16, 2023 ["DPFS") in conmection with the Open Offer by the Acquirers to the public shareholders of Rita Finance and Leasing
Lirndted {"RFLL" or the “Target Comgany™) Lo acquire from therm up to 26,00, 000 Equity Shares of Bs. 100- each representing 26.00% of
the todal equity and voling share cagpital of Tanget Compary at a price of Bs. 31 400- (Rupees Thirty One and Forly Paiza) par share.

The Cormigendwem showkd be read in confunclion with the Pubi: Announcemend dated February 08, 2023 ("PA7) and DPS published in
Fingncial Express | English Dedy — All Editions), Jansatta (Hindi Daily — All Editions) and Mumbai Lakshdeep iMarathi daily — Mumbai
Edition] on February 16, 2023 The capitalized terms and abbreviations used in this Comigendurn have the same meaning as ascnbed
fnfheminthe PAand DFS, unless oiherwise specified,

The sharehalders of the Targe! Company ane requesied to kindly note the following update in the information ralated to the Ofer:

Un Thursday, Febreary 09, 2023, the Acquirers had entered into and executed a Share Purchase Agreement with the Sellers of the
Target Company fo acquirs T1,74,001 (Seventy-0ne Lakhs Seventy-Four Thousand and One) Equity Shares constiuting 71.74% of
Equity and Voding Share Capital of the Targel Company at 2 price of R, 12.00/- (Rupess Twelve Only). Subsequently, on February 22,
2023, the Acquirers have entered into and executed an Addendum to the Share Purchase Agreement with the Sellers of the
Target Company to acquire 71,74,001 (Seventy-One Lakhs Seventy-Four Thousand and One) Equity Shares constituting
71.74% of Equity and Vieting Share Capital of the Target Company at a revised price of Rs. 24.00/- [Rupees Twenty-Four Only).
Consaquently, the Acquirers shall acquire substantial Equity Shares and Voting rights aloeng with complate control over the
managemeant of the Target Company during or after the successful complation of this Offer, as applicable.

2) TRANSACTION WHICH HAS TRIGGERED THE OPEN OFFER OBLIGATIONS (UNDERLYING TRANSACTION):

0SBl

HRMSE Department, Global IT Centre, State Bank OFf India, d4th Floor,
Tower Mo 7, CBD Belapur Railways Station Building, Sectar 11,
CBD Balapur, Mavi Mumbai- 400614, Maharashtra

Inviting Request for Prepesal (RFP) for "Precurement of Human
Resource Management System (HRMS) along with Mobile App,

its Implementation, Maintenance, Custemization and
Post Implementation Support™

State Bank of India invites RFP for selection of eligible bidder for
procurement of Human Resource Management Systemns along with

maobile app, its Implementation, Maintenance, Customization and
Post implementation Support, to upgrade/replace the existing HRMS
application of Bank. Details of RFP and eligibility criteria are available
at Bank's website https:/bank.sbi under “Procurement News"
section.

Place: Mavi Mumbai
Date: 23.02_2023

Deputy General Manager
(IT-HRMS)

Details of underlying Transaction

Shares [ Vioting Rights Tatal
Trlﬂl:i'nn RS < RS i) acquumd;';r;r::a Ziois Tﬂﬁﬁzﬂn parm;ft mEgpALOn
z (Agreement | Allatment | = e which has
(Direct { Market Purchase) T vis a vis Vioting Rights (Cash ! triggered
Indirgct] Humber total Equity / (VR) acquired | Securities)
Share Capital | (Rs. in Crores)
Share Purchase
. Apresment (“SPA7 dated | 71,74,001 Fﬁ“ﬂ?:ﬁ;
= Febreany 0%, 2023 aleng Enyuity 1.74% L b Cash
Actuisition | s A ddandum to SPA Sharss SHE.BI.,E&TE'
daled February 72, 2023 g

Location | Existing Address New Address

Bengalury | 912, 9th Floor, Prestige Meridian-l, Mo. 29, | Unit no.508, 4th floor {level 5}, Prestige Meridian- I,
M.G. Road, Bengaluru - 560 001 MNo.30/39, M. G. Road, Bengaluru - 560 001.

The sharehoklers of the Target Company are requested b kindly note the Toliowing information related fo the Offer in the DPS should be

regd &s under;

“5PA” dated February 09, 2023, anlerad among the Acquirers and the Sallers along with Addendurn io the SPA daled February 22, 2023

(both dociements collectivedy constibating the SPA]

(B} DETAILSOF SELLERS:
The Sellers i.e. Curent Promoters | Promoter Group have entered into the Share Purchase Agreement dated February 09, 2023
along with addendum to 5PA dated Fabruary 22, 200253 with he Acquears. Tha Selers undertake nol fo lEnder any sharas hald by
hvern in the Open Offer,

II. BACKGROUNDTOTHE OFFER

(&) On Thursday, February 05, 2023, the Acquirers entered into & Share Purchase Agresment [SPA) with the Sellers, to which the
Acquirars have agraed ba acquira 71,744,001 Eguity Shares ("2ale Shares”™) consliluling 71.74% of fhe Equity Share Capifal of tha
Target Company. Subsequently, on February 22, 2023, the Acquirers have entered it and executed a an Addendurn to the Share
Purchass Agreement with the Sellers of the Targes Company ta acquire 71,74, 001 [ Seventy-One Lakhs Seventy-Fow Thousand and
One) Equity Shares conslilubing 71.74% of Equity and Voling Shara Capilal of the Targat Company al a price of Rs. 24.00/- (Rupees
Twenty-Four Only) per Equéty Share aggregating ta Rs, 17,21, 76,024/ {Rupees Seventeen Crore Twenty-One Lakhs Seventy-Six
Thausand and Twenby-Four Only), payableincash,

IV. OFFERPRICE

(D) The Offer Price has been determined cansidaring the paramsatars in ferms of Regulation 8(3) of the SEBI{SA5T) Requlations. being
higher than the fgllowings

BRAITHWAITE & CO. LIMITED

(A Government of India Undertaking)
(A MINIRATNA Category-l Company)

Ministry of Rallways
CIN : UT4210WB1976G0I030798

5, Hide Road, Kolkata - 700 043

Braithwaite & Co. Ltd., A Gowt. of India Undertaking
under Ministry of Railways invites applications from Indian
Mationals for filling up the post of Manager (Public
Relations), Site Engineer, Supervisor (Projects),
Executive Personal Secretary & Shop Floor Assistant
{Production).

The details of post, qualification and experience
required etc. are displayed in Company's website
www.braithwaiteindia.com.

Closing Date: The last date & time of receipt of
applications will be 11.03.2023, 4.00 P.M.

No. Rectt./2023/1 Executive Director (HR, A, S)

All other terms and conditions of the SI0s, KIMs and SAl remains unchanged.

This addendum shall form an integral part of the SI0, KIM and SAl of the Fund as applicable and as amended from
time to time,

For PPFAS Asset Management Private Limited
(Investment Manager to PPFAS Mutual Fund)

Place: Mumbai Sy
Date: Febroary 22, 2023 Director
MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.

PPFAS A&/

MUTUAL FUND

Tharo's only one right way®

[a] |Highest Negoliated Price per equity share for any scquisiion under the Share Purchase Agraement along | Rz 24.00/-
with Addendum i Share Purchase Agreemient ("SPA’) .

FORM B
PUBLIC ANNOUNCEMENT
(Reguiation 12 of #e Irsehency and Bankruptey Board of India (Liquidation Process| Regulations, 2016}

FOR THE ATTENTION OF THE STAKREHOLDERS OF

M/S ARCHON ENGICON LIMITED

(o) [The voleme-weighted average price paid or payable for acquisiton during the 52 (Fifty-Twao) weeks | Rs. 22.67/-
immediately precading the dabe of PA

[c) | The highest price paid or payable for any scqusition guring 25 {Twenty-Six) weeks period immediately | Rs. 22.90/-
pracading the date of FA

E PARTICULARS | DETAILS
1. | Mameofcorporatedeblor | Mis Archon Engicon Limited
£ | Date of incorporation of corporate deblor | 22.12.2004
A | Aulhanty under which corporate debbar RoiC-Ahmedabad
is incorporgiediregsiarad
4. | Carporate Idantity Mo Limited Liabdity LA5I04G.2004PLC 045151

Idantification Mo, of comporate deblor

(d] | Incase of frequently raded shares, the volume-weighted average market price for a period of 60 trading | Re. 23.04/-
days immedately preceding the date of PAon BSE

Inview of the parameters considered and presented in tabie above, inthe opinion of the Acquirers and Manager bo the Offer, the Offer Price of
Ra. 31.400- {(Rupses Thirky-One and Forty pasa Only) per fully paid-up Equity Share is juslified in ferms of Regulation 3(2) of tha SEBI
[SAST) Regulatons, 2011
The Acguirers accepd the full responsibily for the infoemation contained in this adverisement and also sccept responsibility for the
abligations of the Acquirars prescibied under SEBI (SAST) Regulations. All olher mfarmation and tarms of the Opan Offar as dscksad in fha
Datailed Public 3iatemantremain unchangad, This Comigendum will also be available on SEBI's websile gt wasa sebi.gowin,
THIS CORRIGENDUM ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRERS
£ Khandwala Securities Limited
EKHF.H DWALA ci no.: Le7120MK1983PLGO70T08
w SECURITIES LIMITED Reqistered Office: Vikes Bulding. Ground Floor, Green Streat, Fort, Mumibai, Maharashira, 400023
Tel. Hg.: 022 - 4076 TI73;
Fax Mo.: 022 - 4076 7377 1/ 76
Email; abhishek jeshigiksindga.com | pnas@asindia.com | kskmb@ksinda. com;
Websita: warw kslindia.com;
Place: Mumbai Carntact Person: Mr. Abhishak Joshi | Mr, Ringy Marsata
Date: February 22, 2023  SEBI Reg. No.: INMICO 1559

5. | Address of the regetered office and
principal office (f any) of coperate debbor

A, Shivam Sundaram Comphis,
Abowe ADC Bank, Opp. Haresh Duchiva
Gunikid Road, Memnagar, Ahmedabad

B | Date of closurs of nsobwency 20022023
Resolulion Process

7. | Liquidalion commancamant date of 20.02 2023
corparata dabior

CA. Sunil Kumar Kabra
IEBIIPA-001 PP D07 -1 811652

B. | Mame ard regisiration numbsar of the
insohvency professional acling as liqudatar

2=

Adkdress ard e-mal of the liquadator,
25 registerad with the Board

Acdress: 37 Floor, Reegus Business Centre.
Mew Citgdight Road, Above Mercedes Benz
Showrpom, Bharthana-vesu, Sura-335007
Emall Id: |Inuscoi@amail.com

10, Address and e-mal fo be used far Address same as mentioned in 51, 9;

corraspondence with the liquidatar Email Id.: lig.archon@gmail.cam
1. Last daba for submission of daims | 22.03.2023

—

POST-OFFER PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

PHAARMASIA LIMITED

Corporate Identification Mumber (CIN): L24239TG1981PLCO02915
Registered OMfice: 16, Phase-Il, IDA, Jeedimetla, Hyderabad — 500055 Telangana, India.
Tel. No.: +91-D40-23095690 | Facsimile: +21- 040-23097323
Comact Person: Mrs. Urvashi Bhatia, Company Secretary & Compliance Officer
Email id: phaarmasiagrd@gmail.com | Website: www, phaarmasia.in

This Post Offer Public Announcament (the “Post Offer Public Announcement™) is being issued by Saffron Capital Advisors

Private Limited (*Manager to the Offer™) for and on behalf of Maneesh Pharmaceuticals Limited ("Promoter Acquirer™),

and other members of promoter and promoter group of Phaarmasia Limited to the public sharehobders as defined under

Regulation 2{1)it) of the Securities and Exchange Board of India (Delisting of Equity Shares) Regulations, 2021, as amendad

(“SEBI Delisting Regulations™)("Public Shareholders™) of Phaarmasia Limited, (“the Company™) in respect of the

acquisition of upto 18,08,228 (Eightean Lakh Eight Thousand Two Hundred Teanty Eight) (~0Her Shares"] equity shares of

face value ¥10/- each {“Equity Shares") representing 26.4%% of the total Paid up Equity Shars Capital of the Company and
consanuent valuntary delisting of the Equity Sharas of the Company from the BSE Limited (“BSE™) (Referrad to as the “Stock

Exchange™) pursuant to Regulations 15, 20, 21 and 22 and other applicable provisions of the SEBI Delisting Regulations and

in accordance with the terms and conditions sef out befow and’ or in the Detailed Public Announcement and’ or the Letter of

Dffer (defined below) herginafter collectively referred to as the “Delisting Offer™.

This Post Offer Public Announcerment is in continuation fo and should be read in conjunclion with the Detailed Public

Announcament dated February 04, 2023 published on February 06, 2023 (“Detailed Public Announcement”} in Financial

Express - Enpglish {all editions), Jansatta- Hindi (21l editions) and Prathakal- Marathi (Regional edifions) and the Letter of Offer

dated February 04, 2023 (“Letter ol OHer") dispatchad 1o the Public Shareholdars on Wednesday, February 08, 2023.

Capitalized terms used but not defined in this Past Offer Public Announcement shall have the same meaning assigned to them

as In the Detadled Public Announcement and the Letter of Orffer.

The Promater Acquirer, along with other members of Promater and Promater group issued the Detailed PubBc Announcement

to acquire upto 18,08,228 (Eighteen Lakh Eight Thousand Two Hundrad Twanty Eight) (“0ifer Shares”) reprasenting 26.48%

of the total Paid up Equity Share Capital of the Company, held by the Public Sharehalders of the Company, being a the Public

shareholders of the Comgpany other than the Promaoter and the Promoter Group members, pursuant to Part B of chapter

I read with Chapter IV and other applicable peovisions of the SEBI Delisting Regulations on the tarms and conditions set

out in the Lefter of Offer. The Public Shareholders holding Equity Shares of the Company were invited o tender thelr Equity

Sharas pursuant to reverse book- building process as prescribed in the SEBI Delisting Requlations through Stock Exchanga

Machanism (“Reverse Book Building Process”/"REBBP") during the Bid Pariod (Wednesday, Febroary 15, 2023 to Teesday,

February 21, 2023, both days inclusive) in accordance with the SEBI Delisting Regulations (“Bids™).

1. FAILURE OF THE DELISTING OFFER

1.1 Interms of Regukation 21 of the SEBI Delisting Regulations, this Delisting offer would be deemed 1o be successful only
if the post offer shareholding of the Promotar Acguirer, along with the shares tandered / offered by public shareholders
accepted as eligible béds at the discovered price or the countar offer price, as the case may be, reaches 90% of the fotal
issued Share Capital of the Company, excluding shares held by inactive shareholders and hebd under Investor Education
and Profection Fund (EFF)"Minimum Acceptance Condition™).

1.2 Venture Capital & Corporate nvestment Private Limited, Regisirar to the Delisting Ofer, vide Cerfificate dated February
08, 2023, confirmed that the Letter of Offer has been dispatched ta all the public shareholders, whose email ids were
avaikabla, through email as an attachment to email and to the remaining shareholders (incleding thosa to whom email
cannot be delivered successiully) by the Registered post and a detailed account regarding the status of delivery of the
Latter of (Hier is maintzingd.

1.3 In ihe Reverse Book Buildimg Process, total 16,538 Equity sharas have been validhy tendered bebwvesan price range from
24 per Equity Share to 198 per Equity Share, However, the Shares tenderad are less that the Minimum Accepiancs
Condition, as mentionad in Clause 1.1 of this Past Ofer Public Announcement and the post Dalisting shareholding of the
Promoter Acquirer, along with the other promoter and promoter group, has not exceeded 90% of the tofal isswed numbsar
of Equity Shares (excluding shares held under IEPF and Considered as Inactive Shareholdars).

1.4 The Delisting Difer is thus considered to have failed in terms of Regulation 21(a) of the SEBI Delizting Regulations.

1.5 Pursuani io Regulation 23(2) of the SEB| Delisting Regulations, the aquity shares tendered /! afferad in terms of Schedule

REGISTRAR TO THE OFFER

Il of the SEBI Dedisting Regulatiens were pracessed to be released on the date of disclosure to the outcome of the reverss
ook building process, i.e. Tuesday, February 21, 2023.
2. All other terms and conditions set forth in the Detased Pubdic Announcemant and the Letter of Offer remain unchanged,
This Past Otfer Public Announcement is issued on behalf of the Promoter Acquirer by the Manager to the Offer in terms
of Regulation 17(4) of the SEB| Defisting Reguiations. All queries may be directed to the Manger of the Offer or the
Ragistrar to the Offer,
MANAGER TO THE OFFER
SAFFRON ‘
¥ E W88 SNENYisNg ieos
SAFFRON CAPITAL ADVISORS PRIVATE LIMITED VENTURE CAPITAL AND CORPORATE INVESTMENTS
605, Gth floor, Centre Point, Andhed Kurla Road, J.B. Nagar, | PRIVATE LIMITED
Andheri (East) Mumbai - 400 059, Maharashtra, India. 12-10-167, Bharat Magar, Hyderabad - 500013
Telephone: +91 22 4973 0394 | Fax: NA Telangana, India | Telephone: +91 40-23818475/76
E-mail: delistings@safironadvisor com Fax: + 91 40-23568024;
Website: www_saffronadvisor.com Email: investor relations@vecipl.com
Investor grievance: investorgrevance@saffronadvisorcom | Website: www.vecipl.com
SEBI Registration Number: [N} 000011211 Validity of Registration: Permanant
Validity of Registration: Parmanent Contact Person: Mr. ESK Prasad/Mr. P V Srinivasa Rao
Contact Person: Effon 0'Souza’ Pooja Jain SEBI Registration Number: INROOD0OO1 203
For and on behail of the Board of Direclors of Maneesh Pharmaceulicals Limited (Hhe Promoler Acqunirer)

Sd/- 8d/- &d/-
Maneesh R. Sapte Razhmi Vinay Sapie Chetan §. Chandwani
Director Direcior Company Secretary
DIN: 00020450 DIN: 00334247

Plage: Mumbai

Date: February 22, 2023

Haka
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HDFC Asset Management Company Limited
A Joint Venture with abrdn Investment Management Limited —
CIN; L6599 1MH1999PLC 123027

Registered Office: HDFC House, 2nd Floor, H.T. Parekh Marg, 165-185, Backbay Reclamation,

Churchgate, Mumbai - 400 020. Phone: 022 66316333 » Tall Free Nos: 1800-3010-6767 / 1800-419-7676
Fax: 022 22821144 + e-mail; hello@ hdfcfund.com « Visit us at: www.hdfcfund.com

NOTICE

NOTICE is hereby given that in accordance with the powers delegated by HOFC Trustee Company
Limited, Trustee to HDFC Mutual Fund ("the Fund”), the following Distribution under Income Distribution
cum Capital Withdrawal (DCW”) Options is declared under HDFC Balanced Advantage Fund, an
Open-ended Balanced Advantage Fund (the Scheme”) and Monday, February 27, 2023 (or the
immediately following Business Day, if that day is not a Business Day) is fixed as the Hecord Date
for the same:

ilﬂam& of the Scheme / Plan{s) / Option(s) I'-Iei Asset Value Amount of E-'I':ace Value |
(“NAV”) as on | Distribution | (T per unit)
| February 21, 2023 (T per unit)#

| (¥ per unit)

;HDFG Balanced Advantage Fund - Regular Plan - -
| IDCW Option (Payout and Reinvestment)

%HDE-;C Balanced Advantage Fund - Direct Plan -
IDCW Option (Payout and Relvesiment)

# Amount of distribution per unit will be the lower of the rate mentioned above or the available
distributable surplus (rounded down fo a multiple of five at the third decimal) as on the Record Date.

Pursuant to the Distribution, the NAV of the IDCW Option(s) of the above Scheme
would fall to the extent of such distribution and statutory levy, if any.

Amount will be paid, net of applicable tax deducted at source (TDS), to those Unit holders / Beneficial
Cwners whose names appear in the Register of Unit holders maintained by the Fund / Statements of
Beneficial Ownership maintained by the Depositories, as applicable, under the IDCW Option(s) of the
aforesaid Scheme on the Record Date (including investors whose valid purchase [ switch-in requests
are received by the Fund and the funds are available for utilization before cut-off timings in respect of
the aforesaid Scheme, on the Record date).

29.824
0.260 10.00

33.469

With regard to Unit holders who have opted for Reinvestment facility under the IDCW Option(s), the
amaunt due (net of applicable TDS) will be reinvested, by alloting Units at the ex-Distribution NAY
per Unit (adjusted for applicable stamp duty).

Unit holders are advised to note that for redemptions and IDCW declared with effect from January 13,
2023, as per amended SEBI regulations, payout will be done only through electronic mode(s), even
where a Unit holder has opted 1o receive physical instruments. Thus, payment of such amounts shall
be made through physical instruments only in excepfional circumstances for reasons to be recorded
by the AMC. Accordingly, unit holders who have opted for [ have earlier received physical instruments
are requested to update their bank account defails by / sending us a copy of a cancelled cheque of
first / sole holder's bank account.

All updations of PAN, KYC, email address, mobile number, nominee details, etc. should immediately be
forwarded to the Investor Services Centers of the Fund (for units held in non-demat form) / Depository
Participant (for units hald in demat form). Unit holders are also advised to link their PAN with Aadhaar
Number. Further, Unit holders can view the Investor Charter available on website of the Fund as well
as check for any unclaimed redemptions or IDCW payments.

In view of individual nature of tax consequences, each investor should seek appropriate advice.

For HOFC Asset Management Company Limited
(Investment Manager to HODFC Mutual Fund)

Place : Mumbai Sd-
Date : February 22, 2023 Autharized Signatory

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, READ ALL SCHEME
RELATED DOCUMENTS CAREFULLY.,

o0 ©

Molice iz haraby givan that the Nalional Compary Law Tribunal, Ahmedabad Bench has crdarad
ther cameneneemin of ligudalion of MIs Archon Engicon Limited on 20002.2023.

The slakehodders of M's Archom Engicon Limited are herebry caliad upon 16 submd her claims
with procd on orbefore 22,83, 2023 to the Aguidator i the address manfoned aganst item o, 10,
The financial creditors shall subenit their ckaims with proof by electronic means only. Al ather
cracibars may suamet the claims with the proofin pesson, by postar by electronic maans.
Submission of fatse or misleading proafaf claims shall atiracl parattias.

In casa a stakehoider does not submit ils cfaims duing the liguidation pracess. the claims
sibimitied by such 3 stakeholters dusnng e CoRporate Insahwency resHutan process urder fe
Insalvency end Bankrupéoy Board of India (insalvency Resoiution Process for Carporate Persons)
Ragulations, 20116, shall ba deemed io be submilted undar Section A8,

Drate: 23,02 2023 Mame and signalure of Liquidatar:

Place: Surat GA, Sunil Kumar Kabra

SALE NOTIGE
AUTOMOTIVE COACHES AND COMPONENTS LIMITED (In Liquidation)

Reg. Off.: C1 & D6, SIPCOT Industrial Complex, Gummidipoondi
Thiruvallur 501201, Tamilnadu,

E- Auction
Sale of Aszets under Insodvency and Bankruptcy Code, 2016
Date and Time of Auction: Friday 10th March 2023 at 3 pm to 5 pm
{With unlimited extenzion of 5 minules each)

Sale of Land & Building and Plams & Machineries forming part of Liquidation Estate will be
done by the Liquidator, appointed by the Hor'ble Nationa! Company Law Tribunal Chennai
Benchthroughthe e-auction platform WAW BANEKAICTIONS [N

Description of Assels:

Aszet A - Sale of all the assets of Carparate Debtor in liquidation in bath units

Aszet B—Leasehold Land & Building al Gummidipaondi

Land measurmg 21,53 acres with buildings in Pled Mo, G-1, D6 & F-57, SIPCOT ndusirial
Cormplex, Gumrmadipeondi G012, Thirwallus Destrict, Tarmdnad wilkin the vikapsa limds
ol Pappankupparm & Paddikuppam Taluk & Sub registration Distesl ol Gummidipaondi in
Chengalpatiu Ravenug District,

Azsel G: Freehold Land & Building at Puducherry

Land measuring 11.02 Acres with buildings in S.Nos Nos. 11315, 1157384, 115/,
110014, 11072, 1108, 11270, {114/ to 114/4), 107118, 1073, 107/4,115/64, In Plot
Mo, 17 1019, atVillianur Commune, Sedarapet Village, Puduchemy =605111.

Aszet D: Plant and Machinery ai Gummidipoondi wnit & Pondicherry Unif

Aszel Reserve Price | Earmesl Money
in Rz. Armount in Bs.
BATCH 1
| Asset A- All assets of bath units 60, 0000000/ | 6.00,00,000,-
BATCH 2
_Asset B [Land and building at Gummidipooadi] | 39,48 00,000/~ | 3,94 80,000/
BATCH 3
Azzet C [Land and building at Puducherry 12,85 30,000y 1,28,30,000/-
| _BATCH 4
Assel O (Plants & Machinernies a1 Bedh Linits) 4,448,000, (/- A4 B0 -

Terms and Condition od the E-Auction are as under:

1. E-Auctan will be conducted on “A5 1S WHERE 157, “A5 |15 WHAT 157 AND “WHATEVER
THERE 15 BASIS” ag such sale s withautamy kind of warranties and indermnities through
approved service provides M's. 4CLOSURE.

2. The auction comprises aof 4 balches —

a. Auclion under other balches will be considerad H no bidder comes for Balch 1.
b. The Liguidator rserves ha right m announcing the successhul bdder baged an the
fighast bid recamed Tar gach of the Batch

3, ThaEMD shall be payalba theaugh DD/KEFT/RTGS in the bank actount of ALUTOROTIVE
COAGHES AND COMPONENTS LINMITED-EN LICUIDATION - A'c. Mo, 12000073834,
Canara Bank, Madipakkam Branch, Chennai and IFSC Code: CRRBRIZE951,

4, Bids shall ba subrmstted threagh anling moda anly inthe farmat prascibed. The bid farm
Gan be downkaded fram the websie of WHSW_ BANEALICTIONS. IM

5, Last dats and tirms for submission of EMD & Tendes documents is 95h March 2023 upto
500 p.m,

G, The date and time of e-Auction is Friday the 10th March 2023 betwesan 3.00 p.m and
05,00 p.m.

7. Theintendad bidder who has deposited EMD and requinas assistance in creating login iD
and password may cantact the liguidater office on phana +91 6383818097 through
amail at aczliniquidatiorEgmail.com and for technical support, you ean confack Mr,
Bharathi Raju @ 0814200073566,

8. The EMD amount of unsuccesshul Bidders will ba refunded

9, The bidder who submits highest offer an closura of onfine auction shall be declared
successful bidder subject to aporoval by the Liquidator. The Bquidator reserves her
rights to reject any or all of the offers or accept offer far one or moee properties received
without assigning any reasons whatsoever at any stage.

10, Upon confirmation of sale, the successful bidder shall deposit balance sale
consigeraton within 90 days of the date of e-auction. Payment made after 30 days shall
atiract interest @ 12%. Howeser this sale shall be cancelled if the payment is not
recedved within 20 days as per the provislons of Sub Regulatian 12 of Regulation 1 of
Schedule | of IBBI {Liquidation Process) Requiations 2016 as amended from time to
tirne,

11. The advertizement will be valid for ®0 days from the date of adwertisement The
properties mentioned above can be ingpectad by the prozpective bldders at the site with
prior appointment cortacting Mrs.E. Samhanalaksheni (<51 6383313097)

23/02/2023 E.SANTHAMALAKSHMI, Liguidator
Regn No: IBEIA2TP-NODEI 2018- 20201 2661

Ahmedabad

e O
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HEADQUARTERS
Employees' State Insurance Corporation

(Ministry of Labour & Employment, Govt. of India)
PANCHDEEP BHAWAN, C.1.G. MARG, NEW DELHI-110 002

TR A Website: www.esic_gov.in, Email: jd-f2i@esic.nic.in

APPOINTMENT OF EXTERNAL CONCURRENT AUDITOR (ECA) FOR
THE AUDIT OF ESIC INVESTMENTS.

Proposals are invited through e-Tendering from Partnership Firms of Chartered
Accountants with minimum five (5) full time partners for appointment as External
Concurrent Auditor for the audit of ESIC investments. Applicant must be registered with
the ICAI for at least ten (10) years and experience in concurrent audit of at least one
account of Portfolio Manager.

The Request for Proposal (RFP) documents can be downloaded from the CPP Portal
(https:/leprocure.gov.in/eprocure/app) or ESIC website (www.esic.gov.in>Tenders).

Last date for submission of e-Tender is 14/03/2023 (02:00 pm).

-Sd-
Director (Finance) l/c

PPFAS Mutual Fund

PPFAS Asset Management Private Limited
(Investment Manager to PPFAS Mutual Fund)
Registered Office: - 81/82, Bth Floor, Sakhar Bhavan, Ramnath Goenka Marg,
230 Nariman Point, Mumbai - 400 021. INDIA. Tel.: 91 22 6140 6555 Fax: 91 22 6140 6590.
E-mail: mii@ppfas.com. Website: www.ame.ppfas.com CIN No: - U65100MH2011PTC220623

NOTICE CUM ADDENDUM TO THE SCHEME INFORMATION DOCUMENT (SID) AND KEY INFORMATION
MEMORANDUM (KIM] OF ALL SCHEMES OF PPFAS MUTUAL FUND AND STATEMENT OF ADDITIONAL

1. Addition to the list of Dfficial Points of Acceptance (OPA):

Investors are hereby requested to note that the company's branch office located in Kolkata city having address
at Suite No. A-10, 5th Floor, Chatterjee International Centre, 33-A, Jawaharlal Nehru Rd, Park Street area,
Kolkata, West Bengal, 700 071 shall now be considered as an Official Point of Acceptance for the transactions
of the Schemes of PPFAS Mutual Fund with effect from February 24, 2023.

2. Change in address of AMC's Branch/1SC/0PA:

Investors are requested to take note of the following change in the address of the Bengaluru Eranch office of
PPFAS Asset Management Private Limited. The branch will be termed as "Investor Service Centers {ISCs) and
Official Point of Acceptance |OPA) for the transactions of the Schemes of PPFAS Mutual Fund. The Branch shall
be operational at the new address with effect from February 24, 2023,

Location Existing Address New Address
Bengaluru | 912, 9th Floor, Prestige Meridian-l, No. 29, | Unit no.508, 4th floor {level 5), Prestige Meridian- I,
M.G. Road, Bengaluru - 560001 MNo.30/39, M. G. Road, Bengaluru-560001.

All other terms and conditions of the S10s, KIMs and SAl remains unchanged.

This addendum shall form an integral part of the 310, KIM and SAl of the Fund as applicable and as amended from
time to time.

For PPFAS Asset Management Private Limited
{Investment Manager to PPFAS Mutual Fund)

Place: Mumbai Sd/-
Date: February 22, 2023 Director

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.

PPFAS &5

MUTUAL FUND

Thare's anly onie right way®

POST-OFFER PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

PHAARMASIA LIMITED

Corporate ldentification Number (CIN): L24239TG1981PLCOD2S15
Registered Office: 16, Phase-lll, DA, Jeadimetla, Hyderabad — 500055 Telangana, India.
Tel. No.: +91-040-23035690 | Facsimile: +91- 040-23097323
Contact Person: Mrs. Urvashi Bhatia, Company Secretary & Compliance Officer
Email id: phaarmasiagrdiE@gmall.com | Website: www.phaarmasia.in

This Post Offer Public Announcement (tha “Post Offer Public Announcement™) is being issued by Saffron Capital Advisors
Private Limited (“Manager to the Offer™) for and on behalf of Maneesh Pharmaceuticals Limited (“Prometer Acquirer™),
and other members of promoter and promoter group of Phaarmasia Limited 1o the publbc shareholders as defined under
Regulation 2(1)(t) of the Securities and Exchange Board of India {Delisting of Equity Shares) Regulations, 2021, as amended
(“SEBI Delisting Regulations™)("Public Shareholders”) of Phaarmasia Limited, (“the Company™) in respect of the
acquisition of upto 18,08,228 (Eighteen Lakh Eight Thousand Two Hundred Twenty Eight) (*Ofler Shares™) equity shares of
face value T10/- each (“Equity Shares") representing 26.49% of the total Paid up Equity Share Capital of the Company and
consequent voluntary delisting of the Equity Shares of the Company from the BSE Limited (“BSE™) (Referred to as the “Stock
Exchange™) pursuant to Regulations 15, 20, 21 and 22 and other applicable provisions of the SEBI Delisting Regulations and
in accordance with the ferms and conditions set out below and’ or in the Defailed Public Announcement and! or the Letter of
Offer (defined below) hereinafter collectively referred to as the "Delisting Offer”

This Post Offer Public Announcement is in continuation to and should be read in conjunction with the Detailed Public
Announcement dated February 04, 2023 published an February 06, 2023 (“Detailed Public Announcement”) in Financial
Exprass - English (all editions), Jansatta- Hindi (all editions) and Prathakal- Marathi (Regional edtions) and the Letter of Offer
dated February 04, 2023 ("Letter of Offer™) dispatched to the Public Shareholders on Wednesday, February 08, 2023,
Capitalized terms used but not defined in this Post Ofter Public Announcement shall have the same meaning assigned 1o them
as in the Detailed Public Announcement and the Letter of Offer.

Tha Promaoter Acquirer, akong with other members of Promater and Promoter growp issued the Detailed Public Announcement
10 acguire upto 18,08,228 (Eighteen Lakh Eight Thousand Two Hundred Twenty Eight) (“Offer Shares") reprasenting 26.49%
of the total Paid up Equity Share Capital of the Company, held by the Public Shareholders of the Company, being all the Public
Shareholders of the Company other than the Promoter and the Promoter Group members, pursuant to Fart B of chapter
Il read with Chapter IV and othér applicable provisions of the SEBI Delisting Regulations on the terms and conditions set
out in the Letter of Offar. The Public Shareholders holding Equity Shares of the Company were invited to tender their Equity
Shares pursuant to reverse book- building process as prescribed in the SEBI Delisting Regulations through Stock Exchange
Mechanism (“Reverse Book Building Process™/"RBBP") during the Bid Period (Wednesday, February 15, 2023 10 Tuesday,
February 21, 2023, both days inclusive) in accordance with the SEBI Delisting Regulations (*Bids").

1. FAILURE OF THE DELISTING OFFER

1.1 Interms of Regulation 21 of the SEBI Delisting Regulations, this Defisting offer would be deemed to be successful only
if the post offer sharsholding of the Promoter Acquirer, along with the shares tendered / offerad by public shareholders
accepted as efigible bids at the discoverad price or the counter offer price, as the case may be, rmaches $0% of the total
issued Share Capital of the Company, excluding shares held by inactive shareholders and held under Investor Education
and Protection Fund (1EPF)(“Minimum Acceptance Gondition”).

1.2 Venture Capital & Corporate Investment Privata Limited, Registrar to the Delisting Offer, vide Certificate dated February
09, 2023, confirmed that the Latter of Offer has been dispatched to all the public sharaholders, whose email ids ware
avaiiable, through email as an attachment to email and to the remaining shareholders (Including those to whom emall
cannot be delwvered successlully) by the Registerad post and a detailed account regarding the stalus of delivery of the
Letter of Dffer is maintainad.

1.3 Inthe Reverse Book Building Process, total 16,538 Equity shares have been validly tendered between price range from
224 per Equity Share to 199 per Equity Share. However, the Shares tendered are less that the Minimum Acceptance
Condition, as mentioned in Clause 1.1 of this Post Offer Public Announcement and the post Delisting sharehalding of the
Promoter Acquirer, along with the other promoter and promoter group, has not excesdad 30% of the tofal issued number
of Equity Shares (excheding shares hakd under IEPF and Considered as Inactive Shareholdars).

1.4 The Delisting Offer is thus considered fo have failed in terms of Regulation 21(a) of the SEBI Delisting Regulations.

1.5 Pursuant to Reguiation 23(2) of the SEBI Delisting Regulations, the equity shares tendered / offered in terms of Schedule
Il of the SEBI Delisting Regulations were processed to be releasad on the date of disclosure to the outcome of the reverse
book building process, i.e. Tuesday, February 21, 2023.

2. Al other terms and conditions sat forth in the Detailed Public Announcemant and the Letter of Offer remain unchangead.
This Post Offer Public Announcement is issued on behalf of the Promoter Acguirer by the Manager to the Offer in terms
of Regulation 17(4) of the SEBI Delisting Regulations. Al gueries may be direcled 1o the Manger of the Offer or the

Repistrar to the Offer.
MAMAGER TO THE OFFER REGISTRAR TO THE OFFER
¥ 8% & 8 pnergising ideos i i
SAFFRON CAPITAL ADVISORS PRIVATE LIMITED VENTURE CAPITAL AND CORPORATE INVESTMENTS
605, Gth floor, Centre Point, Andher Kurla Road, J B, Nagar, | PRIVATE LIMITED
Andherl (East) Mumbai - 400 059, Maharashtra, India. 12-10-167, Bharat Nagar, Hyderabad - 500018
Telephone: +91 22 4973 0394 | Fax: NA Telangana, India | Telephone: +91 40-23813475/76
E-mail: delistings@satironadvisor.com Fax: + 91 40-23868024;
Website: www saffronadvisorcom Email: imvestor.relations@vocipl.com
Investor grievance: investorgrievance@saffronadvisorcom | Website: www.vccipl.com
SEBI Registration Number: INM 000011211 Validity of Registration: Permanent
Validity of Registration: Permanent Contact Person: Mr. ESK Prasad/Mr. P V Srinivasa Rao
Contacl Person: Eiton 0" Souza’ Pooja Jain SEBI Registration Number: INROOD001203
For and on behalf of the Board of Directors of Maneesh Pharmaceuticals Limited (the Promoter Acquirer)
ad/- Sd/- sd/-
Maneesh R. Sapte Rashmi Vinay Sapte Chetan 5. Chandwani
Director Director Company Secrefary
DIN: 00020450 DIN: 00334247
Place: Mumbai

Date: February 22, 2023

Maka
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CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT AND DETAILED
PUBLIC STATEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

RITA FINANCE AND LEASING LIMITED

CIN No.: LE7T120DL1981PLCO11741
Registered Office: D-328, Basement Floor, Defence Colony, South Delhi, New Delhi, India — 110024,
Contact No.: 011-45689444; Email Id: info@ritaholdings.in; Website: www.ritaholdings.in

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT DATED FEBRUARY 09, 2023 AND DETAILED PUBLIC STATEMENT
PUBLISHED ON FEBRUARY 16, 2023, FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF RITA FINANCE AND
LEASING LIMITED.

This Corrigendum (the “Carrigendum’) to the Public Announcement dated February 08, 2023 and Detailed Public Statement published
on February 16, 2023 (*DPS") in connection with the Open Offer by the Acquirers 1o the public shareholders of Rita Finance and Leasing
Limited {"RFLL" or the *Target Company™) to acquire from them up to 26,00,000 Equity Shares of Rs. 10/- each representing 26.00% of
the total equity and voting share capital of Target Company at a price of Rs. 31.40/= {Kupees Thirly One and Forty Paiza) per share.

The Carrigendum should be read in conjunction with the Public Annoencemeant dated Febeuany 089, 2023 ("PA") and DPS published in
Financial Exprass (English Daily - All Editiong), Jansatta (Hindi Daily - All Editions) and Mumbai Lakshdaap (Marathi daily - Mumbai
Edition) on February 16, 2023, The capitalized terms and abbreviations used in this Comgendum hawve tie same meaning as ascribed
to themin the PAand DPS, unless otherwise specified,

The shareholders of the Target Company ara requested o kindly note the following update in the information related to the Offer:

On Thursday, February 09, 2023, the Acquirers had enterad into and executed a Share Purchase Agreement with the Sellers of the
Target Company to acquire 71,74 001 {Seventy-Ona Lakhs Saventy-Four Thousand and Ona) Equity Shares constituting 71.74% of
Equity and Vobing Share Capital of the Targe! Company ata price of B, 12.000- (Rupees Twelve Only). Subsequently, on February 22,
2023, the Acquirers have entered into and executed an Addendum to the Share Purchase Agreement with the Sellers of the
Target Company to acquire 71,74,001 (Seventy-One Lakhs Seventy-Four Thousand and One) Equity Shares constituting
71.74% of Equity and Vioting Share Capital of the Target Company at a revised price of Rs. 24,00/ (Rupees Twenty-Four Only).
Consaquently, the Acquirers shall acquire substantial Equity Shares and Voting rights along with complete control over the
management of the Target Company during or after the successful complation ofthis Offer, as applicable.

2) TRANSACTION WHICH HAS TRIGGERED THE OPEN OFFER OBLIGATIONS (UNDERLYING TRANSACTION):

Details of underlying Transaction
Shares | Voting Rights Total
Type u_l Mode of Transaction acquired Iprqpn-sad " i bt Regulation
Transaction acquired for Shares./ payment
(Agresment | Allotment | — which has
(Direct / Market Purchase) b vis a vis Voling Rights (Cash/ ik
Indirect] Number total Equity / [VR) acquired | Securifies) ggere
Share Capital (R, in Crores)
Share Purchase ;
Diract Anreement {“SPA") dated 71,74,001 iﬁ“ﬂ??ﬁj
Rt uisition February 04, 2023 along Equity 71.74% 172176 Cash SEBI(SAST
9 with Addendum o SPA Shares !
dated Fabruary 22, 2023 o

The shareholders of the Target Company are requastad to kindly note the following mformation related to the Offer in the DPS should be
read as under;

"3PA" dated February 09, 2023, entered among the Acquirers and the Sellers along with Addenduem o the SPA dated February 22, 2023,

[both documents collectivaly constituling the SPA)

(B} DETAILSOF SELLERS:
The Sellers i.e, Current Promaters | Promoler Group have entered info the Share Purchase Agreement dated February 09, 2023
along with addendurn to SPA dated February 22, 2023 with the Acguirers, The Sellers underake not to tender any shares held by
them in the Opan Offer,

. BACKGROUNDTOTHEQOFFER

(A)  On Thursday, February 09, 2023, the Acquirers entered info a8 Share Purchase Agresment ("SPA) with the Sellers, fo which the
Aquirers have agresd to acguire 71.74,001 Equity Shares ("Sale Shares™) constituling ¥1.74% of the Equity Share Capital of the
Target Company. Subsequently, on February 22, 2023, the Acquirers have entered into and executed a an Addendum to the Share
FPurchase Agreementwith the Sellers of the Target Company to acquire 71,74,001 {Seventy-One Lakhs Seventy-Four Thousand and
One) Equity Shares constitluting 71.74% of Equity and Voting Share Capital of the Target Company ata price of Rs. 24.00/- (Rupees
Twenty-Four Only) per Equity Share aggregating to Ris, 17,21,76,024/- (Rupees Seventeen Crore Twenty-One Lakhs Seventy-Six
Thousand and Twendy-Four Only), pavable in cash.

V. OFFERPRICE

(07 The Offer Price has bean delermined considening the paramaters in lerms of Regulation 82 of the SEBI (SAST) Regulations, being
higherthan the followings:

(a) | Highest Negobated Price per equity share for any acquisition under the Share Purchase Agreement along | Rs. 24.00/-

B =S = = R U TR us pRp s £ e

(b} | The volume-weighted average price paid or payable for acquisition during the 52 (Fifty-Twa) weeks | Rs. 22 .67/-
immediately preceding the date of PA
The highest price paid or payvabée for any acquisttion during 26 (Twenty-3ix) weeks period immediately | Rz, 22 aqy-
preceding the date of PA
(d) | In case of frequently traded shares, the volume-weighted average market prce for a penod of 80 trading | Rs, 23.04/-
days immediately precading the date of PA on BSE

In view of the paramaters considerad and presanted in lable above, in the opinion of the Acquirers and Manager to the Offer, the Offer Price of
Rs. 31.4l- (Rupees Thiry-One and Forty peisa Only) per fully paid-up Equity Share is justified in terms of Regulstion 8(2) of the SEEI
[SAST) Regulations, 2011.
The Acquirers accept the full responsibility for the information contained in this advertisement and also accept responsibility for the
obligations of the Acquirers prescrbed under SEBI (SAST) Reguistions. All otherinformation and terms of the Cipen Offer as discosed in the
Datailed Public Statement remain unchanged. This Corrigendum will also be available on SEBI's wabsziis af weaw sebi.govin
THISZ CORRIGENDUM ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRERS

Khandwala Securities Limited

£

r1 KHANDWALA cmv mo.: Le7120MH1283PLCOT0T0S

" SECURITIES LIMITED Registered Office: Vikas Builting, Ground Floor, Green Street, Fort, Mumbai, Maharashira, 400023
Tel. No.: 022 - 4076 7373,
Fax No.; 022 - 4076 7377/ 78
Email; abhishek joshiikstndia.com f ingvi@kslindia.com | kskmbd@kslndia, com;
Wehbsite: www kslindia.com;

Place: Mumbai Contact Person: Mr. Abhishek Jashi | Mr, Rinav Manseta

Date: February 22, 2023 SEBI Reg. No.: INMODKO01899

ich

 SHDFC MUTUAL
MUTUAL FUND “Sahi Hai

BHARO5A APNO KA

HDFC Asset Management Company Limited
A Joint Venture with abrdn Investment Management Limited (.
CIMN: LES991MH1998PLC 123027

Registered Office: HDFC House, 2nd Floor, H.T. Parekh Marg, 165-166, Backbay Reclamation,
Churchgate, Mumbai - 400 020. Phone: 022 66316333 » Toll Free Nos: 1800-3010-6767 / 1800-419-7676
Fax: 022 22821144 + e-mail: hello® hdfcfund.com * Visit us at: www.hdfcfund.com

NOTICE is hereby given that in accordance with the powers delegated by HDFC Trustee Company
Limited, Trustee fo HOFC Mutual Fund (“the Fund"), the following Distribution under Income Distribution
cum Capital Withdrawal (*IDCW") Options is declared under HDFC Balanced Advantage Fund, an
Open-ended Balanced Advantage Fund (“the Scheme") and Monday, February 27, 2023 (or the
immediately following Business Day, if that day is nol a Business Day) is fixed as the Record Date
for the same:

' Name of the Scheme / Plan{s) / Option(s) Net Asset Value Amount of  Face Value |
(“NAV") as on  Distribution | (T per unit) |
February 21, 2023 (T per unit)#

e |

| HDFC Balanced Advantage Fund - Regular Plan |
IDCW Option (Payout and Reinvestment)

HOFC Balanced Advantage Fund - Direct Plan -
IDCW Option (Payout and Reinvestment)

# Amount of distribution per unit will be the lower of the rate mentioned above or the avallable
distributable surplus (rounded down to a multiple of five at the third decimal) as on the Record Date.

Pursuant to the Distribution, the NAV of the IDCW Option(s) of the above Scheme
would fall to the extent of such distribution and statutory levy, if any.

Amount will be paid, net of applicable tax deducted at source (TDS), to those Unit holders / Beneficial
Owners whose names appear in the Register of Unit holders maintained by the Fund / Statements of
Beneficial Ownership maintained by the Depositories, as applicable, under the IDCW Option(s) of the
aforesaid Scheme on the Record Date (including investors whose valid purchase / switch-in requests
are received by the Fund and the funds are available for utilization before cut-off timings in respect of
the aforesaid Scheme, on the Record date).

With regard to Unit holders who have opted for Reinvestment facility under the IDCW Option(s), the
amount due {net of applicable TDS) will be reinvested, by allotting Units at the ex-Distribution NAV
per Unit (adjusted for applicable stamp duty).

Unit holders are advised to note that for redemptions and IDCW declared with effect from January 13,
2023, as per amended SEBI regulations, payout will be done only through electronic mode(s), even
where a Unit holder has opted to receive physical instruments, Thus, payment of such amounts shall
be made through physical instruments only in exceptional circumstances for reasons fo be recorded
by the AMC. Accordingly, unit holders who have opted for / have earlier received physical instruments
are requested to update their bank account details by / sending us a copy of a cancelled cheque of
first / sole holder's bank account.

All updations of PAN, KYC, email address, mobile number, nominee details, etc. should immediately be
forwarded to the Investor Services Centers of the Fund (for units held in non-demat form) / Dapository
Participant (for units held in demat form). Unit holders are also advised to link their PAN with Aadhaar
MNumber. Further, Unit holders can view the Investor Charter available on website of the Fund as well
as check for any unclaimed redemptions or IDCW payments.

29.824

0.260 10.00
33.469

In view of individual nature of tax consequences, each investor should seek appropriate advice.

For HDFC Asset Management Company Limited
(Investment Manager to HDFC Mutual Fund)

Place : Mumbai Sd/l-
Date : February 22, 2023 Authorized Signatory

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, READ ALL SCHEME
RELATED DOCUMENTS CAREFULLY.

0SBl

HEMS Departrment, Global IT Centre, State Bank OF India, 4th Flogr,
Tower No 7, CBD Belapur Railways Station Building, Sector 11,
CED Belapur, Mavi Mumbai- 400614, Maharashtra

Inviting Request for Proposal (RFP) for “Procurement of Human
Resource Management System (HRMS) along with Mobile App,

its Implementation, Maintenance, Customization and
Post Implementation Support™

State Bank of India invites RFP for selection of eligible bidder for
proecurement of Human Resource Management Systems along with
mobile app, its Implementation, Maintenance, Customization and
Post Implementation Support, to upgrade/replace the existing HRMS
application of Bank. Details of RFP and eligibility criteria are available
at Bank's website https://bank,sbi under "Procurement News"
section.

Place: Mavi Mumbai Deputy General Manager
Date: 23.02.2023 (IT-HRMS)

BRAITHWAITE & CO. LIMITED

(A Government of India Undertaking)
(A MINIRATNA Category-l Company)

Ministry of Rallways
CIN : U74210WB1976G0I1030798
5, Hide Road, Kolkata - 700 043

Braithwaite & Co. Ltd., A Gowvt. of India Undertaking
under Ministry of Railways invites applications from Indian
Nationals for filling up the post of Manager (Public
Relations), Site Engineer, Supervisor (Projects),
Executive Personal Secretary & Shop Floor Assistant
(Production).

The details of post, qualification and experience
required etc. are displayed in Company's website
www.braithwaiteindia.com.

Closing Date: The last date & time of receipt of
applications will be 11.03.2023, 4.00 P.M.

No. Rectt./2023/1 Executive Director (HR, A, S)

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of e Irsalvency and Banirupicy Board of india (Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

M/'S ARCHON ENGICON LIMITED

PARTICULARS DETAILS

Mame of corparate debior W5 Archon Engimn Limited

Drate of incarporation of corporate deblor | 22.12.2004
Authonty under whech carporate deblar RoC-Ahmeadatad
iz incorporatedireqistenad

=
Led | Pl | =&
o

4, | Corporate Idenkity No.J Limited Liability L5204 GJ2004PLCO451
Identification Mo. of corparate deblor

2. | Address of the registered office and AT, Shivam Sundaram Complex,
principal affice (if any) of corporate deblor | Above ADC Bank, Opp, Harash Dudhiva,
Gurukul Road, Mermnagar, Ahmedalad

6. | Date of cosure of Insolvency 20.02.2023

| Resalution Procass : : -

T. | Liquidation commencement date of 20,02.2023
carporate deblar

E. | Mame and registration murmer ol the CA. Sunil Kumar Kabra
insolvency professional acting as liguidztor | IBBITPA-Q090P-F310112097-18M1662

8, | Addrass and e-mail af the liquidatar, Address: 3% Floor, Reequs Busness Canlre,
as ragistered with the Board Mew Citylight Road, Above Merceses Benz

Showroom, Bharhana-Vesy, Surel-385007
Email Id: jlnuscefggmail.com

10] Address and e-mail i be used for Address same as mentioned in S 9;
correspondence with the liguidator Email Id.: lig.archon@gmail.com
11.| Last date Tor submission of claims 22032023

Molica is hereby given hat the Matienal Company Law Tribunal, Ahmedabad Banch has crderad
the commencement of liquidation of M's Archon Engicon Limited on 20.02.2023.

The stakehalders of Mis Archon Engicon Limited are hareby called upon fo sebmit their claims
with procfan or before 22.03.2023 to the Equidator at the address mentioned against iem Mo, 10
The fnencial crediors shall submit their claims with prood by elecironic means only, &8 ofhar
crediors may submitthe claims with the proofin person, by postor by eeciranic means,
Submis=aan af false or misleading prood of clams shall sttracl panalfies

In cage a slakeholder does nol submit Bs claims during the Bquidation process, the clakms
submitbad by such a siasehokiers during the comporate insolvancy resolulion pracass under the
Insalvency and Banknuptey Board of India {Inscévency Resoluifion Process for Corporade Persons)
Regulations, 2016, shal be deemed 1o be submitted wder Section 38,

Diate: 2302 2023 Mame and signatune of Liguidator:
Place: Sural CA. Sunil Kumar Kabra

SALE NOTICE
AUTOMOTIVE COACHES AND COMPONENTS LIMITED (In Liguidation)

Reg. OH.: C1 & D6, SIPCOT Industrial GComplex, Gummidipoondi
Thiruvalur 601201, Tamilnadu,

E- Ruction
Sale of Assels under Insolvency and Bankrupicy Code, 2016
Date and Time of Auction: Friday 10th March 2023 at 3 pm to 5 pm
(With unlimited extension of 5 minutes each)

Sale of Land & Building 2nd Plants & Machinaries farming part of Liquidation Estate will be
dane by the Liquidator, appointed by the Hon'ble Mational Comgany Law Tribunal Channai
Bench through the e-auction platiorm WA BANKAUCTIONS. IN

Description of Azsels:

Azsel A - Sale of all the assets of Corporaie Debtor in liguidation in both units

AzsetB - Leasehold Land & Building at Gummidipoondi

Land measuring 21.53 acres with buikings in Piot Mo, G-1, DB & F-97, SIPCOT Industrial
Complex, Gummidipoondi 601201, Thirvvallur District, Tamilnade within the village Emits
of Pappankeppam & Peddikuppam Taluk & Sub registration District of Gurnmidipoondi in
Chengalpatiu Bewanue District.

AsselC: Freehold Land & Building at Puducherry

Land measuring 11.03 Acres with buildings in S.Mos Nos, 11315, 115/384, 1155,
11014, 110/2, 110018, 11210, (1141 to 114/4), 10718, 10773, 107411564, In Plat
Mo. 17 1o 19, at Villiznur Commune, Sedarapet Village, Puducherry = 605111,

Azzel D: Plant and Machinery al Gummidipoondi unit & Pondicherry Unit

Assel Reserve Price | Earnest Money
in Rs. Amount in Rs. |

BATCH 1

Assel A- All assets of both wnits 60.00.00.000/- | 6.00.00.000-

BATCH 2

Assel B [Land and bullding a1 Gummidipoondi] | 39.48.00.000/- | 3.94.80.000-
BATCH 3

Assel € [Land and buiiding at Puducherry 12 B5.30.000:- | 1.28.30.000-
BATCH 4
Assel D (Plants & Machineras at Both Units) 4, 48,00, 000, - 44 80,000/-

1. E-Auction will be conducted on “AS IS WHERE 15", "AS IS WHAT 15" AND “WHATEVER
THERE IS BASIS™ a5 such sale s without ary kind of warrantias and mdemnitias through
approved service provider M/'s. 4CLOSURE.

2. The aguction comprises of 4 batches —

a. Auction under alher balches will be considered il no bidder comes for Batch 1.
b. The Liguidator reserves the right in announcing the successfl bidder based onth
highest bid received for each ofthe Batch

3. The EMD shall be payable through DOYNEFT/RTGES in the bank account of AUTOMOTIVE
COACHES AND COMPONENTS LIMITED-IN LIQUIDATION - A'c. No. 120002073834,
Canara Bank, Madspakkam Branch, Chennai and IFSC Code: CNRBOOD2951,

4, Bids shall be submitted thraugh anline mode anly i the format prescribed. The bid form
can be downlozded from the wabsite of WWAW BANKAUCTIONS. I

5. Lastdate and ime for submission of EMD & Tender documenis is 9th March 2023 upto
05.00 p.m

6. The date and time of e-Auction is Friday the 10th March 2023 betweaen 3.00 p.m and
05.00 p.m.

7. Theintended bidder who has deposited EMD and requires assistance increating login ID

and password may contact the liquidator office on phone +91 6383318097 through

email at acelinliquidationggmail com and for technical support, you can contact Kr.

Bharathi Raju @ 081420007 35/66.

The EMD amount of unsuceassiul Bidders will be refunded.

The bidder who submits highest offer on closure of online auction shall be declared

successful bidder subject to approval by the Liquidztor. The liguidator reserves her

rights ta reject any or &l of the offers or accept offer for one or mare proparias raceved

Wit as5ening any reasons whalssever alany stage,

10. Upon confirmation of sale, the successiul bidder shall deposit balance sale
consideration within 30 days of the date of e-auction. Payment mads after 30 days shall
attract inferast @ 12%. However this sale shall be cancelled if the payment is not
receivad within 90 days as per the provisions of Sub Regulation 12 of Regulation 1 of
Schedule | of 1BBI (Ligwdation Process) Regulations 2016 as amanded fram time o
time,

11. The advertisement will be valid for 90 days from the date of advertizement. The
properfies mentioned above can be inspected by the prospective bidders at the site with
prior appaintment contacting Mrs E Santhanalakshmi { +897 638387 3047)

23/02/2023 E.SANTHANALAKSHMI, Liquidator
Regn Mo: |BBLO02AP-NO0A31/2019-2020/12661

o

00 @ s:ncawry
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FINANCIAL EXPRESS

HEADQUARTERS T CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT AND DETAILED o SBI

Employees' State Insurance Corporation EROLE: SATENIES * FLETHE AHTERIERCLE THE EUHITY-Saies S Ldeh O HRMS Department, Global IT Centre, State Bank Of Indis, 4th Floor,
RITA FINANCE AND LEASING LIMITED Tower No 7, CBD Belapur Rallways Station Building, Sector 11,

CIN No.: LE7120DL1981PLCO11741 CBD Belapur, Mavi Mumbai- 400614, Maharashtra

Registered Office: D-328, Basement Floor, Defence Colony, South Delhi, New Delhi, India = 110024,
Contact No.: 011-45689444: Email Id: infoi@ritaholdings.in; Website: www.ritaholdings.in

(Ministry of Labour & E ment, Govt. of India)

NEW DELHI-110 002
Inviting Request for Proposal (RFP) for "Procurement of Human

Resource Management System (HRMS) along with Mobile App,

sic.nic.in

NOTICE INVITING REQUEST FOR PROPOSAL (RFP) FOR

its Implementation, Maintenance, Customization and

CORRIGENDUM TO THE PUBLIC ANNOUNCEMENT DATED FEBRUARY 09, 2023 AND DETAILED PUBLIC STATEMENT Post Implementation Support”

APPOINTMENT OF EXTERNAL CONCURRENT AUDITOR (ECA) FOR PUBLISHED ON FEBRUARY 16, 2023, FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF RITA FINANCE AND ——— irwim — Eelecn e ———
THE AUDIT OF ESIC INVESTMENTS. LEASING LIMITED. .

This Corrigendum (the “Comigendurn’) to the Public Announcement dated February 09, 2023 and Detailed Public Siatement published procurement of Human Resource Management Systems along with

Proposals are invited through e-Tendering from Partnership Firms of Chartered on February 18, 2023 {“DPS") in connection with the Open Offier by the Acquirers to the public shareholders of Rita Finance and Leasing mobile app, its Implementation, Maintenance, Customization and

Accountants with minimum five (5) full time partners for appointment as External Limited ("RFLL" or the “Target Comgany”) to acquire from them up to 26,00,000 Equity Shares of Rs. 10/~ each representing 26.00% of Post Implementation Support, to upgrade/replace the existing HRMS

the total equity and voling share capital of Target Company ata prce of Rs. 31 40/- (Rupees Thirty One and Forty Paisa) per share

Concurrent Auditor for the audit of ESIC investments. Applicant must be registered with | |00 000 e ead in consunction with the Public Announcement dated February 09, 2023 (BA’) and DS published in

application of Bank. Details of RFP and eligibility criteria are available

the ICAI for at least ten (10) years and experience in concurrent audit of at least one Financial Express (English Daity — All Edifions), Jansatia {Hindi Daily — All Editions) and Mumbsi Lakshdeep (Marathi daily - Mumbai at Bank's website https://bank.sbi under “Procurement News"
account of Portfolio Manager. Edition) on February 16, 2023, The capitalized terms and abbreviations used in this Cormgendum have the same meaning as ascribed section.
tothemin the PAand DPS, unless otherwise specified. . !
The Request for F’rﬂp::b?al (RFP) decuments can be Elml:mluad ed frCtm the {?PP Portal The shareholders of the Target Company are requested to kindly note the following update in the information related fo the Offer: th_' o Hllce) Dapity Gensl Hanager
(https://eprocure.gov.in/eprocure/app) or ESIC website (www.esic.gov.in>Tenders). On Thursday, February 09, 2023, the Acguirers had entered into and executed a Share Purchase Agreement with the Sellers of the LeRe o0 cued (IT-HRMS)
P 2 ; p Target Company 1o acguire 71,74,001 {Seventy-Ona Lakhs Seventy-Four Thousand and One) Equity Shares constituting 71.74% of
Last date for submission of e-Tender is 14/03/2023 {_ﬂllﬂ'ﬂ pm:L ==d- Equity and Vioting Share Capital of the Target Company ata price of Rs. 12,00/ (Rupaes Twelve Only). Subsequently, on February 22,
Director {Fina nce) lc 2023, the Acquirers have entered into and executed an Addendum o the Share Purchase Agreement with the Sellers of the
Target Company to acquire 71,74,001 (Seventy-One Lakhs Seventy-Four Thousand and One) Equity Shares constituting
71.74% of Equity and Vioting Share Capital of the Target Company at a revised price of Rs. 24.00/- (Rupees Twenty-Four Only). BRAITHWAITE & CO. LIMITED
Consaquently, the Acguirers shall acquire substantial Equity Shares and Vioting rights along with complete control over the (A Government of india Undertaking)
managemant of the Target Company during or after the successful completion of this Offer, as applicabla. ] (A MINIRATNA Category-| Company)
2) TRANSACTION WHICH HAS TRIGGERED THE OPEN OFFER OBLIGATIONS (UNDERLYING TRANSACTION): Ministry of Railways
Details of underlying Transaction CIN : U74210WB1976G0I030798
PPFAS Mutual Fund Shares / Voting Rights Total 5. Hide Road. Kolkata - 700 043
PPFAS Asset Management Private Limited Type of Made of Trantaction acquired | proposed to be Consideration Mode of Regulation - ¥ FTONGE, ROIRE- :
(Investment Manager to PPFAS Mutual Fund) T actt™ | (Agreement | Allotment/ el \,';;f;;';;*h;s Foaeh) | which has 'Braithwaite & Co. Ltd., A Gowvt. of India Undertaking
Registered Office: - 81/82, Bth Floor, Sakhar Bhavan, Ramnath Goenka Marg, Indirect) AL eChson) Number | total Equity! | (VR)acquired | Securities) | '99ered under Ministry of Railways invites applications from Indian
230 Nariman Point, Mumbai - 400 021, INDIA. Tel.: 91 22 6140 6555 Fax: 91 22 6140 6590, _ Share Capital | (Rs. in Crores) Nationals for filling up the post of Manager (Public
E-mail: mf@ppfas.com. Website: www.amc.ppfas.com CIN No: - U65100MH2011PTC220623 Amfﬂﬁ?ugﬂafe@m 74.74.001 . Ragulations 3 Relations), Site Engineer, Supervisor (Projects),
p D":i“gm February 09, 2023 along Equity 71.74% 17,2176 Cash ;églqlngT“. Executive Personal Secretary & Shop Floor Assistant
NOTICE CUM ADDENDUM TO THE SCHEME INFORMATION DOCUMENT (SID) AND KEY INFORMATION CquIsitg with Addendum lo SPA Shares - g (Production).
MEMORANDUM (KIM) OF ALL SCHEMES OF PPFAS MUTUAL FUND AND STATEMENT OF ADDITIONAL dated February 22, 2023 ; pcanenie |
0 The sharaholders of the Targel Company are requestad 1o kingly nofe the followssg information related 1o the Ofer in the DPS should ba The details of post, QLIEI|IHEEIIIUH and experience
INFORMATION (SAI) OF PPFAS MUTUAL FUND ("THE FUND") - 5.01the larg pany are redq ¥ - e ! - :
N 3 o read as under. irequired etc. are displayed in Company's website
: : I ated Fabruary 09, , entared among the Acquirers and the Sellers along with Addendum Lo the aled Fabruary 22, . '
1. Addition to the list of Official Points of Acceptance (OPA): SPA" dated Fab 0. 2023 I d the Sal th A ha SPA dated Fab 9 2023 'www.braithwaiteindia.com.
Investors are hereby requested to note that the company's branch office located in Kolkata city having address E:’;"h ﬁé::ﬂ;‘ﬁé?&ﬁi;‘?"ﬂ"““@t"ﬁ' SFA) Closing Date: The last date & time of receipt of
at Suite No. A-10, 5th Floor, Chatterjee International Centre, 33-A, Jawaharlal Nehru Rd, Park Street area The Sallers i e. Eurrent-F’rurr-:ﬂer& | Promoter Group have entered into the Share Purchase Agreement dated February 09, 2023 applications ml[ ba 11.03.2023, 4.00 P.M.
Kolkata, West Bengal, 700 071 shall now be considered as an Official Point of Acceptance for the transactions along with addendum to SPA dated February 22, 2023 with the Acquirers. The Sellers undertake not 1o tander any shares hald by No. R / 3/ c ive Di HR A S
of the Schemes of PPFAS Mutual Fund with effect from February 24, 2023. ; ‘E“:E':’G“:&P;; ?g‘i{HE S | No. Rectt./2023/1 xecutive Director (HR, A, §) |
2. Change in address of AMC's Branch/ISC/OPA: (A)  On Thursday, February 09, 2023, the Acguirers entered into a Share Purchase Agreement ('SPA’) with the Sellers, o which the
. : Acouirers have agreed 1o acquire 71,74,001 Equity Shares {"Sabe Shares”) consdituting 71.74% of the Equity Share Capital of the
Iivagtors ard raguistad 1 fa k.E nﬂte.t}f.tl'ke fbllowing i:harllge in the addles:s of the EB"“,E'I'"N Branch office of Target Company. Subsequently, on February 22, 2023, the Acquirars have entered into and exacuted a an Addendum to the Shara
PPFAS Asset Management Private Limited. The branch will be termed as “Investor Service Centers (I5Cs) and Purchase Agreement with the Sellers of the Target Company to acquire 71,74,001 (Seventy-One Lakhs Seventy-Four Thousand and
Official Point of Acceptance (OPA) for the transactions of the Schemes of PPFAS Mutual Fund. The Branch shall One) Equity Shares constituting 71.74% of Equity and \iofing Share Capital of the Target Company at a price of Rs. 24.00/- (Rupees FORM B
b atianal at th dd ith effect f Feh 24 7023 Twenty-Four Only} par Equity Share aggregating to Bs. 17.21,76.024)- (Rupees Saventean Crore Twenty-Ona Lakhs Sevanty=3ix ; i PUBLIC ANNOUN ‘:E_M_EHT ; i
& operational at the new adoress with eftect from February 24, Z0.23. Theusand and Twenty-Four Ondy), payable in cash, [Reguiafion 12 of the isabency and Barsruphcy Beard of India |Liguidafion Process) Requlations, 2018)
Location Existing Address | New Address IV. OFFERPRICE . Fﬁl.;Hiﬂé'ﬂEﬂ’ ELT‘;‘ IE‘:EEE El"_‘ Fnlﬁ[: ETFE[EF
Bengaluru | 912, Oth Floor, Prestige Meridian-|, No. 29, | Unitno.508, 4th floor (level 5), Prestige Meridian-11, | | "™ Egﬁ;ﬁ:ﬁgﬁﬂﬁm'“”“ RGN PaRSNCINA W AL RAGU RN s Grial At [ FEguRbant. g PARTICULARS DETAILS
M.G. Road, Bengaluru - 560 001 No.30/39, M. G. Road, Bengaluru - 560 001. —- ' : : : . | g o Coyporsle denlor . W Al Engyioeh Liiniiad
All oth  [—— : i the SIDs. KIMs and SAl : y — e (a) | Highest Negotiated Price per equity share for any acquisition under the Share Purchase Agreement alang | Rs. 24.005 2. | Date of mcorporation of corporate debter | 22.12.2004
other terms and conditions of the SIDs, KIMs an remains unchanged. | with Addendum to Share Purchase Agreement ("SPA’) R 3. | Autharity under which corporate deblor | RaC-Ahmedabad
: ; . (b} | The volume-weighted average prica paid or payable for acguisition during the 52 (Fifty-Two) weaks | Rs. 22 67 5 incorporatedegistenad
Tlh|5 adtl.endum shall form an integral part of the SI0, KIM and SAl of the Fund as applicable and as amended from Vil praneding thasdase afPA T Coorate Wanify No. Caréed Ly T TR KR
time to time. (c) | The highest price paid or payable for any acquisition during 26 {Twenty-Six) weeks period immediately | Rs. 22 g0 |dentification No. of corporate dablor
For PPFAS Asset Management Private Limited praceding the date of PA 5. | Address of e registered affce aid | A1, Shivam Sundaram Compler,
{d) | In case of requently Iraded shares, the volume-weighted average markel price for @ penod of 60 rading | Rs. 23,041 principal office {if any} of corporate deblor | Above ADC Bank, Opp. Haresh Dudhiya,
{Investment Manager to PPFAS Mutual Fund) vz immediaielygraceding tho st of PRon BE S fﬂﬂﬂ ﬂ:;au. Memnagar, Abmedabad
: . . | Date of closura of Insalvenc 20.02.
Place: Mumbai Sd/- I view of the parameters considered and presented in table above, in the opinion of the Acquirers and Manager to the Offer, the Offer Price of S
Date: February 22, 2023 Director (RSSA g; :qF?.'- T_;:Fﬁf ;:';I':T}LME and Forty paisa Onty) per fully paid-up Equity Share is justified in termms of Regulation 8(2) of tha SEBI 7| Liliation cammancarnent dae of 2007 2023
JReguial corparate debior
MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, TEIE Aﬁquire;sma—ﬁpt ihe ful res_ﬁ-sihgir,- ;n:ér Em;;gﬂﬂtw; f““mi,,,"fd;]" mli?nadv?ﬂiserrﬁ‘- and ;i:fﬁgmepéﬁr:snﬂz?iﬁ'iw&ffr me B | Name and registration number of the | GA. Sunil Kumar Kabra
obligations of the Acquirers prascribed undar ) Requlations. All other information and terms of the Open Offer as disclosed in the nsolvency nrofessional acting as quidator | IBBIPA-001AP-PO1011/2017-18/11662
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY. Duatalled Publc Staternent remain unchanged. This Corrigendurn will also be available on SEBI's website at wwwsebi gov.in, 9. E,;ﬂdrﬁﬂl;ﬁ_; e—maill_cfﬁe ii'qfidﬁln? | Address: T Floor, Reegus Biness Canke,
P P F s ~ THIS CORRIGENDUM ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE ACQUIRERS as registered with the Board New Citylight Road, Above Mercedes Benz
£ Khandwala Securities Limited Showroom, Bharthana-Vesu, Surai-195007
ROZ b EI{HA NDWALA cin No.: LE7120MH1983PLCI70709 | | EmailId: jinusco@igmailcom
MUTUAL FUND <) SECURITIES LIMITED Registered Office: Vikas Building, Ground Floor, Green Strest, Fort, Mumbai, Maharashira, 400023 10| Address and e-mail io be used for Address same as mentioned in 51, 9;
Trgre's onby oo 1ght woy® Tel. Mo.: (22 - 4076 7373; comaspondence with the liguidator Email Id.: lig.archon@gmail.com
FaxMo. Oes—adiBHAIT/ 8, . o | 11, Last date for submizsion of claims 22.03.2023
Eqﬂ:::l-ljF'hﬁfﬂh-mf'ﬂhﬁd?dlﬂ-m” ! rinavilksindia.com | ksimbEksindia.com; Mofice is hereby given that the Mafional Company Law Tribunal, Ahmedabad Bench has ordered
Place: Mumbal 2 7 ;“'"”'5;“ 'i‘m”r; —— the commencament o iqudation of Mis Archon Engleon Limited on 20.02.2023.
Datn-LF . 97 2023 antaek "“f"l' r. I:nr.s;e AL S ST The stakehokders of Mis Archon Engicon Limited are heraby calied upon io submit their claims
TNy 25 SEBI Reg. No.: INMDOGAD1839 with praol on or belore 22,0 3.2023 to the ligudator a fe address rmantionad againstiem No. 10
POST-OFFER PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF The financiad creditors shaldl submit their claéms with proof by electronic means only, All other
credibors may submit the oaims with the proof in person, by post of by etecinonic means.
Submission of false or misleading proof of claims shall atiract penalties,
P PHAARMASIA In case a stakeholder doss not submit Its claims during the liquidation process, the claims
submitled by such a slakeholdars during the corpomate insolency restlulion pracass nder the
{:ﬂfpﬂﬂfﬂ Identification Number IE'H}: L24239TG198T1PLCD02915 Insohvency and Bankruptoy Board of India {Insolvency Resaluticn Process for Comporate Persons)
Registered Office: 16, Phase-ll, IDA, Jeedimetla, Hyderabad — 500055 Telangana, India. Regulations, 2015, shall be deemed o be submitied under Section 38. .
Tel, No.: +91-040-23095690 | Facsimile: +91- 040-23097323 Dhate: 23.02.2023 Name: and signaturs: of Liguidaior:
; . ] Place: Surat CA& Sunil Kumar Kabra
Contact Person: Mrs. Urvashi Bhatia, Company Secretary & Compliance Officer MUTUAL = = —
Email id: phaarmasiagrdi@gmail.com | Website: www.phaarmasia.in |:|____._| NDS
This Post Offer Public Announcement (the “Post Offer Public Announcement”) is being issued by Saffran Capital Advisors MUTUAL FUND Sahi Hal
Private Limited {“Manager to the Offer”) for and on behalt of Maneesh Pharmaceuticals Limited (“Promater Acquirer”). BHARDSA APND KA

and other members of promoter and promoder group of Phaarmasia Limited to the public sharsholders as defined under

HDFC Asset Management Company Limited

F!:ggulatiun ?-:i_][t] of the Sia_c;ljﬁﬂﬂ:iland Exchange Board nn’r India n:DeIis!ing_::nf E_qu:th.l Sha"res} Ragulaﬁﬂnf, E_I]EL as amended oo dt i e ittt aldsie, e SALE NOTICE
{ 35'_“_ _“’E“ﬂ“’lﬂ Regulations :!l Public 5“3_’3!“5"“15'3 ) of Phaarmasia l.ll'l'lfti:d._{ thﬁ" Company” rl.ﬁ fES_F'L‘Et of the : CIN: LES‘E‘ETMHTHQBPLCEEDE? : AUTOMOTIVE COACHES AND GCOMPONENTS LIMITED (in Liguidation)
acquisition of upto 18,08,228 (Eighteen Lakh Eight Thousand Two Hundred Twenty Eight) ("0Mer Shares”) equity shares of : Req. Off.: C1 & DB, SIPCOT Industrial Complex. Gummidipoondi
face value T10/- each i‘ﬂl!-l“'i' Shares”) representing 26.49% of the total Paid up Equity Share Capital of the Company and Registered Office: HDFC House, 2nd Floor, H.T. Parekh Marg, 165-1686, Backbay Reclamation, Thiruvallur 601201, Tamilnadu,
Exchange®) prsuant o Ragutaons 15, 20,21 and 22 snd bt applcable rodisonsof h Sl Dlsting Rogulatonsand SRt N v b o) (oS dRelicl v Tl Fre S MM ofts £ iT-Slbie - hucton
u wlati . 2l, | | rovision Isti ulati . k. o\ d -
in accordance with the terms and conditions set out betow and! or in the Detailed Public Announcement and/’ or the Letter of Fax: 022 22621144 » e-mail: hello@hdichund.com = Visit us at: ww.hdichund.com Sale of Assels under Insolvency and Bankruplcy Code, 2016
Offer (defined below) hereinatter collectively referred to as the “Delisting Offer”. NOTICE Date and Time of Auction: Friday 10th March 2023 at 3 pm to 5 pm
This #ar Publi tis i inuation houl i iuncti i il i _ ) _ _ (With unlimited extension of 5 minutes each)
.ﬂ.n:?uggglnEIE:;rmun?ﬂlieil:ﬂggmﬂ?SEE?{J&ESIEE %?Ig:biﬂa?;ﬂﬂg. gESEIJF'[Iri?:iIEH ?:dﬁzﬂ;ﬁ:uﬁ:lliﬂi;atmhin?fjti:éeginzﬁgilaﬁ H.ﬂ'.I'IEE Is hereby given thal in accordance with the pﬂWEﬁ? del‘?ga!eg.hy HDFC Trustee F:':”_'“F'a”'-"" Sale of Land & Building and Plants & Machingries forming part of Liquidation Estate will be
Express - English (all editions), Jansatta- Hindi (all editions) and Prathakal- Marathi (Reqgional editions) and the Latter of Offer imited, rustee to utual Fun e Funga’), the toflowing Listribution under Income Listnbution done by the Liquidator, appointed by the Hon'ble National Company Law Tribunal Chenna
i glish | 3 ( | (Reg ) Limited, Trustee to HDFC Mutual Fund (‘the Fund®), the following Distribution under | Distribut
dated February 04, 2023 {“Letter of Offer”) dispatched to the Public Shareholders on Wednesday, February 08, 2023, cum Capital Withdrawal (“IDCW") Options is declared under HDFC Balanced Advantage Fund, an Bench through the e-auction platiorm WWW. BANKALUCTIONS.IN
Capitalized terms used but not defined in this Post Offer Public Announcement shall have the same meaning assigned to them Open-ended Balanced Advantage Fund (“the Scheme”) and Monday. February 27, 2023 (or the Description of Assets:

as in the Detailed Public .'!lT'II'IEIF.F!'IEE:I'I'IEﬂT and the Letter of Offer. . . immediately f:::llc:wing Business anl if that day is ot a Businass D&}':I is fixed a5 the Racord Date :H:’::-i:hﬂrﬂllﬂ! afli:t;q:dﬁnm:trgtanuT‘:FrinII::Jidallun In bath units
The Promoter Acquirer, along with other members of Promater and Promoter group issuad the Detailed Public Announcement o e aine: 3810 - Lease AN & SHAKERY Sluummidpaon

to acquire upto 18,08,228 (Eighteen Lakh Eight Thousand Two Hundred Twenty Eight) (“0fler Shares") representing 26.49% Land measuring 21.53 acres with buildings in Plat Mo, C-1, D6 & F-37, SIPCOT kndustrial

of the total Pakd up Equity Share Capital of the Company. held by the Pubfic Sharehodders of the Company, being ail the Public ' MName of the Scheme / Plan(s) / Option(s) | Net Asset Value | Amount of | Face Value | Cormplex, Gummidipoondi 501201, Thiruvallur District, Tamilnadu within the vilkage limits
Shareholders of the Company other than the Promoter and the Promoter Group members, pursuant to Part B of chapter (“NAV") as on | Distribution | {2 per unit) of Pappankuppam & Peddikuppam Taluk & Sub repistration District of Gummidipoomnd in
Il read with Chapter IV and other applicable provisions of the SEBI Delisting Regulations on the terms and conditions set Fab 21. 2023 (2 it 5 Chengalpattu Revenue District
out in the Letter of Offer. The Public Shareholders holding Equity Shares of the Company were invited to tender their Equity @ l:r;aw 1it:| (< per un }#: Assel C: Freehold Land & Building al Puducherry
ahares pursuant to reverse book- building process as prescrbed in the SEBI Delisting Regulations through Stock Exchange | per un b i f s ; g
; ;! ST i gk . : B — neasuring 11.02 Acres with buildings in S.Mos Nos. 113715, 115384, 11575,
Eﬁ::“'ﬁ; {?%E??:ﬂfgghfi“l:m;ﬁ:}'f;‘:zﬁQf;':gg:“?itﬂ‘;”hggsjggrﬁrﬂlgﬁs‘i"“dﬁﬁ?;f;fﬂ;,;?E;E{;”T 1, 202310 Tuesday, HDFC Balanced Advantage Fund - Regular Plan - n 11014, 110/2, 110/1B,112/10, (1141 to 114/4), 107718, 107/3, 107/4,115/6A, in Plot
; : o : : T oy g 0.260 10.00 Aszet 0: Plant and Machinery al Gummidipoondi undt & Pondicherry Unil
1.1 In terms of Regulation 21 of the SEB| Delisting Requiations, this Delisting offer would be deemed to be successful only HDFC Balanced Advantage Fund - Direct Plan - 13,469
if the post offer shareholding of the Promoter Acquirer, along with the shares tendered / offered by public shareholders IDCW Option (Payout and Reinvestment) : Asset Reserve Price | Earnest Money
accepted as efigible bids at the discovered price or the counter offer price, as the case may be, reaches 90% of tha total : e e ; = : _ in Rs. Amount in Rs.
issued Share Capital of the Company, excluding shares held by inactive shareholders and held under Investor Education # Amount of distribution per unit will be the lower of the rate mentioned above or the available BATCH 1 . : .
and Protection Fund {IEPF)(*Minimum Acceptance Condition”). distributable surplus (rounded down to a multiple of five at the third decimal) as on the Record Date. E‘E‘H“:‘"a“m Of both i 60,00,00,000/- | 6.00,00,000
1.2 Venture Capital & Corporate investment Private Limited, Registrar to the Delisting Offer, vide Certificate dated February s : : - o — - : ; .
09, 2023, confirmed that the Letter of Offer has been dispatched to ail the public shareholders, whose email s were Pursuant to the Distribution, the NAV of the IDCW Option(s) of the above Scheme :ﬁ?ﬂiﬂﬂ“ﬂ and building at Gummidipoandi] | 39,46,00,000)- | 394 .80.000
N, Swcligh srial 4= Al Atarciumiar A0 emall arid ot CAITIAAT Sl aS/0lOuTS: (MG 1hose 1 whor- E1rs would fall to the extent of such distribution and statutory levy, if any. Asset C [Land and bulding at Puducherry | 12,85,30,000- | 1.26.80,000
cannot be delvered successfully) by the Registered post and a detailed account regarding the status of delivery of the _ _ _ _ ) BATCH 4
Letter of Offer is maintained Amount will be paid, net of applicable tax deducted at source (TDS), to those Unit helders / Beneficial “Asset D (Plants & Machineries ot Both Units) | 4.48.00,000- |  44.80.000- |
1.3 In the Heverse Book Building Process, tofal 16,538 Equity shares have been validly tendered between price range from Owmers whose names appear in the F[[.;-gisl_gr of Unit holders maintained |3.!,,| the Fund / Statements of '

Terms and Condition of the E-Auclion are as under;

24 per Equity Share to $199 per Equity Share. However, the Shares tendered are less that the Minimum Acceptance
1. E-Auction will be conducted on “AS 15 WHERE 15”7, “AS 15 WHAT 15" AND “WHATEVER

Beneficial Ownership maintained by the Depositories, as applicable, under the IDCW Option(s) of the
Condition, as mentioned in Clause 1.1 of this Post Offer Public Announcement and the post Delisting shareholding of the eficial O P y ep ! Pp ' t CW Option(s) o

Promoter Acquirer, along with the other promater and promoter groep, has not exceaded 90% of the total isseed number ElanI'EEE.it.i Scheme on the Record Date {im:lUdiﬁQ investors _"I'f-"hC'_E'-E valid purchase _-’ E“!_'-’l'itﬂf'_l'ii'l requests THERE 15 BASIS" a5 such saleis without any kind of warranties and indemnities through
of Equity Shares {excluding shares held under IEPF and Considered as Inactive Shareholders). are received by the Fund and the funds are available for utilization before cut-off timings in respect of approved service provider M/s. 4CLOSURE.
1.4 The Delisting Offer is thus considered to have failed in terms af Regulation 21(a) of the SEBI Delisting Regulations. the aforesaid Scheme, on the Record date). 2 Tﬂ 3“'3“:5'“'3“”’:5'3:”14 ha‘ﬁ““i‘" : i e
1.5 Pursuant to Regulation 23(2) of the SEBI Delisting Regulations, the equity shares tendered / offered in terms of Schedula With regard to Unit holders who have opted for Reinvestment facility under the IDCW Option(s), the b. The Liquidator reserves the night in announcing the sucoessful bidder based an the
¥ of the SEBI Delisting Regulations ware processed to be released on the date of disclosure to the outcome of the reverse : y j : ; S highest bid recaived for eachof the Batch
bok bullding process, L.e. Tuesday, February 21, 2023. SialL due (et 01 Sppcaa T0S) WAl b relmstin; ty: Alating- Onia gt the gv:Distibaion NA 3. The EMD shallbe payadie through DDYNEFT/RTGS in the bank account of AUTOMOTIVE
2. Al other terms and conditions set forth in the Detailed Public Announcement and the Letter of Offer remain unchanged. per Unit (adjusted for applicable stamp duty). COACHES AND COMPOMENTS LIMITED-IN LIGUIDATION - Afc. No. 120002073834,
This Post Ofrer Public Annauncement s 1ssued on benalf of the Promater Acquirer by the Manager o the Dtfer in terms Unit holders are advised to note that for redemptions and IDCW declared with effect from January 13, Canara Bank Madipakkam Branch, Cheanal and IFSC Code: CNRBD002951.
of Regulation 17(4) of the SEBI Delisting Regulations. All queries may be directed to the Manger of the Offer or the : : : 4. Bids shall be submitted through onéine mada onfy in the farmat prescribed. The bid farm
Registrar to the Offer 2023, as per amended SEBI regulations, payout will be done only through electronic mode(s), even can be downloaded from tha wabsite of WWW BARKALCTIONS. N
VANAGER T0 THE DFFER REGISTRAR TO THE OFFER where a Unit holder hag Dptﬂ-ﬂl to receive ph;u,rsic:al ins.tmrnen_ts. Thus, payment of such amounts shall 5. Last date and time for submission of EMD & Tender documents is 9th March 2023 upta
be made through physical instruments only in exceptional circumstances for reasons to be recorded 05.00p.m. . . _
SAFFRON ‘ by the AMC. Accordingly, unit holders who have opted for / have earlier received physical instruments : L';Eﬁ'fffni“d O A, oy Mg LAY AN, i o e 1
* # & s # energising idess are requested to update their bank account details by / sending us a copy of a cancelled cheque of T The ol bl - P
: . The intended bidder who has d ted EMD sta I ]
SAFFRON CAPITAL ADVISORS PRIVATE LIMITED VENTURE CAPITAL AND CORPORATE INVESTMENTS firet f sole halders Bank Beoount t an’; 'pfs'; wwdlma;?nnla::mzpri?:;iﬂdamr ﬂ;g:?ﬁ'ﬂigsfg : %%“E'S“;ﬁ?é?gtﬁzgh
605, 6t floor, Cenire Point, Andheri Kurla Road, J.B. Nagar, | PRIVATE LIMITED : : . : : amail at accinbguidatipng@gmail. com and for technical support, you can contacl Mr,
Andher {East) Mumbai - 400 059, Maharashira, India, 12-10-167, Bharat MNagar, Hyderabad - 500018 All updations of PAN, KYC, email address, mobile number, nomines details, etc. should immediately be Bharathi Raju @ 08142000735/66. ’
Telephone: +31 22 4973 0334 | Fax: NA IT:L"E'PEIW;- L'E'SHEEEEEPEWE +81 40-23818475/76 forwarded to the Investor Services Centers of the Fund (for units held in non-demat form) / Depository 8. The EMD amount of unisuccessiul Bidders will ie refunded,
E-mail: delistings@saffronadvisor.com Sl 0 e Lo Participant {for units held in demat form). Unit holders are also advised to link their PAN with Aadhaar 9. The bidder who subméts highest offer on closure of onling auction shall be declared
STEEMRC Wi S - COWOR: Lue Ik N N 20N Number. Further, Unit holders can view the Investor Charter available on website of the Fund as well successiul bidder sublect to approval by the Liquidator. The liquidator reserves her
Investor grievance: investorgrievanced@saffronadvisorcom | Website: www.vccipl.com : : : ; rights io reject any ar all of the offers or accept offer for one or more properties received
SEBI Registration Number: [NM 000011211 Validity of Registration: Permanent as check for any unclaimed redemptions or IDCW payments. without assigning any reasons whatsoever at any stage.
Validity of Registration: Permanent Contact Person: Mr, ESK Prasad/Mr. P V Srinivasa Rao i T . . : 10. Unon confiemation of sale. tha successtul hidder shall denosit: bal sl
: Y - RN : n view of individual nature of tax consequences, each investor should seek appropriate advice. ¥, B Rk MR HEARCH p (1 UEREE, S, et AR S
Contact Person: Efton D'Souza’ Pooja Jain SEBI Registration Number: INRDODOD1203 4 ' T:a e & PP pl: Lindied consideration within %0 days of the data of e-auction. Paymant rmada after 30 days shall
- - — - or Asset anagement Company imi attract interest @ 12%. Howewer this sale shall be cancelled if the payment is not
For and on behalf of the Board of Directors of Maneesh Pharmaceuticals Limited (the Fromoier Acquirer) (Investment Manager to HDFC Mutual Fund) received within 90 days as per the provisions of Sub Regulation 12 of Regulation 1 of
Sd/- sd/- sd/- 6 i e Schedule | of IBBI (Ligidation Process) Regulations 2016 as amended from timea to
Maneesh R. Sapte Rashmi Vinay Sapte Chetan 8. Chandwani dace - NMumbal . fime.
Director Director Company Secretary Date : February 22, 2023 Authorized Signatory 11. The advertisement will be vafid for 90 days from the date of advertisement. The
DIN: DOD20450 DIM: 00334247 progerties mentioned above can ba inspactad by the prospective bidders af the sits with
Place: Mumbai MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS, READ ALL SCHEME peior appointrent contacting Mrs.E. Santhanakakshmi (+81 6383818087)
Date: February 22, 2023 RELATED DOCUMENTS CAREFULLY. 23/02/2023 E.SANTHANALAKSHMI, Liquidator
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GOVERNMENT OF TAMILNADU 7/- ~
®
_ PUBLIC WORKS DEPARTMENT [ EYET 2uci siasuleasi cldilds
FORM B BUILDINGS (C&M) CIRCLE, CHEPAUK, CHENNAI-5 LIRS (1206 9y GG N3 s a3 meldl .
i ) APNE AAPEE SAA AMAARA 19 24 GIB2A21 FlaActicA dliles d2ls melld ) (CIN :L65922RJ2011PLC034297)
. PUBLIC ANNOUNCEMENT , TENDER NOTICE No.53BCM/2022-23/DATED:21.02.2023. ! e 209. 2491 W 1121 : 200202, GlA H1G1, 62 Des 2532, Hieta goselac AR, Very2-302020
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016) FORM OF CONTRACT : LUMPSUM /Two Cover System
FOR THE ATTENTION OF THE STAKEHOLDERS OF For and on behalf of the Governor of Tamil Nau Sealed tenders are invited frm the eligible registered Sotan cflElae
M/S ARCHON ENGICON LIMITED : : ] e : . o eudale] 3 oflA A4 s2olR AR stacuFa s (2916 “Ay 6161 s1accn All3s dAS veldl”’) ou x1Riga
tractors by the S tending E ,PWD., Build C &M) Circle, Chepauk, Chennai-5 for th g & ! 3
Slo, PARTICULARS DETAILS fc(zﬂ,‘:;ﬁ; \fo,{;_ © Superiniending Engineer uidings ( )Circle. Chepau ennal-s forine RSN RisAR21g2Act WA R50es2A0t WS StAcUlGAA DA HA NoglRidce 25 RisARI) goee N52,2002 &501 Ut
1. | Name of corporate debtor M/s Archon Engicon Limited Approximate - EMD 150 gozee (RNesleidez ) (51213, 2002 oll (G113 ¢ 202 ciAcll 563 A3(2) 601 3ol HAE Acilell GuDdL 53l veudd sl el
2. | Date of incorporation of corporate debtor | 22.12.2004 _2_ Name of work and EMD value of work % in oeveellofl %‘ﬂ“mﬁ[‘j ol viez 3“"‘(@“‘ ”l‘lél?"i R “‘;“‘_‘d ‘?—15" “J.é"n el é‘}l‘a‘a“‘ “i(al;’lé “ﬂae:h“}f"ﬂ é‘%‘;}f‘“ﬁg 25‘:{’2
" - - @ & favour of u2d ysaell seai Feso adi veudd Faslet (S e 1A dadl veudd stuelell saH a3(y) 601 1A icitell 32 <A veudd
3 {:ﬂ;hc(g:;yo?;iimg;ggf ; drporate debtor RoC-Ahmedabad 1| Two Cover System - Grasdloll oo oflA vendd vl ag dlel 8. vt sElol el Aol PHICEIRA Bl NER Yotclal HEl Aldel SRAHI A D §
4| Corporate Identity No. Limited Liabiity | U45204GJ2004PLC045191 Construction of 96 Nos. Staff Quarters Rs.3400.00 wE | Executive Engineer ‘i‘l‘*,;"é“l ?"fl‘:‘” pae 52“21"“??;""\‘ ‘3:]‘*5“ 2"*‘1‘3} ?H e el i *éi"’"‘ge{“‘ cllil2s (1216 Ny @1Baflot gtetiont
’ ificati ; for Government Printing Press at Lakhs <35 PWD., clilds als weildl”) ot A6l ol vRNAE 254 Vial dotl UReti ASd cllval AifEot 26A.
Identiication No. O.f corporatfa debtor - Tondiarpet, Chennai-600081. = Buildings Construction . Hisen oldaiol S0 o2l
5. | Address of the registered office and A/1, Shivam Sundaram Complex, ; . ) 2ateizej otrat Masdei Rad
principal office (if any) of corporate debtor | Above ADC Bank, Opp. Haresh Dudhiya, EMD.: Rs.17,10,000/- Division-, Chennai-5 clidlut el 251 crdviAd uste
Gurukul Road, Memnagar, Ahmedabad Tender schedule can be downloaded at free of cost from the Website https://www.tntenders.gov.in (or) . _ _ s . o
6. | Date of closure of Insolvency 20.02.2023 g http://lwww.tenders.tn.gov.in and also available in the undersigned at a cost of Rs.15000/- + Rs.2700 (GST). Tender schedule will Fenage wilceuy 232"3“’ -1 QoR-22 A2 ei. 204, ol M0, WA . 02, S R, | 20 %%
' Resolution Process h be made available from 23.02.2023 t023.03.2023.  Last date of receipt of tenderis 24.03.2023 upto 03.00 P.M. and opened on the 2l Rietadiet seuagHiz 1siel, 3L. ¥¢E000/- Ul 2acyy 24d of. ux U1 3, vultsyz1, algsl- R3 oti Aoy
———— same day at 04.00 P.M. by the undersigned. Contractors Eligibility conditions and all other conditions are available in the above . AR
7. Liquidation commencement date of 20.02.2023 Website DIPRI1096 TENDER2023 Superintending Engineer, PWD. Buildings (C&M) Circle 0l aeilcieus Ayeus udd, 3L cegRga/- Asia, Bed-weadl, yaRid. Aagu £8.5¢ N
corporate deblor Chepauk, Chennai-5. sl yRicudet eifiousude, | ao-aidiore-22 oot alafl. soadlel
8. | Name and registration number of the CA. Sunil Kumar Kabra N
insolvency professional acting as liquidator | IBBI/IPA-001/IP-P01011/2017-18/11662 HEADQUARTERS W: No) I.h'llH[!MMZIJ 2;'016318:
9. | Address and e-mail of the liquidator, Address: 3" Floor, Reegus Business Centre, ] . GHIGIEIR : 2l [aldigHIR ARSCUY USH
as registered with the Board New Citylight Road, Above Mercedes Benz Em P I oyees State Insurance COI’pO ration {A/c No.) LNHIMO1415-160018566
E’r‘r:’a"ivlr?gf‘;in?‘sacig;‘;\;ﬁs&i”rat'395007 (Ministry of Labour & Employment, Govt. of India) ex1Ra6euy 2Ageuy eula, u-BA0te-22 61621 of. 3u/ol, 2 63 wis Meuad), 2aceyd | 20-394-
10/ Address and e-mail to be used for Address same as mentioned in Sl. 9; PANCHDEEP BHAWAN, C.1.G. MARG, NEW DELHI-110 002 21l sua 9. eulRa, 2l 3. Uc9¢30.59/- ot 3481, Rz . 33, Gl e‘a."" egeall | 23t A
correspondence with the liquidator Email Id.: liq.archon@gmail.com Website: www.esic.gov.in, Email: jd-f2@esic.nic.in Scuaidiol eazaieny eulda Qu-BorR-22 Hol 23996, edRull@s1 F1asd oi. q0/a/3u, Aidas
11.] Last date for submission of claims 22.03.2023 NOTICE INVITING REQUEST FOR PROPOSAL (RFP) FOR 003 00 Dot DIA. ALURA, YSH-OUAS, AUGS-CUAS, | 5403 fledl
Notice is hereby given that the National Company Law Tribunal, Anmedabad Bench has ordered Q ( ) (A/c No,) LNHM 131 57 [ed-2u0tesisl, darld. s 133.¢3 AL
the commencement of liquidation of M/s Archon Engicon Limited on 20.02.2023. APPOINTMENT OF EXTERNAL CONCURRENT AUDITOR (ECA) FOR S:AciAat aueyy 81512, 23-a1A2012-29 w2 oi. 3ug U8, 1451, oio12 4/2/a9¢ AA 20-504-
The stakeholders of M/s Archon Engicon Limited are hereby called upon to submit their claims . o .
with proofon or before 22.03.2023 to the liquidator at the address mentioned againstitem No.10. THE AUDIT OF ESIC INVESTMENTS. 2l si812 g ueyy, 3L A09URRE B/~ YSH-NSLEH, 2aoy Ad of. ac2 U8, R ad 23;}210.'
The financial creditors shall submit their claims with proof by electronic means only. All other FAv . : H : 2l 5152 UMY Olﬁam,f‘ﬂﬁlﬂﬁl‘? : Qg—alA3012—2a HYOL | oi, g0eR ilél,gd QURA, AL0RSI6L, U552, dlRld ASlds
creditors may submit the claims with the proofin person, by post or by electronic means. Proposals are ) mwt?d. thro“gh € Tenden.ng from Partnership !:Irms of Chartered ol 81912 saBi6 o152Bis 300l G @ a0 solen dlel
Submission of false or misleading proof of claims shallattract penalies. Accountants with minimum five (5) full time partners for appointment as External 2 uildell Biasd. Avigu aou 04l
I a3 sty Goe o st s daims g s et roces e dans || Conurrent Auditor for the audit of ESIC investments. Applicant must be registered with | - |(/c o) RUMOZZ8 170277 _ -
Insolvency :!nd Bankruptcy Board of Indig (Insolve?ncy Resolution grocess for C%rporate Persons) the ICAI for at least ten (10) years and experience in concurrent audit of at least one Aaza Aarem aziel, 23l éq:éji:;:; i;;h:lq'j:aljl 2)1[;‘-‘1[;:({%1, :::fg;
Regulations, 2016, shall be deemed to be submitted under Section 38. account of Portfolio Manager. 2l goudl 3. AR3¢A8q/- » WRAYRL, Yeulo1a 3y :
Date: 23.02.2023 Name and signature of Liquidator: A-HRI-1q shilRatet, cigsl-qetdre, Gel-geute, elllcs
1 23.02. I : Hoo
Place: Surat CA. Sunil Kumar Kabra The Request for Proposal (RFP) documents can be downloaded from the CPP Portal (A/c No.} LNJUN02216-170035601 JRid. Qg AR g g A Al soton cllel
(https://eprocure.gov.in/eprocure/app) or ESIC website (www.esic.gov.in>Tenders). 20101 : vy cIdlul : 23-02-2023 AURigd ARSI Buar slacuFaai dids
Last date for submission of e-Tender is 14/03/2023 (02:00 pm). -Sd- A r 1 ,] °
Director (Finance) Ilc /A\A/A\ EI O'sald aH qea ” d.
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ADVERTORIAL
Get future ready to lead the energy sector

ECOGNIZING the fact thathu-  management centred knowledge and NTPc E%;E
man capital is the key value  skills relevant for the energy sector. This M E S S A G E AOMEDABRAD

differentiator for the success includes a special emphasis, for instance

of any economic and business
activity, NTPC Limited, a Maharatna
Company, formed "NTPC Education and
Research Society" (NEARS) with the aim
to nurture human capital for the entire
energy sector. Under the aegis of
NEARS, NTPC School of Business (NSB)
was set up in the year 2014.

AMaharatna Company

on business models, market instru-
ments, institutional mechanisms and
energy transitions at the regional, na-
tional and global levels. Field trips, fre-
quent interactions with academic and
industry leaders in the energy domain
and internship enrich the learning expe-
rience.

PEDAGOGY

NSB places great emphasis on case
study and analysis based approach that
adds value to lectures, group assign-
ments, discussions, live research pro-
jects and management games. In addi-
tion to core courses, a large number of
elective options are also provided to
students to develop their expertise.

PGDM (EXECUTIVE)
The course is designed for professionals Director,
Some of the features that make NSBa  keen to enhance their managerial ca- NTPGSchool Of Bisiness

distinct institution in the field of energy
sector:
Academic collaboration with IIM-
Ahmedabad
Experienced faculty with diverse
backgrounds and in- depth policy ap-
plications / industrial knowledge
Industrial interface and live projects

COURSES:

Currently, two AICTE approved courses

are being taught:
The two years Post Graduate Diploma
in Management- Energy Manage-
ment (PGDM-EM)
The eighteen months Post Graduate
Diploma in Management- Executive
(PGDM-E).

PGDM (ENERGY MANAGEMENT)

The programme is first of its kind in In-
dia, dealing with techno-managerial as-
pects of energy business. It imparts top-
ically and temporally relevant

pacities and impacts in industry and re-
lated stakeholder platforms as the gov-
ernment, financial institutions, bilateral
and multilateral organizations, civil soci-
ety and advocacy initiatives. Through
live project, faculty lectures as well as
two week long international immersion
programme, students gain knowledge
exposure and know how that can be an
effective tool to tap into their potential
to become future leaders.

Only professionals with a minimum
of five years of work experience are en-
rolled in the programme.

PLACEMENTS

As a part of the programme, students
are assisted for Summer Internship Pro-
jects and job placements. Our students
have been placed with firms of Indian
and international repute such as EY, De-
loitte, KPMG, NTPC, Tata Utility services,
etc., working in positions ranging from
analysts to senior executives.

MY prime focus would be to work
with teams of experts towards

making NSB a world-class center for
excellence in the power and energy
management sector. This means

being a leader in decarbonization,
digitalization, decentralization and
democratization of energy production,
distribution and sustainable
development. The concentrated efforts
would be directed towards contribut-
ing to SDGs by strengthening research,
co-creating knowledge capital and
state of art technology with national
and international collaborations.

Highest Package:
29 LPA

Year-on-Year
100% Placement
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Academic
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